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Friday, November 25, 1960/
Agrahayana 4, 1882 (Saka),

The Lok Sabha met at Eleven of the
Clock,

[MR. SPEAKER in the Chair]

MEMBER SWORN

Shri Bhawani Prasad (Sitapur—
Reserved—Sch. Castes).

ORAL ANSWERS TO QUESTIONS
Discovery of Sulphur Pyrites in
Bihar

[' Shrj D-!-C. Sharma:
Shri Khushwagqt Rai:
Shrimati Ila Palchoudhuri:
Shri Raghuna'h Singh:
Shri Amjad Ali:

Shri Sadhan Gupta:
Shri P. K. Deo:

Shri Subiman Ghose:
Shri Anirudh Sinha:
Shri Aurobindo Gheosal:
Shri B. Das Gupta:

| Shri Wodeyar:

| Shri N. M. Deb:

{_ Shri Koratkar:

Will the Minister of Commerce ana
Industry be pleased to state:

*453.

e A e —

(a) whether it is a fact that vast
sources of sulphur pyrites have been
discovered in the Amjore area in
Bihar;

(b) if so, whether any quantitative
and qualitative estimates of the new
deposits have been made;

(c) the result thereof; and
1372 (Ai) Ls—1.
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(d) the industries that would be
greatly benefited by it?

The Minister of Industry (Shrl
Manubhai Shah): (a) to (d). A
statement is laid on the Table of the
House.

STATEMENT

According to the report rendered by
the Indian Bureau of Mines, who
carried out the investigations, reserves
of sulphur pyrites of the order of
about 8 million tons have been dis-
covered in the Amjore area in Bihar
State. The probable reserves are
thought to be considerably larger.

The ore is reasonably rich in its
sulphur content and analyses as
follows:

(i) Sulphur varies from 32 to 49
per cent. (but close to 40 per
cent S).

(ii) Iron varies from 29 to 43 per
cent (but close to 38 per cent).

(iii) Arsonic varies from traces to
0.03 per cent.

(iv) Phosphorus varies from traces to
0-03 per cent.

(v) Cu, Co, Ni etc., are present in
traces only.

Sulphur forms the basis of almost
all chemical industries, particularly of
fertilizers.

Shri D. C. Sharma: May I know
what steps Government is going to
take to exploit these results?

Shri Manubhai Shah: The present
approach is that as the finds have been
much more than what we were even
optimistically estimating them to be,
we are going to consider the setting
up of a big smelter of 400 tons of
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sulphur per day which will give about
a lakh and a quarter tons of sulphur.
‘We are also thinking of a setting up
a thousand ton per day sulphuric acid
plant and to mine more ores, so that
the various sulphuric acid consuming
industries may consume this ore in-
stead of imported sulphur.

Shri B. C. Sharma: May I know
what arrangements will be made for
the transport of this ore, this sulphur
pyrites, from the mines to the place
of destination?

Shri Manubhai Shah: The usual
railway transport, because it is not a
combustible item in the normal sense
of the term. With slight precautions
sulphur can be transported easily.
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A § f5 a8 st gewR s
gt o< faar & @ 59 & wEwr & fay
FEX 7 w1 9379 fFar § AR F|@
Iq F wEEare W feEr S ?

fiagad g g Wl e
q It F oA AT & AR Ay
ﬁﬁ??ﬁﬂ%a’{f%|¥ao T W
T 9 WAT AT WX I§ FT 797 G949-
w7 THEAOEE fRm oo 9@ & AR
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Pandit D. N. Tiwari: What will be
the estimated cost of this plant?

Shri Manmubhai Shah: Now the
estimates will all have to be revised.
At one stage we were thinking that
it would cost seven to eight crores of
rupees. But in view of the larger
possibilities, the cost may be higher.

Shri P. K. Deo: May I know what
amounts of this sulphur product are
imported into the country every year,
and if by the discovery of these
mines this country is going to be self-
sufficient in the production of all our
sulphur requirements?

Shri Manubhai Shah: Presently we
are importing about 2,50,000 to 3,00,000
tons of sulphur, and by the end of
the Third Plan we expect that the
demand will be round about 6,00,000
tons per year. The present estimates
are, if these ores are properly worked
we might reach about fifty per cent
national self-sufficiency by the end of
the Third Plan and, maybe, complete
self-sufficiency in the Fourth Plan.

Dr. Ram Subhag Singh: As it has
just now been disclosed that large
deposits of sulphur orec have been
found at Amjore and this is one of
the basic things needed for manu-
facture of fertilizers, may I know
whether, along with the setting up
of this sulphur plant, Government-
will also propose to set up any ferti-
lizer plant also?

Shri Manubhai Shah: It will cer-
tainly help the Bihar phosphatic fer-
tilizer factory which is being set up
by the Bihar Government in the public
sector there and also Sindri, and also
various fertilizer plants one of which
is being established in every State.

w1 a9 & fagw ¥ fraw g9 W F
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Shri T. B. Vittal Rao: The hon.
Minister has stated that sulphur will
help the Sindri Fertilizers. May I
know if the use of gypsum which it is
taking from Rajasthan will be com-
pletely stopped?

Shri Manubhai Shah: No, Sir. There
is always a scheme for expansion of
these plants and the present resources
need not be disturbed. This will aug-
ment the national requirements.

Shri D. C. Sharma: May I know if
the discovery of this abundant supply
of sulphur will lead to the reduction
in price of fertilisers?

Shri Manubhai Shah: It may not
consequentially lead to that because,
as the House knows, natural deposits
of sulphur throughout the world are
so stupendous that the mining cost is
rather less. Here what we have locat-
ed is a cembined sulphur iron pyrites
which is a bit difficult to process.
That is more expensive. The prices
may equate if not be lower than the
inférnational price.

Shri Raghumath Singh: What is the
sulphur requirement of India and the
quantity that we are importing at
present? When will we be self-suffi-
cient?
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Shri Manubhai Shah: I have just
now answered that question in detail.

F o gAwT 1 T o@es g
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Land Routes to Goa

( Shri -il-{azhuna&h Singh:
Shri Nardeo Snatak:
Shri P. K. Deo:

Shri Rameshwar Tantia:
Shri Yadav Narayan Jadhav:
Shri Achar:

Shri Assar:

*455.< Shri Mohan Swarup:
Shri Hem Barua:
Pandit D. N. Tiwari:
Shri Agadi:

Shri Wodeyar:

| Skri D. C. Sharma:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 383 on the 12th August,
1960 and state whether the two new
land routes to Goa improving travel
facilities have since been opened?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
Yes; the two new routes were
declared open for the movement of
persons to and from Goa with effect
from 1st October, 1960. However,
traffic through these routes has not
yet commenced as no corresponding
facilities have been made available by
the Portuguese authorities in Goa on
their side of the border.

Shri Raghmnath Singh: May I
know whether there is any possibility
to open the route in the near future?

Shrimati Lakshmi Menon: As far as
we are concerned, the routes have
been open since the 1st October. It is
for the Portuguese Government to
decide whether they should provide
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the necessary facilities so that people
could come and go through these
routes.

Shri Jaganatha Rao: May I know
whether the control of these two
routes has been handed over to the
Reserve Police and has been taken
away from the Customs Department?

Shrimati Lakshmi Menon: Yes, Sir.

Dr. Vijaya Ananda: Is the opening
of new land routes an improvement
in relations?

The Prime Minister and Minister ol
External Affairg (Shri Jawaharlal
Nehru): If the hon. Member is fair
to himself, he can himself judge whe-
ther it will or not.

Shri Hem Barua: May I know
whether it is not a fact that when
originally the routes to Goa were
closed it was done with the object of
putting pressure on Portugal to quit
Goa? If so, when these routes are
now open, does it mean that condi-
tions have altered?

Shri Jawaharlal Nehru: Conditions,
of course, always go on altering
everywhere. But that does mean that
we want to romove restrictions—it has
less to do with Government—on the
people. On careful consideration we
considered that students and others
who come and go should not be
obstructed or prevented from coming
or going or put to some difficulty in
roundabout ways. That certainly was
a point before us.

Shri Hem Baruma: May I know
whether it ig a fact that foreign busi-
nessmen are proposed to be allowed
through these routes with visas? If
s0, does it mean that we encourage
foreign trade through our routes with
Goa?

Shri Jawaharlal Nehru: I do not
know, Sir. Foreign businessmen can
go, I presume, as an individual can go
if he has got the necessary papers.
Foreign businessmen as such are not
barred from going. They can, of
course, go to Goa by sea all the time

NOVEMBER 23, 1960
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they like. They can come presumably
to India—to Bombay or elsewhere—
also without any difficulty. So there
is no particular advantage in barring
them from crossing that route. But
I am not sure that they are. I have
not heard of many foreign business-
men going there.

Shri Hem Barua: May I know whe-
ther it is not a fact that the original
route via Castle Rock was at least
sufficient for checking smuggling that
is going on? If it is so, why should
we have two more routes?

Shri Jawaharlal Nehru: It does not
affect that it was considered sufficient.
In spite of every effort, smuggling
has been going on and it was consi-
dered that under the new arrange-
ments made there will be a greater
check on smuggling.

Rebate to Handloom Weavers in U.P.

*456. Shri S. M. Banerjee: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether huge amount as arrears
of rebate to handloom weavers’ co-
operative societies in UP. is out-
standing for payment;

(b) if so, the amount outstanding
as arrears on the lst October, 1960;

(c) the reasons for the delay in
payment; and

(d) the steps taken by Government
to pay regularly?

The Minister of Commerce (Shri
Kanungo): (a) to (d). The informa-
tion is being collected from the Uttar
Pradesh Government and will be laid
on the Table of the House.

Shri S. M. Banerjee: May I know
whether information is being collect-
ed or whether any information exits
about the arrears of rebate on 1st
October, 1959, even?

Shri Kanungo: Regarding the ar-
rears before 1950 accounts were sub-
mitted by the U.P. Government but
there were certain  discrepancies.
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They were sent back for reconciling
those discrepancies. When that is
done the arrears will be sanctioned.
From 1960-61 onwards a new proce-
dure has been developed by which the
past process of reconciling accounts
will not be necessary. Ways and
means provisions have been made and
the State Governments can disburse
them om their owm account.

Pandit D. N. Tiwari: May I know
whether it is a fact that in almost
every State, specially in Bihar, large
amount of arrears is due to handloom
weavers’ co-operatives? If so, when
is it going to be paid?

Shri Kanungo: 1 do not know the
exact amount. During the year 1958-
59, an attempt was made to clear the
arrear claims of rebate on the sales
of handloom cloth in all States. Ac-
cordingly, an amount of Rs. 173 lakhs
was sanctioned in 1959. That has
covered a lot of arrears. But certain
amounts still remain which can be ad-
justed only if the reconciled accounts
are available.

Shri Tangamani: The hon. Minister
has stated that the new scheme is in
operation for 1960-61. I would like to
know whether the rebate will be paid
to them as soon as the stock is cleared
or, say, wi‘hin a period of three
months of that.

Shri Kanungo: That will be for the
Sta‘e Government to decide, namely,
what the quantum of reba‘e will be
and what the varieties will be on
which rebate will be admissible. They
can disburse it out of the ways and
means funds without reference to the
Central Government.

¥z w=w fag : 71 wWAT WA
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Shri Ram Krishan Gupta: In view
of the fact that a large amount is

AGRAHAYANA 4, 1882 (SAKA)

Oral Answers 2244

outstanding against other States also,
may I know whether information will
also be collected about other States?

Shri Kanungo: Yes, Sir. All State
Governments have been asked to give
reconciled accounts for all their ar-
rears before 1960.

Shri S. M. Banerjee: May I know
whether the adoption of the new pro-
cedure will have any difficulty, for
example, delay in payment of rebate?

Shri Kanungo: The new procedure
will not create those difficulties.

Coal-Field Recruiting Organisation

458 [ Shri Indrajit Gupta:
Shri Yadav Narayan Jadhav:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the Industrial Com-
mittee for Coal Mines has recommend-
ed abolition of the Coal Field Re-
cruiting Organisation’s powers of
control and regulation over the labour
recruited by it; and

(b) whether this recommendation
has been implemented in the Rani-
ganj coal belt?

The Depuly Minister of Labour
(Shri Abid Ali): (a) Yes.

(b) Not yet.

Shri Indrajit Gupta:
recommeandation that this coalfields
recruiting organisation should be
abolished the fact of the matter is
that in a large number of collieries
this organisation is continuing and
the number of workers rccruited and
controlled there is increasing. What
steps is Government taking to see that
that recommendation is implemented?

Despite the

Shri Abid Ali: The scheme which
will be framed in this behalf should
ensure continuity of employment to
workers from Gorakhpur. That
matter is being considered in consul-
tation with the State Governments
concerned. After this is done, further
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action will be taken. At present there
is complete peace in this area.

Shri Indrajit Gapta: It is not a ques-
tion of continuity of employment of
Gorakhpur labour. The question is,
there is a separaie system by wiaick
they are kept in separate camps under
supervisors and treated practically
like forced labour. 1 want to know
wliether the recommendation that
there should be no distinction between
them and other labour has been im-
plemented or not?

Shri Abid Ali: What the hon.
Member said was the position 10
years ago: not now. Of course, they
live separately and they have their
own cooking arrangements. There
was an informal committee of Mem-
bers of Parliament which toured this
apea. It was found that most of these
allegations were baseless. With re-
gard to this particular organisation, I
have said that after the scheme is
formulated which will ensure con-
tinuity of employment, further actiom
will be taken.

st Tedag Wik et AR W@
¢ FF TR wEARe ¥ A T 39w
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U

Shri T. B. Vittal Rao: It was recom-
mended that this organisation fer
Gorakhpur labour recruitment should
be taken over by the Directorate of
Employment and Resettlement. What
is the delay in taking over by this
Directorate?

Shri Abid Ali: That is exactly what
I have said, earlier. A scheme is
being prepared which would ensure
continuity of employment. That is
being considered.
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Transistor Radies
“459. Shri Ram Krishan Gupta: Will

the Minister of Commerce and
Industry be pleased to state:

(a) at what stage is the proposal to
manufacture transistor radios in our
country; and

(b) whether any definite scheme
has been finalised in this regard so
far?

The Minister eof Industry (Shri
Manubhai Shah): (a) and (b).
Several of the existing manufacturers
of radio receivers who were permit-
ted to take up manufacture of transis-
®rised radio sets have commenced
production of transistor sets. Some
have finalised their arrangements and
are expected to commence production
of transistor radios early in 1961.

Shri Ram Krishan Gupta: May I
know whether there is any proposal
to set up such a factory in the public
sector?

Shri Manubhai Shah: No," Sir.

Shri Ansar Harvani: May I know
whether it is a fact that im the tran-
sistors that are manufactured here,
the parts are imported and harly any
part is manufactured here?

Shri Manubhai Shah: Transistors are
something different from transistorised
radios, as the House will appreciate.
We have licensed seven schemes for
the manufacture of transistors. Only
the rare metals, and rare metal parts
will be imported. The rest will be
manufactured in the country.

Shri Ram Krishan Gupta: May I
know whether transistors are im-
ported at present and to what extent?

Shri Manubhai Shah: Presently,
we have permitted all the radio
manufacturers in the country, as the
House knows and their number is
more than 200, small-scale and large-
scale ones to utilise 50 per cent of
the foreign exchange allowed to them
every half year for the import of
transistor components.
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Mr. Speaker: Shri Subbiah Amba-
lam.

Shri A. M. Tariq: He has not rep-
lied to my question.

Mr. Speaker: I have called Subbiah
Ambalam.

Shri Subbiah Ambalam: The hon.
Minister just noew said that seven
schemes have been licensed. May I
know the annual capacity of these
7 schemes and whether any assess-
ment has been made of the require-
ments of transistor sets in India?

Shri Manubbai Shah: We have
made some assessment. It is our
belief that more than 5 million tran-
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sistors per year will be required by
the end of the Third Plan. So far,
we have only licensed 35 million
transistor manufacturing capacity.
More is already coming into operation.
It is our intention freely to permit
peopie who want {0 manufacture
transistors if they apply to the Gov-
ernment to permit them to do so.

Regarding the question which the
previous hon. Member thought that I
had overlooked, the question ef smug-
gling would not naturally arise. What
is coming in the country is a matter
of personal luggage or baggage from
visitors of India who go to foreign
countries. They bring one or two
sets. Otherwise, it has not come to
our notice of any large-scale illicit
smuggling of transistorised radio sets.

Shri C. R. Pattabhi Raman: May I
know if the Government are in touch
with the latest advances made in
transistor radios in Japan—the day
to day advance there?

Shri Manubhaj Shah: Yes. We are
fully in touch and therefore, we have
proposed in the Third Plan that some
positive steps should be taken for the
manufacture of both pocket transistor
radios as well as portables within the
reach of the ordinary buying citizen.

Shri Jinachandran: What is the
black market price of a transistor
radio?

Mr. Speaker: Shri Thirumala Rao.
(No answer was given).

Shri Thirumala Rao: May I know
whether the Government control the
price of transistor radios and if so,
what is the minimum and the maxi-
mum price?

Shri Manubhai Shah: It is not pro-
posed to control the price as such.
We did evolve in the early part of the
current year, as the House is aware,
a scheme for a cheap radio set which
will sell at about Rs. 125. We tried
to work out the cost in consultation,
with the Ministry of Information and
Broadcasting Dr. Keskar has been
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taking great personal interest in this.
We found that it is not possible to
reduce the price to less than Rs. 125.
Every manufacturer has undertaken
that at least 10 per cent of the sets
will be in the category of Rs. 125 and
less. There is an incentive scheme
also granted by the Government by
which 30 per cent of the production
will be in thig range.

_ Shri Thimmaiah: Is it a fact that
the Government has allowed 50 per
cent of the components to be import-
ed for the public sector whereas cent
per cent of the components are allow-
ed for the private sector. Why this
distinction?

Shri Manubhai Shah: There is no
company as such in the public sector
unless the hon. Member refers to the
Mysore State-owned factory. Bharat
Electronies does not build radios. It
is going to manufacture valves
required by radios which are normal-
ly manufactured by commercial
manufacturers.

Some Hon. Members: Remco.

Shri Manubhai Shah: That is
Mysore Government's. They are all
treated on par. None is allowed §0
per cent and nobody is allowed 100
per cent. We have given stern
instructions to all radio manufacturers
that by December 1961, not a single
part will be allowed to be imported.

Heavy Engineering Corporation

( Shri Shree Narayan Das:
460, Shri Radha Raman:
") Shri R. C. Majhi:
Shri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether an assessment of the
number of workers, skilled, semiskil-
lJed and unskilled required by the
Heavy Engineering Corporation,
Ranchi has been finalised;

(b) if so, the number in each cate-
gory required;
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(c) the extent to which recruimeat
has been made to each category;

(d) whether arrangements for their
training, both short term and long
term, have been finalised; and

(e, if so, the nature
arrangement?

of sucn

The Minister of Industry (Shrt
Manubhai Shah): (a) to (e). A state-
ment is laid on the Table of the
House.

STATEMENT

It is estimated that 10,883 workers
will be required for the Heavy
Machiye Building and Foundary
Forge Plants at Ranchi and for the
Coal Mining Machinery Plant at
Durgapur, by the Heavy Engineering
Corporation administering these pro-
jects. The number of workers
reqgired for the various categories is
as follows:—

Highly skilled 2,283
Skilled 5,649
Semi-skilled 1,626
Unskilled 1,325
ToTAL 10,883
While the actual recruitment of

workers has not yet been made, the
preliminary arrangements for the
same and training inside India as well
as in U.S.SR. and Czechoslovakia are
being worked out by the Corporation.
246 workers will be sent to Russia
and Czechoslovakia for specialised
training. Industrial Units in the
public and private sectors are being
approached for providing training
facilities to the technical personnel
As a long-term training programme,
a scheme for the setting up of a Cen-
tral Training Institute at Ranchi for
tra.mmg supervisory staff and workers
is also being worked by the Corpora-
tion.
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Shri Radha Raman: May I know
whethq@ the Government is consider-
ing that in such Government under-
takings, workers, skilled and semi-
skilled, who are employed there are
recruited from round about the area
or from all over the country?

Shri Manubhai Shah: As the ban.
House is aware, I had the privilege
of placing an the Table of the House
a statement during the last session in
which the broad pokcy of recruitment
had been clearly laid down. There
are certain categories where certain
preferences are given for the local
people. In the case of skilled people,
that is not the criterion on which re-
cruitment is done. Recruitment is
done on the basis of competence and
ability.

Shri Radha Raman: May I know
whether in the Heavy Engineering
Corporation, Government is calling
some experts from outside India and
if so, what will be their number?

Shri Manubhai Shah: As the hon.
Member is aware, actually speaking,
we are collaborating with U.S.S.R. as
far as the machine bmilding plant is
concerned, with Czechoslovakia for
the foundry forge and for the mining
equipment with U.S.S.R. Therefore,
it is estimated that while the con-
struction stage is there, which will
work up to 1963 and 1964, about 1,500
foreign experts will be there at one
time or othehr. As soon as the plant
goes into production, practically the
number will reduce to a very small
one.
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Shri Jaipal Singh: While the hon.
Minister was at Ranchi last, he gave
an assurance that other things being
equal, the local people, more so, the
displaced persons would receive some-
thing like a priority as it were. May
I know whether he is satisfied that
the assurance is being implemented in
the Heaving Engineering Corporation?

Shri Manubhai Shah: Not only am
I satisfied, but the hon. Member had
once drawn our attention to that.
Again, we went into all the figures. 1
can assure him and the House that all
these instructions are being imple-
mented very very carefully with
great emphasis that those who have
been displaced as a result of the
acquisition of the land should natu-
rally be given preference in employ-
ment in that factory. That is being
implemented. The question is much
wider than purely a few displaced
persons. That is where the instruc-
tions laid down in the letter laid on
the Table of the House are being
carried out.

Shri Jaipal Singh: Recently, the
Scheduled Castes and Scheduled
Tribes Commissioner visited the place.
We found that only 86 persons among
the displaced persons were employed.
This matter has been brought to the
notice of the Heavy Engineering Cor-
poration. I find that a certain num-
ber are going to be sent to Russia
and Czechoslovakia for specialised
training. May I know whether the
local people, if they qualify and make
the grade, will also receive similar
generosity from him?

Shri Manubhai Shah: It goes with-
out saying that before a selection
board everybody stands an equal
chance, and therefore the hon. Mem-
ber need not have any fear. We want
to emphasize that these are national
projects, and the House will appre-
ciate the feeling that all the nationals
are equally entitled to consideration.
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Shri Tangamani: From the state-
ment I find industrial units in the
public and private sectors are also
being approached for providing train-
ing facilities to these personnel. 1
would like to know how many of the
private umits and how many of the
public sector units have agreed to
train these personnel, and how many
have been sent for training this year.

Shri Manubhai Shah: As the state-
ment shows, the requirement is going
i0 be more than 11,000. After the
projects are expanding, the require-
ment may go up due to expansion to
18 to 20 thousand people. So, train-
ing will have to be found from all
the sectors and all the factories that
.are capable of training them. So far
we have not broken up the list into
private and public sector units, but
most of the leading engineering units
in the private sector, I am glad to
say, have offered their voluntary co-
operation to train our boys.

Shri Imdrajit Gupta: In view of the
very great importance of this project
and "the relative shortage of skilled
engineering workers in the country,
will Government keep in mind the
fact that the pay scales given to skil-
led workers here should not be so low
that at the first opportunity they
desert this public sector project and
go over to the private sector because
they are offered higher wages there?

Shri Manubhai Shah: It is not my
intention to deny anything that the
hon. Member says, but we are proud
that we are paying them well, and
that is why all the public sector pro-
jects are being built up with very
great speed and according to sche-
dule, and sometimes even before sche-
dule.
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The Deputy Minister o Works,
Housing and Supply (Shri Anil K.
Chanda): (a) Yes, Sir.

(b) & (c). The recommendations
made by the Committee are under the
consideration of the Government.
The report along with the Govern-
ment’s decision will be placed on the
Table of the Bouse in due course.

Shri Raghunath Singh: The ques-
tion is in Hindi, Sir.
= W T IT FAY F oI
o foRg w1 § ¥ @7 97 | FWT F a9
AT F FFAT § FF 57 TR ¥ g9
geeal &Y sfenigat o Y faa fwar
2 fv = Y FT aeer %) UF T
Y 7 facren § AR 0 4 0w TS
qaEd F T1F -2 ¢ T P I § 7

Shri Anil K. Chanda: The Commit-
tee really dealt with only the general
pool accommodation meant for Gov-
ernment servants. So far as the
Parliament Pool is concerned, it is
under the control of the Chairman of
the House Committee.

& gaw fag: &0 7 w@eEw
FATA A FO FG F S TEEEE
qIEy faodft § i &<7 & 94§ A et
gorm § ¥ @ § Y fF aoarae §
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Shri Anil K. Chanda: Roughly
speaking, we are about 45,000 units
short of the requirements.

St e @ AT WA AN
FITR B FIT F0 F @ WS #
Feqtd a3 w4 qF fau g o 7R
&q & aq fags s g s ?

Shri Anil K. Chanda: In secreteriat
language, the matter is under the
active consideration of Government.
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Discussien about Goa in U.N.O.

+
[ Shri Hem Barua:
+462, | Shri Subiman Ghose:
"] Shri Damar:
\ Shri Kalka Siagh:
Will the Prime Minister be pleased
to state:

(a) whether it is a fact that Gov-
ernment propose to take up the Goa
issue before the U.N. General Assemb-
ly currently meeting in USA,;

(b) whether it is a fact that Gov-
ernment are not interested to take
up the issue before the Trusteeship
Committee of the UN.; and

(c) whether Government have made
any final protest to Portugal against
the denial of civil liberties in their
possessions?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) and (b). The issue of Goa has
not been placed before the  United
Nations and it is not the intention of
the Government to do so. The gene-
ral question of information on non-
self governing territories which is
being considered by the Fourth Com-
mittee has come up year after year
and our delegates to the United
Nations General Assembly have
spoken in general terms referring also
to the case of Goa. India along with
other African and Asian countries
brought forward a resolution, on 8th
November 1960, before the Fourth
Committee on the general question
of the colonies of Spain and Portugal,
calling on the Governments of these
two countries to discharge without
turther delay the obligation laid down
in Article 73(e) of the Charter to
transmit information to the Secretary
General on the conditions prevailing
in the colonial territories under them.
The resolution, which was adopted by
the Committee on 11th November
1960, inter alia, urged the two Gov-
ernments to ensure to the indigenous
populations of their colonial terri-
tories “full freedom for democratic
political activities which would ac-
celerate the attainment by them of
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independence”.  Further
ments are awaited.

develop-

(c). We have protested from time
to time and shall continue to protest
about the suppression of civil liber-
ties in the Portuguese colonial pos-
sessions.

Shri Hem Barua: Except for living
in the quixotic hope that Portugal
would one day quit Goa because of
developments in Africa, may I know
what positive steps Government pro-
pose to take towards the liberation of
Goa?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): At the present moment we
cont.nue the policy that has been
pursued during the last few years,
which has been referred to in this
Hcuse, and which is not a policy of
taking military steps. Other steps,
such as we can. we take.

Shri Hem Barua: May I know
whe her it is a fact that Portugal
has re.used to furnisk, as required
under the U.N. Charter, information
about her colonies including Goa on
the plea that they are part of the
metropolitan territory? If so, what
steps have Government taken to
samjhao Portugal, to make Portugal
understand?

Shri Jawaharlal Nehru: Perhaps
the United Nations may ‘ry to do so,
as the hon. Member said to samjhao
Portugal.

Shri Nath Pai: The Prime Minister
just now said that there is no ques-
tion cf providing a mili ary solution
to Goa, and the House will under-
stand and appreciate it perhaps. But
may we know what steps are being
taken at least to inform world public
opinion about the state of affairs in
Goa and bring pressure of world
opinion on Portugal? We know full
well, of course, that Portugal is not
easily amenable to public opinion;
nonetheless, what are we doing to
get world public opinion on our side?

Shrl Jawahlrl:'l Nehru: 1 should
fmagine there hag been a very consi-
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derable change in world public
opinion in the course of the last four
or five years. That is, the change has
been against Portugal. There is hard-
ly any country, barring perhaps one
or two, which has not strongly cri-
ticised Portugal, even in regard to its
home policies and liberties in its own
metropolitan country, so that, so far
as that is concerned, that is a deve-
lopment which is, from our point of
view, a good development.

Shri Braj Raj Singh: Under the
provisions of the U.N. Charter, a
non-selfgoverning territory is requir-
ed to submit reports to the U.N.
Portugal has been holding that Goa
and other territories which are non-
selfgoverning territories really, are
parts of Portugal. As the Prime
Minister has said, considerable public
opinion has been created in the world
against Portugal. So, may I know
whether the Government of India
would take any steps in the U.N. to
compel Portugal to give reporis about
Goa to the U.N.?

Shri Jawaharlal Nehru: Those steps
have been taken only recently in
the U.N.

Shri Khadilkar: The Government
has been showing a good deal of
sympathy for the liberation struggle
of colonies and suppressed people
wherever it is going on. We are also
occasionally recognising provisional
governments formed in colonies that
are trying to liberate themselves.
Though Goa is not a colony and we
consider it part of our country, if
such a provisional government is
formed by Goans, will it be recognis-
ed by our Government?

Mr. Speaker: It is all hypothetical.

Dr. Ram Subhag Singh; May I
know the sources of gathering in-
formation at present, because some
of the Indlan nationals who were
political prisoners in Goa have now
been transferred to Portugal? Under
what conditions are they living?

Shri Jawaharlal Nehru: One per-
soti, according to our information has
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been sent to Portugal, one person
whom we consider an Indian national;
but I do not think they accept that
fact. The others who may have been
transferred are technically Goanese,
Portuguese, nationals. I do not know
what other information the hon.
Member is referring to.

Dr. Ram Subhag Singh: Previously,
we used to gather information about
their welfare through the Egyptian
Embassy. What are the present
sources of gathering such informa-
tion?

Shri Jawaharlal Nehru: Our inte-
rests there are looked after by the
United Arab Republic’s Embassy in
Delhi, In addition to that, the Inter-
national Red Cross also looks after,
in so far as prisoners and their con-
ditions and comforts are concerned.
Also, compared to previous years, a
little more information comes from
normal sources, that is, people coming
and going from Goa. Previously,
there were very few; now, there are
more people who come and go.

Shri Nath Pai: As several Mem-
bers have pointed out, Portugal makes
the preposterous claim that Goa is a
part of the Portuguese territory.
There are some countries which have
pledged themselves to guaranteeing
the territorial integrity of Portugal
In the light of this statement, have
Government, in the process of getting
Goa’s liberation by peaceful means,
sought clarification from these Gov-
ernments whether their conception of
guaran‘eeing the territorial integrity
of Portugal embraces Goa also?

Shri Jawaharlal Nehru: Only re-
cently, the hon. Member might have
seen that the question of Portuguese
overseas territories has been discuss-
ed in the United Nations; and Goa
was naturally one of them, though a
larger question, larger in the sense
of territory etc. is Angola and those
Pcrtuguese territories in Africa. There
too, the defence was that these were
not colonies but parts of Portugal
elsewhere. That is rather an extra-
ordinary defence, which no country
that I am aware of has accepted. It
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is rather, almost one might say, farci-
cal. This matter has been frequent-
ly brought before other countries, and
nobody accepts the Portuguese claim.
But we live in a peculiar world in
which questions are not considered
on their merits but in relation to the
cold war; and everything is judged
by that standard. So, even though
they might be convinced of some-
thing, they would not like to upset
other calculations drawn from other
sources.

Shri Jaipal Singh: We, rightly 1
think, say that Goa is India. But I
find that we do not treat Goans as
Indian nationals, nor do we give them
the franchise. How is this in-
congruity to be explained?

Shri Jawaharlal Nehru: Goa is
obviously, geographically, cul‘urally
India: it is not so politically. It is
an obvious fact. The writ of this
Parliament at the present moment
does not run to Goa. if that is the
test.

X-Ray Equipment

*463. s Shr-i R. C. Majhi:
\_ Shri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to refer to para
48 at page 96 of the Annual Report
of his Ministry for 1959-60 and state:

(a) whether the scheme, that has
been sanctioned for the indigenous
manufacture of X-Ray equipment, has
been implemented; and

(b) when the production will com-
mence?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A
statement is laid on the Table of the
House.

STATEMENT

The present position in regard to
the three schemes is as follows:—

1. M/s. Radon House, Calcutta—
This firm has been functioning az a
small scale unit producing simple
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types of X-ray equipments. It is ex-
pected that they will step up their
production shortly.

2. M/s. Escorts Ltd.,, New Delhi—
The firm’s proposal fer impart of
plant and machinery has been approv-
ed. As soon as they receive plant
and machinery, they are expected to
start production.

3. M/s. Siemens Engineering Co.
Ltd., Bombay—This firm is expected
to go into production within two to
three months.

Shri R. C. Majhi: May I know
whether these schemes are being
implemented according to the sche-
duled time, and if not, the reason for
the same?

Shri Manubhai Shah: All the
schemes approved by Government
under the Industries (Development
and Regulation) Act or outside the
Act wherever these schemes fall out-
side the schedule to that Act, are
stipulated as regards the time of per-
formance, and if the party does not
establish these schemes within that
time, then the licence or approval is
revoked.

Shri S, C. Samanta: Is it not a fact
that one Dr. Bhowmick of Calcutta
approached the Central Government
for help to manufacture indigenous
X-ray equipment, the parts of which
he was already manufacturing in
Calcutta?

Shri Manubhai Shah: That gentle-
man is covered by the scheme of
Messrs. Radon House, Calcutta.

Shri Tangamani: From the state-
ment I find that Siemens will go into
production within three months at
Bombay. May I know the capacily
of their plant?

Shri Manubhai Shah: The capacity
is tailored to the requirement; they
are not mass production things. But
my estimate is that they will manu-
facture about Rs. 15 lakhs worth of
equipment per year.
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Sindri Fertilizers and Chemicals Ltd.

*464 Shri T. B. Vittal Rao:
“\ Shri Pangarkar:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the terms of contract
for Sindri Fertilizers and Chemicals
Ltd. whe have been appointed as
technical consultants for the proposed
fertilizer factory at Kothagudium
have since been finalised; and

(b) if so, whether a copy of the
contract will be laid on the Table?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) No, Sir.

(b) Does not arise.

Shri T. B. Vittal Rao: Am I to un-
derstand that the officers of the Sindri
Fertilisers who are doing some pre-
liminary work for this compost ferti-
liser factory are doing that work
without any contract or remunera-
tien?

Shri Satish Chandra: Sindri  has
been doing considerable work to as-
sist the Andhra Pradesh Governmen®,
but the Andhra Pradesh Government
have not been able to agree to the
terms proposed by Sindri for consul-
tancy arrangements. Secondly, as
there is the likelihood of another
fertiliser factory of a large size
coming up at Visakhapatnam, the
Andhra Pradesh Government are
giving second thought whether they
should go in for the Kothagudam pro-
ject, and they have also suggested
that either the Centre should take it
over or a private party should take
it ever.

Shri T. B. Vittal Rao: When was
the proposal to drop the Kothagu-
dam fertiliser factory brought before
the Centre?

Shri Satish Chandra: The proposal
%0 drop it has not been brought be-
fore us, but the State Government
themselves are considering whether
they should invest their own money
in a second fertiliser factory in An-
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dhra Pradesh, when one is already
coming up; and they have suggested
that either the Centre should take it
over or a private party may be found
out to establish this factory.

Shri T. B. Vittal Rao: What is the
reaction of the Central Government
to the proposal made by the State
Government that the Centre should
take it over?

Shri Satish Chandra: The Centre
does not propose to take it over.
Efforts will be made to find out a
private party, if one is available.

Shri T. B. Vittal Rao: In view of
the fact that the Central Government
have been financing so many fertiliser
plants in the country like those at
Rourkela and Naharkotiya, and
Trombay, on what grounds are they
refusing to finance the proposed ferti-
liser factory?

Shri Satish Chandra: The Centre
never first decided to put up this
project itself. The State Government
forced the issue. They wanted to
establish this factory, and we grant-
ed them a licence. Now, because
another factory which was not con-
templated then is coming up already,
the second factory in Andhra Pradesh
will naturally receive lower priority.

Shri T. B. Vittal Rao: May I know
whether the Visakhapatnam fertiliser
factory will be owned by the Centre
or the State Government?

Shri Satish Chandra: It would meet
the demands for fertilisers in Andhra
Pradesh.

Shri Palaniyandy: May I know
whether it will be in the private
sector or the public sector?

Shri Satish Chandra: It is likely
to be licensed to a private party.
There are five applications which we
are considering at the moment.

Mr. Speaker: Next Question. Q. No.
465.

Shri Morarka: I put the question.
May I request that Questions Nos. 482
and 491 may also be taken up along
with thia if it ia econvenient to  the

Lo WA Iodan®
n0f. miniiser,
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Some Hon. Members: No.

Shri Mahanty: The other questions
are completely different from the
question to be taken up now.

Shri Satish Chandra: I do not mind.

Consumption of Exportable Items

*465. Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether Government’s attei-
tion has been drawn to the World
Bank Report in which they have sug-
gested selective tax measures to
restrain domestic consumption of ex-
portable items; and

(b) if so, whether Government pro-
pose to take any such steps and
when?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The hon’ble Member is presum-
ably referring te the report submiited
@ the World Bank by its three repre-
sentatives who visited India in eariy
part of this year. If so, the answer
is in the affirmative.

(b) It is not possible to indicate in
advance the nature of taxation pro-
posals which may be considered in
tuture.

Subsidy for Export

*482. Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased io state:

(a) what steps Government  pro-
pose to take for the creation of ex-
port-mindedness as recommended by
the World Bank Report;

(b) whether Government is consi-
dering introducing the system of
special subsidies for encouraging ex-
ports; and

(c) whether the subsidy would be
given for particular markets or
generally?

The Depnty Minister of Commerce
and Indastry (Shri Satish Ckandra):
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(a) Efforts are being made to create
a suitable climate by active en-
couragement to export industries, by
measures directed to increase produc-
tion, promotion of productivity con-
sciousness, improved organization of
the export trade, publicity through
various media, study of foreign mar-
kets and by adoption of suitable fiscal
and monetary policies from time to
time.
(b) No, Sir.

(c) Does not arise.

Export Promotion

*491. Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether Government has con-
sidered the recommendation of the
World Bank that strenuous efforts
should be made to diversify the ex-
port base and enter foreign markets;
and

(b) if so, with what results?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). General observations in
the report submitted to World Bank
by its visiting representatives in early
part of this year have been and will
continue to be kept in mind in formu-
lating export policies. Efforts are
being made to diversify production
and to evolve suitable fiscal and
monetary policies with a view to
creating a proper climate for exports.
Success so far achieved can be judg-
ed by the fact that exports during
1959 exceeded by 58 crores as com-
pared to 1958 and exports during the
first 9 months of 1960 are higher by
21 crores as compared to the corres-
ponding period of 1959.

Shri Morarka: May I know whether
the hon. Minister has tried to discuss
this subject with the representatives
of the World Bank about the specific
items and specific proposals they have
in view for increasing the exports of
the country?

Shri Satish Chandra: The report is
not on exports. It'is about the gene-
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ral economic situation in the country,
and there are some paragraphs relat-
ing to exports here and there. There
were, of course, discussions. The
Minister of Commerce and Industry
received the delegation. I was also
present. They made some sugges-
tions which are also contained in the
report whick is available in the
Parliament Library.

Shri Morarka: May I know
whether any list of commodities, the
consumption of which would be res-
tricted, has been prepared by Gov-
ernment in order to give a fillip to
the export of those commodities?

Shri Satish Chandra: If he looks
into it, the hon. Member will find that
there are at least 40 categories of items
on which excise duties are levied.
Excise duties have to be increased if
domestic consumption is to be curb-
ed. If he looks into that list, he will
find that these measures help to curb
domestic consumption.

Shri Morarka: May I know whether
after receiving the main report any
concrete step has been taken or is
proposed to be taken in this direct on
as recommended by the representa-
tives of the World Bank?

Shri Satish Chandra; Changes in
taxes are generally made at the Bud-
get time. The Finance Minister and
Government will certainly consider
these matters at the right opportu-
nity. It is not for us to increase
or decrease taxes. But these things
are constantly kept in mind.

Shri Rameshwar Tantia: Is it a
fact that our tea and jute exports
are decreasing while the tea export
from Ceylon and jute export from
Pakistan are going up? If so, what
are Government doing about it?

Shri Satish Chandra: All possible
steps are being taken. Tea and jute
exports have gone down to some
extent this year not due to lesser de-
mand in the international markets,
but due to weather conditions—
drought in the early part of the year
which affected the production ‘o raw
jute and tea.
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Shri Mahanty: May 1 know whether
the Export Promotion Council has
formulated any schemes for intensify-
ing our exports. If so, are those
schemes being implemented?

Shri Satish Chandra: The Export
Promotion Councils, about a dozen
of them for various commodities,
have formulated several schemes--
incentive schemes and others. If the
hon. Member gives notice ofa sepa-
rate question in relation to a parti-
cular item he has in mind, I can give
more details. But it is difficult to
cover all these various subjects in
answer to a question.

Shri Morarka: My last question
wag not properly, understood. I
wanted to know whether after the
receipt of the report Government
had taken or proposed to take any
concrete steps for giving a fillip to
exports from this country.

‘Shri Satish Chandra; Numerous
steps have been taken. Questions are
answered from day to dav in  the
House relating to the export of diffe-
rent items and the steps taken there-
of, like new incentive schemes evolv-
ed, release of quotas which are decid-
ed from day to day in the light of
the increase of agricultural produc-
tion of various items, attempts to
increase the industrial producticn and
50 on. Unless a specific question is
asked, it is difficult to answer speci-
fically.

Mr. Speaker: These are all general
questions. Next question.

Control and Inspection of Atomic
Establishments
[ Shri P. K. Deo:
Shri Sadhan Gupta:
* ) $hri Goray:
(_ Shri Hem Barua:

*466.

‘Will the Prime Minister be pleased
to state:

(a) whether in a meeting of the
International Atomic Energy Agency

1372 (Ai) LS—2,
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at Vienna lately, India suggested a
compromise formula on the question
of international control and inspection
of atomic establishments in  various
countries;

(b) if so, the details of the formula;

(c) the result of such proposal of
India; and

(d) which of the countries opposed
this proposal?

The Parliameniary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) and (b). A
copy of a joint resolution sponsored
by Afghanistan, Burma, Ceylon, India
and Indonesia at the Fouth General
Conference of the International Atomic
Energy Agency containing the pro-
posals of these countries on the sub-
ject of Agency Safeguards is placed
on the Table of the House. [See
Appendix II, annexure No. 11].

(c) and (d). The resolution was not
voted on as another fifteen-power re-
solution, favouring the adoption of the
Safeguards proposed by the Agency,
was passed.

Shri P. K. Deo: From the statement,
we find that the joint resolution for
peaceful utilisation of atomic energy
and international control and inspec-
tion of atomic establishments was mov-
ed by India and several other coun-
tries. May I know if any attempt has
been made to mobilise world public

suiion in support of the purpose of
this resolution?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehrn): Always whenever we put for-
ward a resolution, we try to get it
passed, unless something else hap-
pens. In specific technical matters,
one does not carry on & world cam-
paign, But as a matter of fact, Dr.
Bhabha has been speaking on this subs
ject at international conferences and
elsewhere at some length.
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Shri P. K. Deo: From the reply, we
do not know which countries voted
against this resolution or were opposed
to this resolution. May I know the
names of those countries?

Shri Jawaharlal Nehru: It was not
voted upon at all, because another
resolution was previously passed.

Shri Sadhan Gupta: May I know
whether in the conference a resolution
was brought forward advocating a
ban on nuclear weapons, and also for
disarmament, and India opposed that
resolution?

Shri Jawaharlal Nehru: I did not
hear the question fully. This has
nothing to do with disarmament. This
resolution relates to safeguards.

Shri Sadhan Gupta: It came before
it.

Shri Hem Barua: Except proposing
universalisation  of control, may I
know whether India made any positive
suggestions at the Vienna Conference
to the effect that fissionable materials
that might be made available to coun-
tries by the International Atomic En-
ergy Agency might not be used for
military purposes? If so, what are the
specific suggestions made?

Shri Sadath Ali Khan: The hon.
Member must have seen the resolution.
It lays down three criteria for the
application of safeguards: (1) in the
normal case of Agency assistance,
each recipient country to guarantee
that the assistance would not be used
for military purposes; (2) for special
fissionable materials. if they are of
weapons strength, accounting proce-
dure and inspection, and (8) the
Board to examine each country’s
material according to the rules. This
was the resolution, the basis of it.

Shri Hem Barua: May I know whe-
ther it is a fact that the western dele-
gations at the Vienna Conference op-
posed our compromise formula? It
80, what were the reasons adduced by
them for the same?
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Shri Sadath Ali Khan: The United
States and others took the position:
that the safeguards had been written
into the statute; they were necessary.
The system as evolved by the Board
of Governors was a compromise sys-
tem. The system would enable bila-
teral agreements to be administered
by the Agency. Finally, there was
nothing in the system which infringed
national sovereignty.

WRITTEN ANSWERS TO
QUESTIONS

Micanite

*454. Shri Rajendra Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that industry
processing macanite and bricks is
languishing for want of orders;

(b) whether Government have ex-
amined the position; and

(c) if so, what are the findings?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). Yes,
Sir.

(c) As a measure of protection te
the Industry, it has been decided not
to allow imports of insulating bricks
of the type that can be replaced by
indigenous mica insulating bricks and
the consumers are being advised to
explore the possibility of use of indi-
genous bricks. The Glass and Cera-
mic Research Institute is also looking
into the question of improving the
quality of indigenous product.

Public Undertakings

*457. Shrimati Ila  Palchoudhuri:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that a con-
ference of representatives of various
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public sector projects under the con-
trol of his Ministry was held recently
in Delhi;

(b) if so, the details of the subjects
discussed and decisions taken; and

(c) when they are likely to be en-
forced?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). A state-
ment is laid on the Table of House.

STATEMENT

(a) to (¢). The Projects Co-ardime
ation Committee was a departmental
Committee to serve as a body for co-
ordinating the working of the Projects
under the administrative control of the
Minisiry. Recently it has been en-
larged to work also as an inter-minis-
terial committee for public sector
projects. )

Summary of important recommend-
ations.

Subject

1. Procuring of raw materials and
components required by the under-
takings for the maintenance and ex-
pansion of the units.

A sub-committee of senior officers
has beéen set up to examine the ques-
tion and recommend streamlining of
the procedures.

2. Requirement of capital goods.

Indigenous procurement should be
maximised. Managements should also
prepare lists of their requirements of
capital goods for the first half of the
Third Plan and furnish them to the
Ministry eoncerned.

3. Development of ancillary indus-
tries.

Development of ancillary industries
is highest importance. Each under-
taking should exhibit in their premises
components and  ancillary products
which could be manufactured by other
producers. Each undertaking should
send their suggestions to the Develop-
ment Commissioner of Small Scale
Industries.

4, Utilisation of all grades of inferior
coal.

A switch over to ail kinds of inferior
grades of coal should be programmed
by the adaptation of boilers.

5. Training of technical personnel.

A sub-committee of senior officers
was constituted to examine the ques-
tion.

6. Pre-costing system.

In view of the urgent need for am
efficient cost accounting set up, it was
decided to earmark a senior cost ac-
counts officer exclusively for the pur-
pose of assisting Government under-
takings for organising a cell. The
officer will visit the undertakings for
the purpose.

Financia]l Assistance to States

Shri Harish Chandra
Mathur:
*467.ﬂ Shri Chintamoni Panigrahi:
Shri Rajendra Singh:
LDr. Ram Subhag Singh:

Will the Minister of Planning be
pleased to refer to the reply given to
Starred Question No. 1028 on the 2nd
September, 1960 and state:

(a) whether suggestions regarding
the patterns and procedures concern-
ing Central assistance to States to-
wards the expenditure incurred in the
Five Year Plans from State Govern-
ments have been received:

(b) what is the nature of these sug-
gestions: and

(c) Government'’s reaction and de-
cisions in the matter?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) Yes, Sir.

(b) and (c). The Planning Com-
mission is shortly going to formulate
its proposals regarding Central assist-
ance patterns in consultation with the
Ministries concerned.
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State Enterprises
( shri Ajit Singh Sarhadi:
| Kumari M. Vedakumari:
| Shri Ram Krisham Gupta:
| Shri Damanij:
*468. { Shri M. K. Kumaran:
| Shri Achar:
| Shri Supakar:
Shri S. A. Mehdi:
tshri P. G. Deb:

Will the Minister of Planning be
pleased to refer to the reply given to
Starred Question No. 17 on the 1st
August, 1960 and state:

(a) whether any report has been
received from the Study Group setup
to examine the question of public par-
ticipation in the capital of state enter-
prises; and

(b) if so, what are its main recom-
mendations and Government's re-
action thereto?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) Yes, Sir.

(b) The recommendations of the
Study Group are still under consider-
ation and no final views have so far
been formulated by Government.

Trade with Afghan Countries

*469. Dr. Ram Subhag Singh: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the steps taken by Government
to promote trade wi'h the independent
African countries; and

(b) whether there is any proposal
to study the scope of trade prospects
with those countries?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The steps taken or proposed to
be taken for promotion of trade with
independent African countries con-
sist of opening commercial offices or-
gdnising visual publicity, negotiating
trade agreements on basis of equality
and mutifal advantage, exchanges of
détegations ete.
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(b) The possibility of sirengthening
trade relations with these countries is
engaging the attention of the Govern-
ment.

Coir Indusiry

*“470. Shri Kodiyan: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) what steps have been taken by
Government to diversify production in
the coir industry and to improve the
quality of coir products; and

(b) the expenditure incurred it
any, in this connection by the Centre?

The Minister of Industry  (Shri
Manubhai Shah): (a) and (b). A state-
ment is laid on the Table of the House.

STATEMENT

(a) Steps have been taken by Gov-
ernment in this direction by setting up
pilot plants for production of mattress
and brist’e fibre, giving financial assist-
ance to State Governments for pro-
duction of various designs and types
of door mats, ribbed carpet mats and
brush mats. Training is also being
imparied to artisans in the production
of improved quality of yarns through
spinning machines in the Training-
cum-production Centres set up by the
State Governments. The Coir Board
is also thaking steps through research
institutes towards improvement of
quality of Coir goods and also fixing
grade standards of Coir goods. The
question of modernising and mechan-
ising the manufacturing sector of Coir
Industry is under consideration of the
Government.

(b) Government of India have sanc-
tioned a grant of Rs. 8,63,157 and loan
of Rs. 36.04, 394 to various State Gov-
ernments during the first four years
of the Second plan for various types
of Coir schemes v»iz. organisation of
Coir Co-operative Societies, establish-
ment of fibre mills and training-
éim-production Cetitres.
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Exploration of Minerals

*471. Shri H. N. Mukerjee: Will the
Prime Minister be pleasel to state:

(a) whether his attention has been
drawn to a reference in Dr. C.
Mahadevan’s Presidential  Address
(September 15) at the annual meeiing
in Calcutta of ‘he Geological, Mining
and Metallugical Society of India, that
“there were occasions when for the
same alrea two officers, one from the
Atomic Energy Department and the
other from the Geological Survey,
were sent out for field work in the
same season”; and

(b) what is being done to prevent
such overlapping in the work of
minerai exploration and exploitation?

The Pariiamentary Secretary te the
Minister of External Aflairs (Shri
Sadath Ali Khan): (a) and (b). Gov-
ernment have seen a copy of the Pre-
sidential Address delivered by Dr. C.
Mahadevan at the 36th Annual
General Meeting of the Geo.ogical,
Mining and Metallurgical Society of
India heid at Calcutta on the 15th
September. 1860. As regards the
stalement made therein, the pesition
is that there may have been occasions
when an cfficer of the Geological Sur-
vey of India and an officer of the
Department of Atomic Energy may
have been deputed for work in the
same area, but there has been no dup-
lication in"the past, as the sphere of
operations of the Geological Survey
of India and of the Atomic Minerals
Division of the Department of Atomic
Energy are quite different. The work
of the Geological Survey of India is
confined to regional geological map-
ping or investigations for economic
minerals, other than stomic minerals,
whereas the work of investigation
and exploitation of atomic minerals is
entirely the responsibility of the De-
partment of Atomic Energy.

In order, however, to avold dupl-
cation and waste of national efforts, if
any, close collaboration in the work is
being maintained by this Department
with the sister organisationsand vice-

versa through the Programming Board
which discusses and approves the field
programmes and other major pro-
grammes of work of the Geological
Survey of India, Indian Bureau of
Mines, Oil and Natural Gas Commig-
sion and the Atomic Minerals Divisian.

o wfe %

y Y g W] ey
o =t aifawr fag :

T A9 W I AT I FN
F7 5 :

(F) 7 fafexr o ‘Torifire’
I g AT THe F1 § fF A g
[ N FA FIA ;

(@) Fagag g fF S5 o
F MR F yewfaw g afew ¥
TR F N fawx wa 6 § 9
afeasit wfrr a8 swesw & g o
& A

() srerfaq oy wfR ¥ @
wqrqar & fag w4ty 9 T | o= aw
wiw frda g Fr anmET g ?

fifeed W (s W o
wt) : () AR (). tx wEEq
1880 ¥ fafewr ox ‘s¥Mfwee’ 3 ww
| ¥ 78 37 fear @ @ oo
wrea @fas gl ¥ o afme
FT I9AW F 1 I ¥ g faae At v
forar a6 aTagR ¥ A9y aife A
Fedg i Nam s I FF W
away ¥ qg A7 § 1

7 fx & aeg Iafeed T
FIY | AT AW I 999 3 WY
Fai< @ fF gw fod) WY 3T 5¥em & fog
qamy aff @1 IEE ag FE )
e AT, 1exe W IR frwm ToN
afsr geqa & oeEifes IgaRe ¥



2277 Written Answers

HIET 9T 1A FAT T g7 TFT 007
fean a7 —

“FrE A wfrsmEf w8 #T
FHan | afET & F qRAEIT A My
T HIAT HIT X Y a8 FZ1 AF AR
A1 =1 i & AR #°Y O o s
TIFT FT AT & TG 5 3 991 &
1T Fg gFAT g 5 e gy W g AR
3 Y grend gi, g AT afE
ITAF A 3IFeAT & fod adt w417

fo WA, {845 F AEgIfq ¥
q97 F TA0F AT AOAATT F I8 @
q1:

“oaq AR # A AR 39 QT
F1 siafey v ¥ ww FT AT ATEA
¢ 5 gafy g mw darfir a7 AR
g SuAed § faws gro afs gw
At AeAet § W a1 mufaw aer
FMT FT gF7 &, a1 A1 gArdr =il
Ig =371 Al 5 g9 T8 T=AT F) A
F UATI JATT FL TN ST FAH)
A w1 a1 R w3 g S99
TATT FT qA0T a7 | 39 G F gAY
77 Arfeaqw I ¥ fa vt
& Teare aF &Y i &1

() AR & wY AfE FR F

Hqaq W 2T & T g FF wiwaw fafy
3L WE, 2852 ¥ | 1% g €Y T Raar
frar s dwr v F199r S EHR v
id |

New A.LR. Stations

( shri Agadi:

| Shri Sugandhi:

‘473.{ Shri Viswanatha Reddy:

| Shri Rami Reddy:
(_Shri Achar:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether it is a fact that new
A.LR. Transmitting Stations are being
constructed; and
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(b) if so, the names of the places
where the transmitting stations are
being located and the estimated ex-
penditure, non-recurring and recur-
ring?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Yes,
Sir.

(b) The suitability of places for the
location of these transmitters in the
various States is being examined from
the point of view of technical and
other considerations. The locations
will be settled shortly. The total non-
recurring and recurring expenditure
are estimated to be about Rs. 394 lakhs
and Rs. 59-42 lakhs per annum res-
pectively.

Handloom Weavers in Andhra
Pradesh

( Shri Tangamani:

an { Shri S. A. Mehdi:
"7 Shri P. G. Deb:
| Shri Wodeyar:

Will the Minister of Commerce and
Industry be pleased to sfate:

(a) whether it is a fact that a
Delegation of Andhra handloom
weavers met the Minister on the 20th
September, 1960;

(b) if so, what are their demands;
and

(c) what steps are being taken to
meet their demands?

The Minister of C ce (Shri
Kanungo): (a) to (c). A statement is
laid on the Table of the House.

STATEMENT
(a) Yes, Sir.

(b) The deputation ot the Hand-
loom Weavers’ Co-operative Societies
of Andhra Pradesh have raised several
issues in their memorandum. The
main issues are indicated below:—

(i) The production target of 5800
million yards (per annum) to
the organised mill sector is
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on the high side and it should
be scaled down to 4500 million
yards inclusive of exports of
500 million yards per annum.

(ii) Export target of 800 million
yards is also on the high
side and should be scaled
down to 500 million yards
per annum.

(iii) Target for powerloom cloth
should be the same as was

fixed in the Second Plan
period, viz., 400 million yards
per annum.

(iv) The target of 2800 million
yards allocated to handloom
sector is low and the hand-
loom sector should be allowed
to produce 3100 yards per
annum during the Third Plan
period.

(v) The allocation of Rs. 32 crores
for the handloom industry is
to low and it should be raised
to Rs. 84'19 crores as recom-
mended by the Working
Group (Study Team).

(c) The views put forth by the De-
legation have been noted by the Gov-
ernment.

Visa Restrictions on Indians in
Thailand

*475. Shri S. A. Mehdi: Will the
Prime Minister be pleased to state:

(a) whether visa restrictions have
been removed by Thai Government
on Indian Nationals; and

(b) if so, the reaction of Govern-
ment thereto?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) As far as Gov-
ernment are aware the Thai Govern-
ment have recently liberalised their
visa rules and the grant of visas to
Indian nationals, as well as to other
foreigners, desiring to visit Thailand
has been made easier.

(b) Government welcome this deve-
lopment.

Wire-Broadcasting Project

¥476. Shri Aurobindo Ghosal: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether the wire-broadcasting
pilot scheme of All India Radio ex-
perimented upon in some colonies of
Delhi has proved successful; and

(b) if so, how many houses have
been provided with radio-wire and
what is Thé amount spent?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). Under the Pilot Scheme, 93
quarters in the Kasturba Nagar Colony
in New Delhi were given wire broad-
casting connections. The amount
spent on installation was Rs. 8,854 and
the recurring expenditure is of the
order of about Rs. 550,- per month.
As the Scheme has proved to be tech-
nically sound, it is being extended to
the Lodi Colony and its adjoining
areas when it is expected that over
2,000 subscribers will avail themselves
of this Scheme. It would be too early
to make a full assessment of the
scheme before the extended scheme is
fully implemented.

Survey of Indian Ocean

#477. Shri D, C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No. 523 on the 18th August, 1960 and
state the further progress made in the
survey of Indian Ocean by the Soviet
Ship ‘Vitiaz'?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): Reports from the
three scientists who were deputed by
the Government of India to partici-
pate in research work on board the
ship ‘Vitiaz’ have since been received.
Although there is no immediate use
that this information can be put to,
the data collected is valuable in so far
as it adds to our knowledge of the
Indian Ocean. This knowledge covers
plant and animal life as well as the
location of rich areas for fishing in the
seas contiguous ta our coastline.



2281 Written Answers

Small Scale Industries

+47s, ( Sbri Ram Krishan Gupta:
" Shri Chiniamoni Panigrahi:
Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.

623 on the 22nd August, 1960 and
state:

(a) whether the small industrialists
have taken advantage of the Reserve
Bank credit guarantee scheme for pro-
motion of small scale industries; and

(b) if so, the States from which the
smail scale industries have taken ad-
vantage of this scheme so far?

The Minister of Industry (Shrd
Manubhai Shah): (a) Yes, Sir.

(b) By the 12th November, 1960 the
Reserve Bank of India has received
applications for guarantee from the
following States.

1. Maharashtra
2. Punjab

3. Rajasthan

4. Uttar Pradesh
5. West Bengal
6. Gujrat

7. Delhi

Indians leaving African Countries

Shri Shree Narayan Das:
*479. { Shri Radha Raman:
 Shri D. C. Sharmx:

Will the Prime Minister be pleased
to state: ) )

(a) what is the present position
with regard to persons of Indian ori-
gin leaving some of the African coun-
tries for India; and

(b) whether there has been
improvement in the situation?

The Parliamentary Secretary to the
Minister of External Affatrs (Shri
Sadath All Khan): (a) and (b). As
far as the Government 6t India are
aware, there is no evidence to suggest

any
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that these persons wish to leave their
countries of adoption. Apart from the
unseltled conditions in the Congo the
law and order situation in the other
African territories continues to be nor-

mal.
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Industrial Process Instrumen:s

f Shri R. C. Majhi:
*481. < suri Subodh Hansda:

¥go.

Will the Minister of Commercz and
Industry be pleased to refer to para
46 at page 95 of the Annual Report
of his Ministry for 1959-60 and state:

(a) by which time the country will
be able to manufacture the industrial
process instruments such as pyro-
metres, temperature recorders, control-
lers, thermo-couples and multi-point
recorders; and

(b) the total value of theze mate-
rials imported in the year 1959-60?

The Minister of Industry (Shri
Manubhai Shah): (a) The productien
of these instrurnents starting with the
simple types is expécted to commence
in 1961. ’

(b) Import figures for these instru-
ments separately are not available.
The total value of imports of all sorts
of measuring, controlling and scienti-
fic and electrical instrumen!s other
than photographic, cinematographic
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and medical instruments and appara-
tus for the year 1959-60 was Rs. 367
crores.

Foreign Goods in Indian Niarkets

*483. Shri Harish Chandra Mathur:
Will the Minister of Commeree and
Industry be pleased to state:

(a) whether Government is aware
that Bombay, Calcutta and Delhi mar-
kets are full of foreign-made consu-
mer goods of various kinds of luxury
and non-essential nature; and

(b) the Government’s assessment in
the matter?

The Minister of Commerce (Shri
Kanungo): (a) and (b). Small quan-
tities of foreign-made consumer goods
are reported to be available princi-
pally in some sections of the Bombay,
Calcutta and New Delhi markets. For
some of these items, small import
quotas exist. Some items are also
brought in under the Sports Goods
Export Promotion and Tourist Promo-
tion Licensing Schemes. The possibi-
lity of few items leaking into the mar-
ket as a result of illegitimate activi-
ties also exists, in spite of constant
vigilance by authorities concerned.

Indian Busimessmen Supplying Arti-
cles to Chinese

*484, Shrimati @la Palchoudhuri:
Will the Prime Minister be pleased to
state:

(a) whether Government’s attention
has been drawn to a news appearing
in “The Current” dated the 5th Octo-
ber, 1960, in regard to some Marwari
businessmen supplying food and arti-
cles of daily use to the Chinese army
of occupation in Tibet;

(b) 11 80, the full facts of the mat-
ter; and

(c) action taken or proposed to be
taken in regard thereto?

The Deputy Minister of External
Affairs (Shrimati Lakshmi N. Menon):
(a) to (c). Government have seen the
reporit but they havé no iréasonto sus-
pect any large seale smuggﬁng

Hospital at Madras

*485. Shri T. B. Vittal Rao: Will
the Minisier of Labour and Empioy-
ment be pieased to refer to the reply
given to Unstarred Question No. 590,
on the 1st March, 1960 and state:

(a) the progress made up-to-date
in the construction of a 100-bed hos-
pital at Madras by the Employees’
State Insurance Corporation;

(b) the total amount spent so far;
and

(c) when is it likely to be complet-
ed?

The Deputy Minister of Labear and
Planning (Shri L. N. Mishra): (a)
The main hospital building has reach-
ed the lintel level for the major por--
tion of the building.

(b) Rs. 4°75 lakhs.
(c) By August 1961.
Assam Rifles

[ Shri H. N. Mukerjee:
Shrimaii Rena
Chakravartty:

| Shri Indrajit Gupta:

*488.

Will the Prime Minisier be pleased
to state:

(a) whether it is a fact that the
Headquarter of the Assam Rifles is
being shifted to Silchar and the site
for a cantonment has been selecied;

(b) whether his attention has been
drawn to public representations that
in the conditions now prevailing in
Silchar the proposed cantonment
should be set up at a distance from
the municipal limits of the town; and’

(c) i so,
thereto?

Government’s reaction

The Parliamentary Secretary to the
Minister of External Affairs (Shri J.
N. Hazirlka): (a) The Headquarters
of the Assam Rifles is not being shift-
ed to Sflchar. A Range Headquar-
ters with jurisdiction over a part of
that Force has, however, been
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established there. No site for a can-
tonment has been selected in Silchar.

(b) Representations to this effect
were received from the West Silchar
Development and Welfare Committee
and the Relief and Welfare “Com-
mittee, Silchar.

(c) There is no proposal to set up a
cantonment within the municipal
limits. The question of the Govern-
ment’s reaction does not, therefore,
arise.

Sub-soil Water Level in Delhi

*487 fDr. Ram Subhag Singh:
"7 Shri Radha Raman:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether sub-soil water level is
rising in old Delhi;

(a) if so, in which areas; and

(¢) the steps being taken by Gov-
ernment to check the rise of sub-soil
water in those areas?

The Deputy Minisier of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) No survey has been
carried out by Government in respect
of the level of sub-soil water in the
Ol1d Delhij area.

(b) and (¢). Do not arise.

Workers in Public Sector

. J Shri S. A. Mehdi:
488. 7\ Shri P. G. Deb:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any scheme has been
formulated for giving incentive for
workers in public sector; and

(b) if so, in which companies the
scheme has been enforced?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A
statement is laid on the Table of the

House. [See Appendix II, annexure
No. 12].
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Extradition Treaty with Pakistan

( Shri D. C. Sharma:
Shri Ram Krishan Gupta:
*489.! Shri Ajit Singh Sarhadi:
Shri Agadi:
L Shri Wodeyar:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 488 on the 18th August,
1960 and state whether the reaction
of the Government of Pakistan to the
draft Extradition Treaty which had
been sent to them has been received?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): No, Sir.
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Alarm Clocks

+492 J Shri Ram Krishan Gupta:
™ | Shrimati @la Palchoudhuri:

Will the Minister of Commerce and
industry be pleased to state:

(a) whether any scheme to estab-
lish factory at Hyderabad to manufac-
ture alarm clocks has been finalised;
and

(b) if so, the details thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) The proposal of Shri C. C.
Desai, New Delhi for the manufacture
of 1,20,000 Nos. Time-pieces per
annum at Hyderabad in collaboration
with a Swiss firm and a French firm
was approved in August, 1960. The
collaboration proposal involves capi-
tal participation and royalty payment.

Tibetan Refugees

779. Shri Chintamoni Panigrahi:
Will the Prime Minister be pleased to
refer to the reply given to Starred
Question No. 490 on the 18th August,
1960 and state: -

(a) whether the proposal to allot
agricultural land to the Tibetan re-
fugees has been finalised by now;

(b) the acres of land which are pro-
posed to be allotted to each Tibetan
refugee; and
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(c) the number of Tibetan refugees
who have expressed their willingness
to settle permanently in India?

The Prime Minister and Minister of
External. Affairs (Shri Jawaharlal
Nehru): (a) to (c¢). It is proposed to
settle 500 Tibetan refugees on land
in Bhalukpung in NEFA, and 3000 in
Periyapatna Taluk in Mysore State.
The refugees have already arrived at
Bhalukpung. Three to 5 acres of land
will be allotted to each family in
Bhalukpung. In Mysore 5 acres of
land will be provided to each family
of five. The refugees will arrive at
Mysore early in December. There is
also a proposal to settle about 1200
Tibetan refugees on land in Ladakh.
Details of this scheme are being work-
ed out.

Survey of Contract Labour

0 J Shri D. C. Sharma:

780- 1 Shri Ram Krishan Gupta:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government have com-
pleted the examination of the reports
of the surveys conducted by the
Director, Labour Bureau, Simla, in re-
gard to the condition of contract
labour in five selected industries; and

(b) if so, the result thereof?

The Deputy Minister of Planning
and Labour and Employment (Shri
L. N. Mishra): (a) and (b). The
four reports which have been receiv-
ed are still under examination in con-
sultation with the Ministries concern-
ed.

Indians kidnapped by Pakistanis

%81, Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) the number of Indian Nationals
kidnapped by Pakistanis from the
Indo-West Pakistan border since
April, 1960;

(b) the number of Indians out of
them released so far; and
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(c) the action taken for getting the
release of rest of them?

The Prime Minister and Minister of
External Affairq (Shri Jawaharlal
Nehru): (a) Six.

(b) Two.

(c) The delay in the release of two
kidnapped men is because the Pakis-
tanis claim that they are Pakistani
nationals. The local authorities have
now decided to visit their houses to
discover whether they fall in India or
Pakistan. The other two are women.
The Pakistani authorities say that one
of them has since married a Pakistani
mational. No information is as yet
available about the other.

Production ef Automobiles

%782. Shri Morarka: Will the Minister
of Commerce and Industry be pleased
to lay a statement on the Table show-
ing:

(a) the production of automobiles in
1850-51;

(b) the plan target for the First
Five Year Plan, the achievement dur-
ing the same period together with the
financial allocations and the amount
actually spent during the First Plan
period;

(c) the target for the Second Five
Year Plan period, the achievement
made so far, together with the finan-
cial allocation under the Second Five
Year Plan and the amount actually
spent so far; and

(d) the reason, if any, for the short-
fall in achieving the physical targets?

The Minister of Industry (Shri
Manubhai Shah): (a) The production
of automobiles during the years 1950
and 1951 was 14,062 Nos. and 22,269
Nos. respectively.

(b) and (c). The targets of produc-
tion laild down for the First and
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Second Five Year Plans and the actual
production compare as follows:—

Production targets ;  Actual Production
W ET RPED e N S e PPReK
Year> 1955-56 1960-61 1955. 1956 }960

ot SR M vl Jan.-
Sep-
tember)

Nos. Ncs. Nos. Nos. Nos.
o 30,000 65,000 23,084 32,138 38,044
[ B2 e- (for 9
B oo o fan. months)

At the end of December 1955, the
investment of the six automobile
manufacturers in the country in lands,
buildings, plant and machinery
amounted te Rs. 74 crores. The
investment likely to be made by the
end of the Second plan is of the order
of Rs. 4300 crores.

(d) The physical targets have some-
what lagged behind in the Second
Plan period mainly due to the foreign
exchange difficulties.

Motor Cycles and Sceoters

783. Shri Mcrarka: Will the Minister
of Commerce and Industry be pleased
to lay a statement on the Table show-
ing:

(a) the production of motor cycles
and scooters in 1950-51;

(b) the plan target for the First
Five Year Plan, the achievement dur-
ing the same period together with the
financial allocation and the amount
actually spent during the First Five
Year Plan period;

(c) the target for the Second Five
Year Plan period, the achievement
made so far, together with the finan-
cial allocation under the Second Five
Year Plan and the amount actually
spent so far; and

(d) the reason, for the short-fall, if
any, in achieving the physical targets?

The Minister ef Industry (Shri
Manubhai Shah): (a) Nil.

(b) No targets were fixed for the
First Five Year Plan. However, the
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production of motor cycles and
scooters commenced in the year 1955
and the achievement during that year
and in 1956 was as shown below:

Production
Year of Motor Scooters
Cycles
1955 419 536
1956 1022 4735

(c) The target for the Second Five
Year Plan period was 11,000 Nos. per
annum. The achievement this year
upto September, 1960 was 12,233 Nos.
and it is estimated that by the end of
the Second Five Year Plan, it will rise
tio 24,000 Nos. per annum. No separate
‘financial allocation was made to the
two industries. However, the fixed
investment in these industries roughly
amounts to Rs. 234 lakhs.

(d) Does not arise.

Ball and Roller Bearings

784. Shri Morarka: Will the Minister
‘of Commerce and Industry be pleased
to lay a statement on the Table show-
ing:

(a) the production of ball and roller
bearings in 1950-51;

(b) the plan target for the First
Five Year Plan, the achievement dur-
ing the same period together with the
financial allocation and the amount
actually spent during the First Five
Year Plan period:

(c) the target for the Second Five
Year Plan period, the achievement
made so far, together with the finan-
cial allocation under the Second Five
Year Plan and the amount actually
spent so far; and

(d) the reason for the shortfall, if
any, in achieving the physical targets?

The Minister of Industry (Shri
Msanubhai Shah): (a) The production
in 1951 was 2,34,383 Nos.

(b) A production target of 12 to 1'3
million Nos. was fixed in the First
Five Yéar Plan. The actual produc-
tion' in' 1956 was 1-04 million' Nos. No

financial allocation was made for this
industry.

(c) and (d). The target fixed in the
Second Five Year Plan was 2'4 mil-
lion Nos. This target is expected to
be more than fulfilled in 1960. The
investment target was Rs. 50 lakhs
and the actual investment during the
first two years of the Second Plan
period was Rs. 26'8 lakhs.

Power driven Pumps

785. Shri Morarka: Will the Minister
of Commerce and Industry be pleased
to lay a statement on the Table show-
ing:

(a) the production of power driven
pumps in 1950-51;

(b) the plan target for the First
Five Year Plan, the achievement dur-
ing the same period together with the
financial allocation and the amount
actually spent during the First Five
Year Plan period:

(c) the target for the Second Five
Year Plan period, the achievement
made so far, together with the finan-
cial allocation under the Second Five
Year Plan and the amount actually
spent so far; and

(d) the reason for the shortfall, if
any, in achieving the physical targets?

The Minister of Industry (Shri
Manubhai Shah): (a) The production
figures are maintained Calendar Year-
wise and in numbers. Production
figures for the calendar years 1950 and
1951 are 33,292 Nos. and 47,989 Nos.
respectively.

(b) and (c). No specific target was
fixed for power driven pumps for
the First Five Year Plan. However,
preduction at the end of the 1st Plan
was estimated around 40,000 Nos. As
against this estimate, the actual pro-
duction in 1956 was 46,881 Nos.

The target fixed for power driven
pumps for the 2nd Five Year Plan is
86,000 Nos. The actual production
during 1959 was 85,067 Nos. and the
actual production during this year
(Jan.-Sep. 1960) has been 72,900 Nos.
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No specific financial allocation was
earmarked for this industry during the
Ist Plan as well as in the 2nd Plan.

(d) Does not arise,
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Small Scale Industries in Maharashtra

787. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of persons who
were given training in Business Mana-
gement in Small Industries Service

Institutions in Maharashtra during
1959-60; and

(b) the expenditure incurred on
them?

The Minister of Industry (Shri
Manubhai Shah): (a) 153.

(b) A sum of Rs. 210j- has been
spent towards honorarium to guest
speakers invited to give lectures. The-
officers and staff attached to the Insti-
tute whose services are utilised for
imparting training are employed on
other duties also. Expenditure on
salaries etc., of the establishment can-
not, therefore, be apportioned exclu-
sively for the training in Business
Management with any degree of
accuracy.

Recording of Events connected with
Mahatma Gandhi’s Life

788. Shri D. C. Sharma: Will the
Minister of Information and Broad-
casting be pleased to refer to the re-
ply given to Unstarred Question No.
47 on the 1st August, 1960 and state:

(a) the latest position with regard
to the implementation of the scheme
of the All India Radio to record events
connected with Mahatma Gandhi’s
Life;

(b) whether they have recorded the
events relating to Quit India Move-

_ment; and

(¢) if so, the details thereof?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) the
fifth radio documentary feature in



2295  Written Answers AGRAHAYANA 4, 1882 (SAKA) Written Answers 2296

English entitled “Gandhi and Tolstoy”
was broadcast on 2nd October, 1960.

(b) and (c). Not yet, Sir.
Isotopes

789. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) the total targets fixed for pro-
duction of isotopes during the Second
Five Year Plan;

(b) how far these targets have been
achieved; and

(c) whether the targets will be
achieved during the remaining period
of the Second Five Year Plan?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) No targets for the pro-
duction of the isotopes have been
fixed for the Second Five Year Plan.
However, it may be mentioned that
the isotope production in “APSARA”
has far exceeded that which was
intended when the reactor was design-
ed. The present production capacity
for major isotopes is considerably
above the present demand in the
country and possibilities of exporting
them are being explored.

(b) and (c). Do not arise.

Small Scale Industries in Rajasthan

790. Shri D. C, Sharma: Will the
Minister of C. ce and Industry
be pleased to state:

(a) the number of small industrial
units established during 1959-60 for
the displaced persons in Rajasthan;
and

(b) the details thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
information is being collected and
will be laid on the Table of the House.

Migration from Ceylon to India

791. Shri D. C. Sharma: Will the
Prime Minister be pleased to state
the number of Indians who have mig-
rated from Ceylon to India since
August, 1960?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Since 27th August 1960, upto
12th November this year, 1461 Indian
nationals migrated from Ceylon, 1218
voluntarily and 242 on receipt of
‘Quit Notices’.

Release of Wak{ Property

792. Shri D, C, Sharma: Will the
Minister of Rehabilitatien and Minor-
ity Affairs be pleased to state:

(a) how much of Wakf property in
Madras has been released so far; and

(b) what arrangements have been
made for its proper upkeep?

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) and (b).
The information is being collected and
will be laid on the Table of the Lok
Sabha when available.

Bharat Sewak Samaj in Uttar
Pradesh

793. Shri D. C. Sharma: Will the
Minister of Planning be pleased to
state:

(a) the amount given to the Bharat
Sewak Samaj for Uttar Pradesh as
grants during 1959-60 and 1960-61 so
far;

(b) the details of the work done
during the same period; and

(c) the number of branches of the:
Bharat Sewak Samaj in Uttar Pra-
desh?

The Deputy Minister of Planning
(Shri S. N, Mishra): (a) No grant-in-
aid has been given by the Planning
Commission to the Bharat Sewak
Samaj specifically earmarked for Uttar
Pradesh during 1959-60 and 1960-61,
so far. The Planning Commission is
giving grant to the Central Bharat
Sewak Samaj for the Lok Karya
Kshetras programme. Out of this, the
estimated amount on activities under—
taken in Uttar Pradesh is as follows:

1959-60 Rs. 28,918:00
1960-61 Rs. 16,700-00
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(b) The amount provided for each
Lok Karya Kshetra in Uttar Pradesh
is spent for promotion of public co-
operation in various development
activities in the area covered by the
Kshetras.

(c) The Planning Commission do
not have precise information.

Passports for China

794. Shri D. C. Sharma: Will the
Prime Minister be pleased to state the
number of Indians who have been
issued passports to visit China during
the last three months?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): 244 Indians were issued with
passports valid for travel to China
during the last three months, This
number includes 88 Official and Diplo-
matic passports.

Bharat Sewak Samaj in Orissa

795. Shri Kumbhar: Will the Minis-
ter of Planning be pleased to state:

(a) the financia! aid given to the
Bharat Sevak Samaj functioning in
Orissa State during the Second Plan
period so far, yearwise;

~=a

(b) the names of the branches of
the Samaj functioning in various dis-
fricis in the State; and

(¢) the amount spent on items of
works in each branch during the above
period?

The Deputy Minister of Planning
(8Shri S. N. Mishra): (a) and (¢). The
Planning Commission has given,
through the Central Office of the
Bharat Sevak Samaj, grants for two
Lok Karya Kshetras as indicated
below:—

() 1956-57 . Nil.
{#) 1957-58 Nil.
(551) 195’3- <9 Rs. 500-00
(lv) 1959-60 Rs. 6,709-00

{v) 1960-6 1(so far) Rs. 4,900-00
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The above assistance was given for
two Lok Karya Kshetras (i) in
Khaira—Balasore District (opened in
195%)—(ii) Sakhigopal—Puri District
(1959-60). A grant of Rs. 5,000,- per
annum is given for each Kshetra on
the basis of the pattern in the State-
ment laid on the Table of the House.
[See Appendix II, annexure No. 13].

(b) The Planning Commission do
not have any precise information.

Tibetan Delegation to U.N.O,

( Shri P. G. Deb:

Shri S. A. Mehdi:

Shri Chintamonij Panigrahi:
LShri Aurobindo Ghosal:

796.

Will the Prime Minister be pleased
to state:

(a) whether the Tibetan Delegation
to the U.N.O. asked for any facility
from Government; and

(b) how much foreign
was given to them?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Three representatives of
the Dalai Lama requested the Gov-
ernment for travel documents and
foreign exchange;

exchange

(b) Each of them was given foreign
exchange eugivalent to Rs. 7,500|-.

Loans to Displaced Persons

797. Shri S. M. Banerjee: Will the
Minister of Rehabilitation and Minor-
ity Affairs be pleased to state:

(a) whether those displaced persons
from East Pakistan who settled in
U.P. Rajasthan and other States
except West Bengal were given
rehabilitation loans so far;

(b) if so, number of those who
received such loans; and

(¢) number of those who have not
received any loan?

The Deputy Minister of Rehabilita-
tion (Shri B, S. Naskar): (a) to (c).
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About 1'66 lakh families settled in
Assam, Tripura, Bihar, Orissa, Uttar
Pradesh, Madhya Pradesh and Rajas-
than have been advanced rehabilita-
tion loans. The cases of about 700
families in Bihar, Uttar Pradesh and
Madhya Pradesh are under considera-
tion. It is estimated that another
6,000 families will be given rehabili-
tation loans in Assam and Tripura.

Okhla Industrial Estate

798. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 521 on the
18th August, 1960 and state the pro-
gress since made in the construction
of 40 buildings for factories under
the scheme for the expansion of Okhla
Industrial Estate, which was entrust-
ed to National Small Industries Cor-
poration?

The Minister of Industry (Shri
Manubhai Shah): Out of 40 factory
buildings under construction, 32 are
expected to be ready by March, 1961
and the remaining 8 by May, 1961.

Agricultural Tractors

%799. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 494 on the
18th August, 1960 and state the up-to-
date progress made in connection
with the manufacture of agricultural
tractors?

The Minister of Industry (Shri
Manubhai Shab): Of the four firms
licensed for the manufacture of agri-
cultural tractors, one has gone into
production from September, 1960. It
produced 20 tractors during that
month and is expected to produce 50
tractors during November, 1960.

The applications of two other manu-
facturers for import of machinery|
components have.also been cleared
recently and they are likely to go in-
to production soon.

1372(ADLS—3.

Sale of Car by a Foreigner

800 Shri D. C. Sharma:
° "\ Shri Raghunath Singh:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that one
Mr. Deniel Ambetchew, Third Secre-
tary in the Imperial Ethiopian
Embassy while going on transfer sold
his car without necessary permission
of the Government and was arrested
while he was due to leave the country;

(b) if so, the action taken against
him;
(c) whether it is a fact that the

number of such cases is on the
increase; and

(d) if so, the steps taken or pro-
posed to be taken to check such
tendency?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) Yes, Sir.

(b) The deal was cancelled and Mr.
Ambatchew was allowed to leave the
country after handing over the car in
question to his Embassy. The facts
of the case have been brought to the
notice of the Government of Ethiopia.

(c) and (d). No, Sir. However, the
Government have taken steps to
ensure that attempts to make such
deals do not culminate in actual
transfer of ownership of motor cars.
It is not in the public interest to
announce details of the steps taken
or proposed to be taken.

Beggars

801. Shri D. C. Sharma:
Shri B. C. Mullick:

Will the Minister of Planning be
pleased to state the progress made
in the studies through research
schemes instituted by the Planning
Commission to check the beggar
menace?
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The Deputy Minister of Planning
(Shri 8. N. Mishra); The Research
Programmes Committee sponsored the
following two studies on the beggar
problem: :

(i) The beggar problem in Metro-
politan Delhi (undertaken
by the Delhi School of Social
‘Work); and

(ii) The Beggar Problem in Mad-
ras City (undertaken by the
Madras School of Social
Work).

Reports on the two studies have
been published and copies placed in
the Library of the Parliament.

Irrigation Works

802 J Shri Bahadur Singh:
" 9 Shri Inder J. Malhotra:

Will the Minister of Planning be
pleased to state:

(a) whether the Planning Commis-
sion has recommended empowering
village panchayats through legislation
to enforce the obligation to be under-
taken in respect of irrigation works
by their beneficiaries;

(b) whether any instructions have
been sent to the State Governments
to implement these recommendations;
and

(c) the progress made in the mat-
ter?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) and (b). Yes,
Sir. A Memorandum setting out the
suggestions of the Planning Commis-
sion for securing fuller utilisation of
manpower resources of rural areas,
was sent to all the States by the
Planning Commission in January,
1960. A copy of the Memorandum has
already been placed on the table of
the House with Starred Question
No. 624 on 4th March, 1960.

One of the sections of the Memo-
randum refers to the obligations of
beneficiaries in respect of construc-
tion and maintenance of certain types
of minor irrigaton works. It has
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been proposed that by legislation vil-
lage panchayats should be empowered
to secure compliance with these obli-
gations.

(c) The replies received from the
State Governments indicate that enact-
ment of legislation on the lines sug-
gested is under consideration in Uttar
Pradesh, West Bengal, Madhya Pra-
desh, Assam and Mysore. Bills have
been drafted in Kerala and Andhra
Pradesh. Orissa, Bombay and Rajas-
than are prepared to adopt the sug-
gestions with regard to certain limited
categories of irrigaton projects. No
specific comments have been offered
by Jammu & Kashmir and Bihar,
while in Punjab, the Act has been
amended to provide for Government
doing the work when the beneficiaries
default in constructing and maintain-
ing field channels and recovering the
cost. An interim reply has been
received from Madras.

Film Production Bureau

803 [ Shri A. M. Tariq:
) Shri D. C. Sharma:

Will the Minister of Information
and Broadcasting be pleased to refer
to the reply given to Starred Question
No. 1046 on the 2nd September, 1960
and state whether the position regard-
ing the legal questions involved in
seeting up of a Film Production
Bureau has become clear by now?

The Minister of Information and
Broadcasting (Dr. Keskar): After
careful consideration, it has been
decided not to proceed with the
scheme for the setting up of the Film
Production Bureau.

Auction of Evacuee Plots in Punjab

804, Shri Ram Krishan Gupta: Will
the Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether it is a fact that a large
number of agricultural evacuee plots
were auctioned during the years 1958
and 1959 in Mohindragarh tehsils and
towns of Charkhi-Dadri in Punjab;
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(b) whether it is also a fact that
the confirmation of sales has been
stayed;

(c) if so, the reasons therefor; and

(d) approximate date by which
these sales will be finalised?

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) Yes; 100
plOtS. ]

(b) No; the sale of all the plots has
either been confirmed or rejected.

(c) Does not arise.

(b) The sales will be finalised when
ful]l price has been paid by the pur-
chasers either in cash or by adjust-
ment against compensation.

Indian Cement Factory in Pakistan

805. Shri Ram Krishan Gupta: Will
the Prime Minister be pleased to
refer to the replies given to Unstarred
Question No. 342 on the 22nd Feb-
ruary, 1960 and Starred Question
No. 250 on the 9th August, 1960 and
state:

(a) whether negotiations for the
purchase of an Indian-owned cement
factory in Pakistan by the Pakistaa
Government have been concluded:
and

(b) if so, the results thereof?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) No, Sir.

(b) Does not arise.

Dams under Dandakaranya Scheme

806. Shri Chintamoni Panigrahi: Will
the Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) the progress made in the cons-
truction of the earthen dams across
Bhaskal river in Umarkote and Sa!-
tigada river in Malkangirj in Danda-
karanya area; and

(b) what amount of money has
been spent so far on these two irri-
gation projects?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b). The work on
the construction of the Bhaskal dama
near Umarkote is likely to be under-
taken in the near future. No work
could be done during the monsoon.
Ag regards the dam over the river
Sattigada in Malkangiri, the project
has not been sanctioned as yet.
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Export of Sole Crepe Rubber

808. Shri Warior: Will the Minister
of Commerce and Industry be
pleased to state:

(a) whether the question of releas-
ing quota for export of Sole Crepe
rubber has been decided upon by
Government; and

(b) if so, the quantity fixed?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) The export quota fixed for the
current year is 100 tons.

Report of the Economy Committee
for Printing

(Shri S. C. Samanta:
809. { Shri Subodh Hansda:
( Shri Halder:

Will the Minister of Works, Hous-
ing and Supply be pleased to refer
to the reply given to Starred Question
No. 367 on the 12th August, 1960 and
state:

(a) whether the report of the Com-
mittee to improve the quality of
printing and to effect economy has
been considered by Government;
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(b) if so, what are the salient poins
that have been accepted by Govern-
ment; and

(c) before the Committee was
appointed, what concrete steps were
being taken to improve the quality
of printing and to effect economy?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) The recommendations
of the Committee are under exami-
nation in consultation with the
Ministry of Finance.

(b) Does not arise,

(c) Before the Committee was
appointed, the following stevs had
been taken to improve the quality of
printing and to effect economy:

(i) Training of Apprentices in
some of the major Govern-
ment of India presses.

(ii) An Incentive Bonus Scheme
based on norms of output in
the Government of India
Press, New Delhi, as an ex-
perimental measure.

(iii) Proposal to set up Mechani-
cal-cum-electrical workshops
in the Government of India
Presses for efficient mainten-
ance of machinery.

(iv) Setting up of a Planning
Section in the Government of
India Forms Press, Calcutia
and proposal to set up simi-
lar units in other Presses to
streamline production.

Export of Manganese Ore

Shri Vidya Churan Shukla:
810.{ Shri Damani:
{Shri N. M. Deb:

Wil] the Minisier of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 493 on the 18th August, 1960 ard
state:

(a) whether recommendations re-
ceived from the Standing Cownmutt:e
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of the Federaticn of Indian Cham-
bers of Commerce and Industry re-
garding export of manganese ore have
since been considered;

(b) if so, the nature thereof: and

(c) the action taken proposed
to be taken in the matter?

The Deputy Minister of Commerc2
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) and (c). After giving due
consideration to the views expressed
ty the Federatisn of Indian Chambers
of Commerce and Industry and oihers,
the new Export Policy has been
announced. A copy of the press note
issued in this connection is laid on
the Table (See Appendix II, arnexure
No. 14].

Promotion of Exports

811. Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) wheiher Government has consi-
dered the question of reducing the
number of o ganisations dealing with
the prcmotion ¢f exports in the in-
terest of both economy and co-ordi-
nated effort; anu

(b) if so, with whal resul:s?

The Deputy Minister o Commerce
and Industry (Shri Satish Chandra):
(a) and (b). This question is under
consideration.

C.P.W.D.

812. Shri Sadhan Gupta: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the statement
of Secretary of the Overseas Indians
Association, appearing in the daily
edition of the STATESMAN dated
the 3rd September, 1960;

(b) whether experienced Indian
Building Contractors from Kenya and

Malaya were refused registration by
the Central P.W.D.; and

(c) it so, the reasons therefor?

The Deputy Minister of Works,
Housing and Supply (Shr Anil K.
Chanda): (a) Yes.

(b) No.

(c) Does not arise.

Construction of 3 Hospital in Tripura

813. Shri Dasaratha Deb: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that no
tenders were inviied before giving
contract for the construction of “he
20-bed Hospital at Subroom (Tripura)
this year; and

(b) if so, the reasons for not invit-
ing tenders?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) Tenders had been cal-
led for twice but rejected both the
times as the rates received weze
considered high. It was fina ly award-
ed to a contractor by negotiation on
the recommendation of the Standing
Committee of the Territorial Council.

(b) Does not arise.

Naga Hostiles

Shri Hem Barua:
Shri Wodeyar:
Shri N. R. Muniswamy:
814.{ Shri P. R. Pater:
Shri M. M. Gandhi:
Shri S. A. Mehai:
| Shri P. G. Deb:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that a Gram
Sevak was killed when Naga hostiles
attackéd Kigwema village, about 20
miles from Kohima, on the 27th Sep-
tember, 1960;

(b) whether it is also a fact that
these Nagas have been attacking the
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border posts and killing army perso-
nnel and cother civilians;

(c) how many such army personnel
have been kilied on the border dur-
ing the last six months;

(d) whether Government have
taken any action to strengthen the
security measures on the border; and

(e) if so. what are they?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes. The Gram Sevak
was killed by a party of some tcn
Hostiles who entered his house and
shot him dead at point blank range.
the Table. [See Appendix II, annexure
have since been arrested.

(b) During the iast few months
there has been only one case of
attack on our border posts by the
Naga Hostiles. There have, however,
been some stray incidents of firing at
our posts, patrol and convoys.

(c) Five army personnel and twelve
civilians.

(d) Suitable measures have been
taken.

(e) The security forces in the area
have been redeployed to counter the
hostile moves.

Coftee

815. Shri Kalika Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total expendituce incur-
red and measures taken for promoting
the sale and increasing the consump-
tion of coffee in the country and
overseas during the financial years
1956, 1957, 1958 and 1959; and

(b) the defects observei by Gov-
ernment in the method of propaganda
and other measures taken so far re-
garding promotion of sale and steps
taken to remove those defects and
Geficiencies? .

The Minister of Commerce (Shri
Kanungo): (a) and (b). A statement
is laid on the Table. [See Appendix
I, annexure No. 15].
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Newsprint Queta

816. Shri Kalika Singh: Will the
Minister of Commerce and Industiy
be pleased to refer to the reply
given to Unstarred Question No. 2259
on the 7th September, 1960 and state:

(a) whether the figures of actual
imports of newsprint in 1959-60 by
the Indian Express Group of Papers,
the Times of India Group, the Hindus-
tan Times Group, the S:atesman
Group and Hindu are now available
and if so, what are they;

(b) whether Government maintains
any record mentioning besides net
entitlement of newsprint in a par:i-
cular year, the actual utilisation of
the newsprint, so allowed to be pur-
chased by the individual newspaper
establishments;

(c) if not, the reasons therefor; and

(d) how the facts relating to price
page schedule are verified?

The Minister of Industry (Shri
Manubhai Shah): (a) No, Sir.

(b) and (c). Specific record show-
ing the actual utilisation of newsprint
by the newspapers are not maintained.
The newspapers however, furnish
annual return giving information re-
garding circulation, page area and
number of pages published. Besides
this, record is also maintained about
the regularity in publication of each
newspaper. A public notice has been
issued recently asking the newspapers
to furnish a monthly return of dispo-
sal of wate newsprint in a prescribed
form which also requires information
to be given in respect of the consump-
tion of newsprint.

(d) The facts relating to price paga
Schedule will be available after the
Daily Newspaper (Price and Page)
Order, 1960 comes into force from the
12th December, 1960.

Heavy Machine Tool Piant

817. Shri Kalika Singh: Will the
Minister of Commerce and Induséry
be pleased to refer to the reply given
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to Unstarred Question No. 2284 on
the 7th September, 1960 and state:

" (a) whether the Detailed Project
Report in respect of the Heavy
Machine Tools Building Plant is still
under preparation by Messrs Techno-
export of Czechoslovakia;

(b) what are the 7 categories cf
machines and 22 individual items pro-
posed for production in the prelimi-
nary report; and

(c) what will be the approximate
cost of the heavy machines and indi-
vidual items respectively and how
much saving in foreign exchange and
in the purchase price is likely to be
effected as a result of the establish-
ment of the plant?

The Minister of Industry (Shri
Manubhai Shah): (a) Negotiations
with the Czechs are in progress to
settle the terms under which the
Project Report is to be entrusted to
them.

(b) The 22 machines proposed for
production in the Heavy Machine
Tool plant and their distribution
among 7 categories are stated below:

Categories of Machines Models
1. Central lathes 6
2. Planers 3
3. Horizontal borers 4
4. Vertical boring and

turning mills 3

5. Plano-milling machines 2
6. Grinding machines 2
7. Radial drilling machines 2
Total: 7 22

(c) At this stage it is not possible
to estimate the cost of production or
purchase price of individual items.
The saving in foreign exchange likely
to be effected as a result of the es-
tablishment of the plant would be
about Rs. 5 to 6 crores, annually.

Effect of Wages on Agricultural
Prices
818. Shri Ajit Singh Sarhadi: Will
the Minister of Labour and Employ-
ment be pleased to state:
(a) whether the attention of Gov-
ernment has been drawn to the offi-

cial paper on the “Effect of Wages on
Agricultural Prices” prepared by the
Steering Commmittee on Wages; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b). The note
was prepared by the Labour Ministry
itself containing available information
for the guidance of the Steering
Group on Wages.

Crafts Museum

819. Shri Ajit Singh Sarhadi: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is intended to house
the crafts museum in a new building
at New Delhi; and

(b) if so, the details of the scheme
and its approximate cost?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). It has
been decided to construct a separate
building for the Handicrafts Museum
in Delhi during the Third Five Year
Plan, at a total cost not exceeding
Rs. 6 lakhs. The details in regard to
this building i.e, selection of a site,
estimates of construction etc. are be-
ing considered.

Mica Bricks

820. Shri Aurobindo Ghosal: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whelher the factory for manu-
facturing mica bricks in Rajasthan
has been closed down; and

(b) if so, the reason therefor?

The Minister of Industry (Shri
Manubhai Shah): (a) The factory re-
mained closed during the period Jan-
uary-October 1960. It has been re-
opened from the 1st November, 1960.

(b) The mica bricks manufactured
by this factory have drawbacks such
as mechanical strength, high friabili-
ty etc. and thus not in sufficient de-
mand, particularly by the Steel
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Industry, which reuires insulating
bricks of very high mechanical
strength, capable of withstanding high
temperatures up to 12000C.

Civic Administration in Public Under-
S

821. Shri Aurobindo Ghosal: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government propose
to introduce a new type of civic
administration in the townships of
public undertakings; and

(b) if so, what?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
maiter is under consideration of the
Government.

Indian Embassy at Bonn

( Shri Indrajit Gupta:
822. { Shrimati Renu
L Chakravartty:

Will the Prime Minister be pleased
to state:

(a) whether a former change
d’affaires of the Indian Embassy at
Bonn has been removed from the
Foreign Service; and

(b) the reasons for his removal?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) and (b). No, Sir. The
departmental proceedings are still
pending.

Employees’ State Insurance Act

(Shri Indrajit Gupta:
823.< Shrimati Renu
([ Chakravartty:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the Mazagaon Dock,
Bombay, has been exempted from the
Employees’ State Insurance Act as
from 1st April, 1960; and

(b)if so, the reasons for such ex-
emption?
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The Deputy Minister of Planning
and Labour and Employment (Shri
L. N. Mishra): (a) and (b). The Dock
wag treated as having gone out of the
purview of the Employees’ State In-
surance Scheme: due to a misunder-
standing. Instructions have been is-
sued to bring it back into the Scheme,
and the workers will be given bene-
fits as if there has been no interven-
ing gap of non-coverage.

Cement Plant

(Shri Indrajit Gupta:
82: { Shrimati Renu
| Chakravartty: -

Will the Minister of Commerce and
Industry be pleased to state:

(a) the reasons for permitting an
Export-Import Bank loan for a new
cement plant in private sector; and

(b) whether priorities have been
set down for the types of industries
in the private sector which will be
considered eligible for foreign loans?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). While
the cement industry is one of high
priority, so far there has been no
Export Bank loan utilised for foreign
exchange by any cement unit.

The Export Import Bank has been
permitted, however, to grant a rupee
loan of Rs. 55 lakhs with the approval
of the Government of India to Mysore
Cements Limited in connection with
the establishment of cement factory
at Amrmasandrara in Mysore State.
This rupee loan comes out of the PL
480 counterpart funds which are be-
ing operated by the Export Import
Bank. The Mpysore Cements Limited
have raised Rs. 115 lakhs through
their capital issue and the balance of
Rs. 55 lakhs of their estimated re-
quirement of Rs. 170 lakhs was pro-
vided by this loan.

Dry Milk Powder

825. Shri Kunhan: Will the Minister
of Commerce and Industry be pleased
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to refer to the reply given to Unstar-
red Question No. 1772 on the 30th
August, 1960 and state:

(a) whether the enquiry into the
alleged black marketing of dry milk
powder has since been completed;

(b) if so, details thereof;

(c) whether those responsible have
been punished; and

(d) if so, the nature of action
taken?

The Minister of Industry (Shri
Manubhai Shah): (a) The enquiry in-
to the alleged marketing of dry pow-
der has since been completed.

(b) The Chairman of the Saghan
Kshetra Samati, Tajpur conducted
the enquiry and examined 8 witness-
es from Tajpur. He concluded from
the evidence that 60 cartons of “Care”
Milk Powder were black marketed.
Details of the rate at which, and the
party to whom, the milk powder was
gold could not be ascertained. He
also made the following recommenda-
tions in his report:—

(i) That the cost of 60 cartons of
milk powder at market rate
should be collected from the
Secretary of the Saghan
Ksherta Samati.

Inasmuch as the milk pow-
der was meant for free dis-
tribution and not for sa e, the
Kshe‘ra Samati should buy
60 cartons of available milk
powder from the market and
distribute it in place of the
powder black-marketed.

(iii) Legal advice should be
sought to institute proceed-
ings against the Secretary,
who was responsible for the
black-marketing.

(ii

~

The Yojana Samiti of the Saghan
Kshetra has accepted the above re-
commendations.

~ (c) and (d). The Secretary of the
Saghan Kshetra Samati has sinee been
expelled from office and further
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action against him will be taken after -
obtaining legal advice in the matter.
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Indian Aluminium Company

827. Shri Kodiyan: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether the Indian Aluminium
Company Lt'd., Alwaye (Kerala) has
applied to the Central Government
for permission to expand the Com-
pany,

(b) -if so, the nature and extent of
expansion proposed by the Company;

(c) whether Government have taken
any decision about the application;
and

(d) if so, the nature of the decision
taken?

The Minister of Industry (Shri
Manubhai Shah): (a) to (d). The
Indian Aluminium Co., Ltd., Calcu‘ta,
have applied for a licence under the
Industries (Dzvelopment and Regula-
tion) Act, 1951 for substantial expan-
sion of their existing aluminium
smelter at Alwaye (Kerala) from
about 5,080 metric tons to 10,850 met-
ric tons per annum. The application
is under consideration.
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Fire In Pure Jharia Colliery

828. Shri Subiman Ghose: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether underground fire re-
.ducing the coal seams below to ash
had taken place in Pure Jharia Colli-
.ery (Bihar) in early October, 1960;

(b) if so, whether the fire has been
.extinguished;

(c) whether a number of people
fled from the quarters for subsidence;

(d) the loss suffered by the manage-
ment; and

(e) what steps Government have
taken in the matter?

The Deputy Minister of Planning
and Labour and Employment (Shri
L. N. Mishra): (a) and (b). The under-
ground fire is an old one which start-
ed in the extracted portions of No. 10
seam in 1955. It has not yet been
.extinguished.

(c) No. The block of quarters which
subsided on 4th October, 1960 had
been vacated in good time.

(d) The underground work has
been stopped since June 1959. No
loss in the total output has been re-
_ported.

(e) On the advice of the Chief
Inspector of Mines, the Coal Board
are flooding the affected area from a
nearby rivulet and by pumping ex-
cess water available in the adjoining
mines. The fire is also being blank-
eted on the surface.

Japanese Delegation on Cottage and
Small Scale Industries

829. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Starred Question No. 780 on
the 25th August, 1960 and state the
nature and details of Government
decisions taken on the recommenda-
tions of the inter-Ministerial Commit-
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tee on the report of the Japanese
Delegation on cottage and small scale
industries?

The Minister of Industry (Shri
Manubhai Shah): A statement is laid
on the Table. [See Appendix II, an-
nexure No. 16].

Irrigation Projects

830. Shrimati Ila Palchoudhuri:
Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that the
Planning Commission have suggested
to State Governments to evolve a
programme of action for improving
financial returns from the irrigation
projects in their respective areas dur-
ing the Third Five Year Plan;

(b) if so, the actual details of the
suggestions; and

(c) the reaction of the State Gov-
ernments thereto?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) Yes, Sir.

(b) The suggestions conveyed are
as given below:—

(i) State Governments were ad-
vised to speed up and maxi-
mise the utilisation of irriga-
tion facilities by the adoption
of suitable measures, viz.,
synchronisation in the pro-
grammes for the construction
of headworks, canals, distri-
butaries, water-courses and
field channels; co-ordinated
efforts by Departmsants, such
as Irrigation, Agriculture,
Community Development,
etc.; setting up development
blocks in project areas; set-
ting up demonstration farms;
economical use of canal
water; supply of improved
seeds; fertilisers; etc. The in-
crease in the area under irri-
gation thus brought about
would improve  financial
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returns from the irrigation
works.

(ii) While there has been consi-
derable increase in the value
of crops produced as a result
of irrigation, and mainten-
ance costs have also greatly
increased, there has not been
a cofimensurate increase in
the water rates, which, there-
fore, require upward revision.
The existing water rates
should also be reviewed|
revised with a view to bring-
ing in greater uniformity in
different regions or irrigation
systems in individual States.

(iii) In States where water rates
are optional, there should be
a compulsory water cess
leviable on the entire area for
which irrigation facilities are
provided, irrespective of
whether water is taken by
cultivators or not.

(iv) Early necessary steps should
be taken for promoting and
enacting legislation for better-
ment levy in States where it
does not exist; and for the
enforcement of the legislation
in States where it has already
been passed.

(c) A statement showing the sum-
mary of replies so far received from
various State Governments is placed
on the Table of the House. [See
Appendix II, annexure No. 17].

Tea Plantation in Palampur

831. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the acreage of tea plantation in
Palampur, Punjab during 1959-60;

(15) whether it has increased from
‘the previous years; and

(c) if not, the reasons therefor?

The Minisfer ¢f Commerce (Shri
Kanungo): (a) 8,068'87 acres.

(b) and (c). There has been no in-
crease. No application for extension
of tea area was received by the Tea
Board from the estate owmers in
Kangra district.

Phizo’s Campaign in U. K.

832. Shri Hem Barua: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that efforts
are still made by a section of the press
in the U.K. notably The Observer to
revive the Phizo Campaign in Britain;

(b) if so, whether a letter written
by Mr. M. A. Hussain, the then acting
High Commissioner of India in the
UK. was published on the 28th
August, 1960 issue of The Observer;
and

(¢) if so, the broad outline of this
letter?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nebru): (a) It is true that a few
newspapers have given some publicity
to Phizo’s activities in the U.K. The
press in general have not, however,
taken much interest in him.

(b) Yes.

(¢) In an editorial in the Observer’s
issue of August 7, 1960, under the
caption “India’s Frontier” it was al-
leged inter-alia that “Mr, Nehru had
brushed aside too casually Mr. Phi-
z0's very grave and detailed charges
of large-scale massacre and other
atrocities”.

Shri M. A. Hussain wrote to refute
these insinuations and also quoted
from the P.M.’s statement to the Lok
Sabha of the 4th August, 1960, in
which Phizo’s baseless allegations had
already been dealt with.

Price of Rubber

Shri Narayanankutty
833 Menon:
Shri Maniyangadan:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any representation has
been made by rubber growers in
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Kerala for increasing the price of
rubber; and

(b) if so, what decision has been
taken on the same?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) Since the prices of raw rubber
have been fixed, very recently, after
a fresh investigation of cost of pro-
duction by the Tariff Commission,
Government do not propose to review
the prices so fixed.

Industrial Estates in Kerala

834, Shri A. K. Gopalan:
Shri Kunhan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) how many industrial estates
have been set up in Kerala;

(b) how many of them are fully
working; and

(c) what are the reasons for the
partial working of the estates?

The Minister of Industry (Shri
Manubhai Shah): (a) Six industrial
estates at Pappanamcodz, Kollaka-
davu, Ettumanoor, Ollur, Olavakot
and Palayad have been set up.

(b) All sheds have been allotted.
Production has commenced in most of
the sheds.

(c) Does not arise.

Subsidy for Replanting Rubber

835. s Shr! A. K Gopalan:
'LShn Maniyangadan:

Will the Minister of Comimerce and
Industry be pleased to state:

(a) whether Government have re-
ceived any memorandum from the All
Kerala Rubber Growers’' Association
regarding the implementation of the
enhanced rate of subsidy for replant-
ing rubber; and
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(b) If so, what action has been
taken on the memorandum?

The Minister of Commerce (Shri
Kanungo): (a) A Memorandum on the
subject was received from the Akhila
Kerala Rubber Karshaka Samgha-
dans, Punalur, Kerala,

(b) As all relevant factors had al-
ready been taken into consideration
before issuing orders regarding en-
hanced rates of subsidy for replanting
rubber, no revision thereof is con-
templated.

Bye-products of Salt

836. Shri Koratkar: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether it was brought to the
notice of Government by any Govern-
ment agency that the residue of the
salt industry called bittern which is
incessantly thrown into the sea, is
very rich in invaluable salts like
potassium chloride and magnesium
sulphate, etc.; and

(b) if so, whether Government have
any intention of starting any industry
based on bye-products of the salt
manufacturing industry in the public
secior?

The Minister of Industry (Shri
Manubhai Shah): (a) The Salt Experts
Committee (1950) and the Salt Com-
mittee (1958) drew attention to the
potentialities for the recovery of bye-
products from bitterns.

(b) The Hindustan Salt Company
Limited and the Rajasthan Govern-
ment propose to recover sodium sul-
phate from Sambhar and Didwana
respectively. Experiments for the
recovery of potassium chloride at the
salt works in Tuticorin have also been
undertaken. At the Government Salt
Works at Kharagoda recovery of
magnesium chloride and magnesium
sulphate has been entrUsted to a pri-
vate party.
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Trade Unions of CP.W.D.

837. Shri Tangamani: Will the Min-
ister of Works, Housing and Supply
be pleased to state:

(a) the names of recognised Trade
Unions of Central Public Works De-
partment workers in Delhi as on the
15th September, 1960;

(b) whether the recognition of any
Union has since been withdrawn, and
if so, the reasons therefor;

(c) whether the registration of any
Union has been cancelled, ang if so,
when; and

(d) whether the unregistered Trade
Union continues to be recognised, and
if so, the reasons therefor?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) The recognised Trade
Unions of the Central Public Works
Department workers in Delhi as on
the 15th September, 1960 are as fol-
lows:

(1) Central PW.D. Workers’
Union, New Delhi;

(2) Central P.W.D. Employees’
Union, New Delhi; and

(3) All India C.P.W.D. (Electri-
cal & Mechanica!) Employees’
Union, New Delhi.

(b) The recognition of the Central
PW.D. Workers’ Union, New Delhi
has been withdrawn with effect from
24-9-1960 for participating in the
strike which was declared illegal,
under the Essential Services Main-
tenance Ordinance, 1960.

(c) It is learnt that the registration
of the CP.W.D. Employees’ Union,
New Delhi, was cancelled by the Re-
gistrar of Trade Unions with effect
from 1-9-1960, but that the union has,
however, again been registered on
2-11-1960.

(d) The question as to whether the
old recognition of the Union should be
withdrawn, is under consideration of
Government.

Import of Dental Goods

838. Shri Achar: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether representations have
been made to Government by the
Dental Council of India that import
of dental goods and artificial teeth
should be increased;

(b) whether Government are aware
of the hardship caused by the reduc-
tion of imports of dental goods; and

(c) whether Government would re-
view the situation and allow an
increase in the imports?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir. A representa-
tion was received from the Dental
Council of India, New Delhi urging,
inter alia, the enhancement of the
import quota of artificial teeth from
10% to 25% and of dental goods from
120% to 300%.

(b) In view of the liberal imports
of dental goods and also of indigenous
production, no undue hardship is
likely.

(c) Does not arise.

AIR, Cuttack

839. Dr. Samantsinhar: Will the
Minister of Information ang Broad-
casting be pleased to state:

(a) the average time allotted in a
month for Odissi, Karnatic and Hin-
dusthani, both vocal and instrumental
music separately, in 1959 in All India
Radio, Cuttack;

(b) whether it is proposed to extend
time for Odissi music in Cuttack
A.IR. centre in view of the fact that
better Karnatic and Hindusthani
music is being presented from other
A.LR. centres;

(¢) since how long there is no pro-
ducer entirely for Drama at Cuttack
AIR. and the reasons thereof and
when one would be appointed;

(d) how many members are there
in the Programme Advisory Commit-
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tee who have special interest in
drama and music, either vocal or
instrumental;

(e) whether there is any member
in the Local Audition Committee who
has knowledge in Odissi and also folk
music of Orissa; and

(f) on what basis members to the
above Committee are selected?

The Minister of Information and
Broadcasting (Dr. Keskar): (a). The
average time allotted in a month dur-
ing 1959 for various forms of music
broadcast from Cuttack Station was
as follows:

mts.

Oriya Music Vocal . 1494
Instrumental 10

Hindustani music  Vocal . 1511
Insturmental 932

Karnataka music  Vocal . 120
Instrumental 360.

(b) The present quantum of Oriya
music is considered adequate.

(c) There is no Drama Producer at
AIR, Cuttack, since September 1960
when the incumbent of the post was
transferred from the Station. The
post has been advertised and an
appointment will be made in the near
future.

(d) There are four members on the
Programme  Advisory = Committee
attached to the Cuttack Station of
AIR who have special interest in
music and drama.

(e) Yes, Sir.

(f) Members of Local Audition
Committee are selected on the basis
of their standing, knowledge and
interest in music and as far as possi-
ble from among connoisseurs who are
not professional musicians.

Handloom Weavers

840. Shri Tangamani: Will the
Minister of Planning be pleased to
state:

(a) whether representatives of
handloom weavers met the Minister
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and members of the Planning Com-
mission on 20th September, 1960;

(b) if so, the nature of represen-
tations;

(c) whether it is a fact that they
demanded increased allotment for the
Third Five Year Plan and greater
facilities for export; and

(d) if so, the action taken by
Planning Commission in this regard?

The Deputy Minister of Planning
(Shri S. N, Mishra): (a) Some repre-
sentatives of the handloom weavers
met one or two Members of the
Planning Commission individually on
the 17th September, 1960.

(b) and (c). The representatives
submitted a memorandum which
contained certain suggestions in
regard mainly to the target of cloth
production for meeting internal
requirements and exports under the
Third Plan, reservation of the fields
of production between the organised
and the decentralised sectors of the
industry and an increased allotment
for the handloom industry.

(d) The suggestions have been
noted.

Naga Hostiles

841 [ Shri Raghunath Singh:
"\ Shri Assar:

Will the Prime Minister be pleased
to state whether it is a fact that a
lance nayak and an assistant driver
received bullet injuries when a gang
of Naga Hostiles fired on a jeep of
the Eastern Frontier Rifles which was
moving on the Imphal-Tamu Road on
6th November, 1960?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Yes.

The jeep was sniped at by the Naga
Hostiles at about 1530 hours while on
its way from Imphal to Tamenglong
in Manipur. A lance naik and the
driver of the jeep suffered bullet
injuries. Reinforcements were rushed
from the nearby post and the area
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was searched. The Hostiles, however,
managed to escape.
Industrial Survey of Rajasthan

842. Shri Karni Singhji: Will the
‘Minister of Cemmerce and Industry
be pleased to state:

(a) whether Govevrnment have
received any blueprint of economic
and industrial survey carried out in
Rajasthan; and

(b) if so, the details thereof?

The Minister of Commerce (Shri
Kanungo): (a) No, Sir.

(b) Does not arise,

Visit of Netaji Subhash Bose’s
Daughter to India

843. Shri Aurobindo Ghosal: Will

the Prime Minister be pleased to state:

(a) whether the daughter of
Netaji Subhash Chandra Bose has
intimated her desire to come to India;
and

(b) if so, when?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) and (b). Yes, the
daughter of Netaji is likely to wvisit
India in December this year. The
date of her arrival is not known.

12 hrs.
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Mr. Speaker: No separate vichar is
going to happen here. Some persons
want some kind of thing to be done in
this country and they have some peace-
ful demonstrations. Whenever it is
apprehended that it may interfere
with peace and order, then, certainly,
police will take action. Some hon.
Members have tabled some adjourn-
ment motions.....

Shri S. M. Banerjee (Kanpur): Sir,
I have another adjournment motion.

Mr. Speaker: I know that. Not one. -
I know that almost every day the hon.
Member tables some adjournment
motion. I am aware of that. I have
referred to all the adjournment
motions. It is a matter of law and
order. If hon. Members want a parti-
cular thing they can move a resolution.
If they want a suba let them do so.
This is not the way in which to be-
have.

Again and again, if they are prevent-
ed from comung to Parliament House
there is trouble. If they come into
Parliament House there is greater
trouble. What is it that can be done?
I can never understand that. (Inter-
rTuptions). Tear gas does not stop at
our instance. An attempt was made
here to prevent them coming too near
the Parliament House. Brickbats and
other things were thrown. It is all
there in the newspapers. Everyone
knows it. In spite of trouble being
there on the spot the Police took
action. Some of them were beaten
and this is what happened. Instead
of thanking them we are trying to
move adjournment motions against
them. This is rather curious. I do
not know whether we can get along
here. All of us will have to stand out-
side as policemen and then adjourn
the proceedings of the House and
carry on. This is coming to that. In
right manners what I expect is this.
Centainly, the Opposition is entitled
to bring it to the notice of the House.
Whenever Government does it pro-
perly, even then, there is an accus--
ation.
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[Mr. Speaker]

Apart from this I would not take
.any reference what Government
‘has done—I am interested in seeing
that the Parliament House is safe-
guarded. Therefore, hereafter what 1
would say is, whatever may be the
nature of the demonstration, they
ought not to be allowed to come with-
in a furlong roundabout the Parlia-
-ment House. Otherwise, we have the
disadvantage of having the tear-gas.
The hon. Prime Minister had to come
out and I had to be rubbing my eyes.
But this is inescapable. Whoever uses
‘the tear-gas cannot command the
tear-gas to stop at a particular point
and not spread here and there.

In these circumstances, this is an
-ordinary matter of law and order. If
‘those people want to have a suba and
:go about it of course, they can do so
peacefully in other ways. Therefore,
I have disallowed these motions. (In-
terruptions).

This is likely to create a tense situ-
ation unnecessarily. The matter of the
police and the brickbats is stated here.
I do not know if the brickbats were
thrown over our Parliament anyone
of us will stand. Under these
circumstances, I have rightly dis-
allowed these motions. There is no
occasion for them. We cannot do
anything more than what the Police
were doing. There is no good entering
into this discussion, I request hon.
Members not to press their adjourn-
ment motions. I have disallowed
them.

Shri S. M. Banerjee: I have not
asked about this adjournment
motion. I have another.

Mr. Speaker: 1 will allow some
other adjournment motion some other
day. Next item, papers to be laid on
the table.

REPORTED DISTURBANCES IN A COLLIERY
NEAR ASANSOL

Shri S. M. Banerjee: Sir, there is
another adjournment motion. I have
not received any intimation about
‘that
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Raja Mahendra Pratap (Mathura):
Sir, I have to say......

Mr, Speaker: The hon. Member
cannot have a special Parliament and
a special session for himself. Every
time I find that he is trying to take
advantage. He cannot rise like this...

Raja Mahendra Pratap: Sir, I have
every right to say that...

Mr. Speaker: The hon. Member has
no right to stand when I am standing.
I have disallowed the other adjourn-
ment motion also.

Shri S. M. Banerjee: But I have not
received any intimation, Sir,

Mr. Speaker: I now say it is dis-
allowed.

Shri S. M, Banerjee: This is not a
matter of law and order, Sir.

Raja Mahendra Pratap: He is stand-
ing, Sir. (Interruptions).

Mr. Speaker: Order, order. To-
morrow I will ask the Labour Minis-
ter to say what exactly has happened.
With respect to this matter the Labour
Minister may say tomorrow what has
happened. Not tomorrow, the nexs
day.

The Deputy Minister of Labour
(Shri Abid Ali): Just now I can give
it, Sir.

Mr. Speaker: Yes.

Shri Abid Ali: Two employees of
the company working as peons were
doing the business of money-lending
and charging a high rate of interest
to the extent of 25 per cent. To give
protection to this business of theirs
they organised a trade union and got
the support of some communists in the
area. Accordingly, the union was
affiliated to the AITUC. With this ad-
ditional power, these money-lenders-
cum-trade union organisers tried to
snatch the pay packet of a worker
who was not in a position to pay the
debt. And his claim was that he had
paid more than double the amount
which was lent to him. These money-
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lendor peons, organisers of the union
mercilessly beat the werker. There-
upon other workers resented this high-
handedness and a scuffle followed re-
sulting in breach of peace and dislo-
cation of the work. The West Bengal
Government are taking appropriate
steps in the matter to restore peace in
the area, so that the colliery may
start working again fully.

Shri S. M. Banerjee: I want to know
one thing, Sir. I would have moved
an adjournment motion even on the
19th, the day when the firing took
place. I did not do it because one
of the hon. Members of this House,
Shrimati Renu Chakravartty visited
that place to make an on-the-spot in-
vestigation. She has sent a telegram
now. We expected this bl
story from the hon. Minister right
from the beginning; but the facts are
otherwise, (Interruptions). I did not
disturb the hon. Minister. Let me
proceed; let there be discipline.

The Special Correspondent of the
Statesman recently visited that parti-
cular area, This is in the Statesman.
Now, about 600 workers who are not
members of the Union are out of job.

Shari Raghunath Singh
What is all this?

Shri S. M. Banerjee: There is a
partial lock-out in that particular
Satgram colliery which is supposed to
be one of the biggest collieries, there.

One side of the story is that the
money-lenders formed a union, where-
as our information is that the agent
of that particular colliery is a money-
lender himse€lf. (Interruptions). The
facts are.

Mr. Speaker: Order, order. So far
as the colliery is concerned. unless it
is a government colliery, the Parlia-
“ment cannot go into the matter. There
is absolutely no casualty. Every small
matter cannot be brought here. If
there is 'some dispute, there will be
lock-outs. there will be strikes. This
‘is purely a matter of law and order.
Somewhere somebody, one of the
‘workers or not. lends wmoney -and

(Varanasi):

‘that area,
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there is some scuffie. Should Parlia-
ment, standing for the whole of India,
go into these small matters? (Inter-
ruption). No, no; this is too trivial a
matter for this House to be taken
note of.

Shri S. M. Banerjee: There is ne
enquiry in that area.

Mr. Speaker: The West Bengal Gov-
ernment is making enquiries.

Shri S. M. Banerjee: The mines are
under the Central Government. The
Regional Commissioner there has not
consulted the Union representatives at
all. These facts will go into the
papers that it is only a question of
money-lenders. It is a question of the
running of the mine.

Mr. Speaker: I .am not going te
allow that. Let us await the results.
(Interrupticns). Order, order. I am
not satisfied that the Central Govern-
ment should rush immediately there
and be answerable to this House for
some small trouble that arises there.
The hon. Minister has stated facts.
Of course, they are refuted. Now, the
West Bengal Government is looking
into the matter and taking steps.

Shri Abid Ali: They are doing the
needful to restore peace and order im
(Interruptions).

Shri Tangamani rose—

Mr. Speaker: I am not going te
allow all this.

Now, let us go to the next item,
Papers to be laid on the Table. Shri
Manubhai Shah

Shri Tangamani (Madurai): From
the newspaper reports what we find
is this . .-, (Interruptions), :

Raja Mahendra Pratap: Sir . . .

Mr. Speaker: Will the hon. Member
sit down or not?

Raja Mahendra Pratap: When our
opinions are not heard, I better leave
the House.

'12.09 hrs,

Raja Mahendra Pratap then left the
House.

**+*Expunged, as ordered by the Chair.

I372(Ai) LS—1
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12.08} hra. -1
PAPERS LAID ON THE TABLE

Notifications under Central Silk Board
Act Notification re: Committee on
Low cost car and Annual Report of
Praga Tools Corporation Ltd.

The Minister of Industry (Shri
Manubhai Shah): Sir, I beg to lay
on the Table—

(1) A copy of each of the following
Notifications under sub-section (3) of
Section 13 of the Central Silk Board
Act, 1948:—

(i) G.S.R. 1291 dated the 5th Nov-
ember, 1960 making cerain
further amendments to be
Central Silk Board Contribu-
tory Provident Funds Rules,
1955.

(ii) G.S.R. 1326 dated the 12th
November, 1960 making cer-
tain further amendments to
the Central Silk Board Rules,
1955.

(iii) G.S.R. 1327 dated the 12th
November, 1960 making cer-
tain further amendment to the
Central Silk Board Study
Leave Rules, 1955. [Placed in
Library, See No. LT-2465/60].

(2) A copy of Notification No. A.E.
Ind. 1 (90)/60 dated the 20th October,
1960 regarding the appointment of an
Expert Committee on the manufacture
of a low cost car in India. [Placed in
Library, See No. LT-2466/60].

(3) (a) A copy of the Annual Report
of the Praga Tools Corporation Limit-
ed, Hyderabad, for the year 1958-59
along with Auditedq Accounts and the
comments of the Comptroller and
Auditor General thereon, under sub-
section (1) of Section 639 of the Com-
panies Act, 1958,

(b) A copy of the review by the
Government of the working of the
‘above Corporation. [Placed in Library,
See No, LT-2467/60].

12.16 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

IMPORT OF COCONUT OIL AND COPRA

Shri Kunhan (Palghat—Reserved—
Sch. Castes): Sir, under Rule 197, I
beg to call the attention of the Minis-
ter of Commerce and Industry to the
following matter of urgent public im-
portance and I request that he may
make a statement thereon:

“The situation arising out of the
policy of the Government allow-
ing exporters of groundnut oil to
import coconut oil and Copra.”

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
Sir, it is I} pages long; shall I read
it?

Mr. Speaker: Not necessary. He may
lay it on the Table.

Shri Satish Chandra: Sir, I beg to
lay the statement on the Table of the
House.

STATEMENT

Cocomut o0il is not allowed to be
imported and the question of its im-
port by the exporters of groundnut oil
does not arise.

2. Groundnut oil has been an im-
portant source of earming foreign ex-
change which in the year 1955 amount-
ed to about Rs. 21 crores. Though the
production of groundnut improved im
subsequent years it became difficult
to export grourmdnut oil omr account of
high internal prices and severe com-
petition in foreign markets.

3. It was decided sometimre ago to
link the export of groundnut expeller
cake carrying a good margin of profit
with the export of groundnut oil to
compensate the loss incurred in selling
the oil at international prices. The
gap between the internal and world
prices widened further during the
current year and this link of ground-
nut expeller cake became ineffective.

4. The landed cost of imported copra
is much lower than its local price so
that the actual users aof crushers who
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get import allocations enjoy a high
margin of profit. It was felt that part
of the profits earned on imported
eopra for which appreciable amount
of foreign exchange is spent should
also be linked with the export of
groundnut oil,

5. Tenders were, therefore, invited
to quote the minimum quantity of
eopra to be imported against the ex-
port of each ton of groundnut oil. This
was done to provide an additional in-
centive to the usual export allotment
of 3-1/2 tons of expeller cake for each
ton of oil.

6. The total quantity of lowest
tenders which have been accepted
comes to only 175 tons of copra at the
rate of half ton for each ton of ground-
nut oil to be exported. This quantity
is negligible in comparison to the total
import of copra which was about
90,000 tons in 1959.

7. It is obvious that the small qaun-
tity of 175 tons is not likely to affect
the copra crushing industry in any
way. Government will, in formulating
any scheme for promotion of exports,
ensure the supply of imported copra in
reasonable quantites to the actual
crushers.

12.11 hrs.
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
annoynce that Government Business
in this House for the week com-
mencing 28th November, 1960, will
eonsist of:—

(1) Further clause-by-clause
consideration and passing of
the Companies (Amendment)
Bill, 1839, as reported by
Joint Committee.

(2) Consideration and passing of
the Preventive Detention
(Continuance) Bill, 1960.
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(3) Discussion and voting of the
Supplementary Demands for
Grants (Railways) for 1960-
61,

(4) Consideration and passing

of:—

Indian Post Office (Amendment)
Bill, 1960;

Railway Passenger Fares (Am-
endment) Bill, 1960;

Industrial Employment (Stand-
ing Orders) Amendment
Bill, 1960,

Prevention of Cruelty to Ani-
'mals Bill, 1960 as passed by
Rajya Sabha.

(5) Discussion on the Report of
the Direct Taxes Administra-
tion Enquiry Committee,
1958-59 and the memorandum
of dissent, comments, and
recommendations by  Shri
G. P. Kapadia on the Report,
laid on the Table of the House
on the 21st December, 1959
and the statement of the Fin-
ance Minister on the more im-
portant recommendations of
the Enquiry Committee, laid
on the Table of the House on
the 9th September. 1960. on
a 'motion to be moved by Shri
S. M. Banerjee and others on
Tuesday, the 29th November,
at 8 P.M.

(8) Discussion under Rule 193 of
the Rules of Procedure and
Conduct of Business in Lok
Sabha to be raised by Sardar
Igbal Singh and others on
the Indus Waters Treaty laid
on the Table of the Lok Sabha
on the 14th November, 1960.
on Wednesday, the 30th
November at 3 p.M.

Shri Braj Raj Singh (Firozabad):
You were pleased to say that two no-
day-yet-named motion would be
taken up every week, Next week, we
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are taking up two motions. This
week we are taking up only one.
Therefore, may we request you to
impress upon the Government to take
up the third motiom next week?

Shri Satya Narayan Sinha: It was
agreed that we should take up one
no-day-yet-named motion every week.

Mr. Speaker: The other day in the
Business Advisory Committee, hav-
ing regard to the fact that there are
es many as 60 no-day-yet<named
motions on reports placed before the
House which are sought to be dis-
cussed, a sub-committee was appoin#
ed to go into this matter. 1 know
that there is not enough time to have
a discussion on every one of these
reports. We tried to find out if it was
possible to have two motions a week;
Government had already agreed to
one motion being taken up this week.
Whenever we are free and there is
light work, we will try to have two.
Otherwise, we will normally have
one.

Shri Satyanarayan Sinha: We are
committed to one motion every week.

Mr. Speaker: Now and then the
House may sit for some time more
and the Government also may agree.

Shri T. B. Vittal Rao (Khammam):
The report of the Direct Taxes En-
quiry Committee is the subject matter
of one of the no-day-yet-named
motions. We request that the Gov-
ernment may bring forward a motion
s0 that we can have at least one full
day.

Mr. Speaker: There is no meaning
in throwing the responsibility wupon
the non-official Members and make
them ask for no-day-yet-named
motions in which case there will only
be two hours. Normally, when reports
are placed on the Table of the House,
in respect of important reports, the
Government must themselves bring
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motions for consideration of those re-
ports as, for instance, in the case of
the report of the Commissioner for
Scheduled Castes and Tribes. I consi-
der this Taxation Enquiry Committee
Report is one such case where the
Government must move a motion
themselves. There is no meaning in
asking the Opposition to do so for a
couple of hours. I shall discriminate
between one and the other and try
to put those which the Government
must sponsor and the others which
can be sponsoredq by the non-official
side.

Shri Satyanarayam Sinha: In some
cases we do so.

Mr. Speaker: This may be consi-
dered.

Shri Satya Narayan Sinha: Because
the hon. Members are so alert, let
them move these motions . . .(Inter-
ruptions)

Shri Mahanty (Dhenkanal): May I
make a submission?

Mr. Speaker: For how long?

Shri Mahanty: You will appreciate
that the Indus Water Treaty is agitat-
ing the minds of the people and the
Government must come forward with
this motion. If only two hours are
allotted to this on account of being
sponsored by a Private Member, no
justice can be done to it. Already in-
justice has been done by not bringing
up this matter before the Parliament.
If we are given only two hours now,
no justice can be done to it. I sub-
mit that the Government may come
up with this motion and sufficient time
may be allotted for it.

Mr. Speaker: Very well. The Gov-
ernment will note it.
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12.16 hrs,

TRIFURA EXCISE LAW (REPEAL)
) BILL*

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
Sir, I beg to move for leave to in-
troduce a Bill to provide for the re-
peal of the Tripura Excise Act.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to provide for the
repeal of the Tripusa Excise Act.”

The motion was adopted.

Dr. B. Gopala Reddi: Sir, I beg to
introducet the Bill.

12,164 hrs.

COMPANIES (AMENDMENT)
BILL—cd.

Mr. Speaker: The House will now
take up further clause-by-clause con-
sidcraion of the Bill further to
amend the Companies Act, 1986, as
reported by the Joint Committee. Shri
G. D. Somani may continue his speech.

Shri Somani (Dausa): My amend-
ments Nos. 94, 95, 96 and 97 to clause
No. 70 read as follows:

Page 36,—
after line 24, add—

“Provided that before direct-
ing a special audit of the com-
pany's accounts, the Central Gov-
ernment shall give notice to the
company of its intention to ap-
point a special auditor stating the
reasons therefor and give the
company an opportunity to show
cause why such gspecial audit
should not be directed and if the
Central Government is reasonably
satisfled with the explanation, the

Companies 2340
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said special audit shall not be

directed.

(1A) Where the Central Gov-
ernment makes an order under
sub-section (1), the company or
any person aggrieved thereby may
apply to the Court against such
order and the Court may, if it
thinks fit, vacate such order after
giving the Central Government an
opportunity of being heard.” (94)

Page 37—

omit lines 1 to 7. (95)

Page 37, line 9,—

after “Central Government” insert—

“shall furnish a copy of the
report to the company and”. (96)

Page 37—

for lines 14 to 18, substitute—

“receipt, that Government shall
send to the company a report with
its comments thereon and require
the company either to circulate a
copy of the report or such extracta
thereof as the Central Government
'may indicate to the members or
to have the report or such extracts
read before the company at its
next general meeting.” (97)

I may say that I am not opposed to
the principle underlying this clause.
1 am opposing this clause as in my
opinion this clause i8 meither neces-
sary nor desirable and it will do more
harm than good. I listened very
carefully to the arguments put for-
ward by Shri Morarka and Shri
Nathwani yesterday supporting this
clause but I respectfully submit that
I still remain unconvinced. I had
opportunities to function as chairman
of certain investigation committees
appointed by the Ministry to investi-
gate the affairs of certain textile com-
panies which had come to grief and
the memberg assoclated with me in
such committees and I felt that no

*Published in the Gazette of India Extraordinary, Part II—Section 32,

dated 25th November, 1960.

tIntroduced with the recommendation of the President.
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useful purposes was served by these
investigation committees carrying out
a sort of post mortem about the affairs
of companies which had already
reached a stage where no remedy is
possible or feasible. If action has to
be taken, it had to be taken at an
earlier stage. Under those circum-
stances, I am not opposed to any
action which the Government may
take to ensure that no company comes
to grief due to mismanagement or
other factors. But what I want to
submit is that in my opinion this
action is neither necessary nor will it
serve the purpose for which the
clause has been inserted here.

Hon, Members are aware that this
clause did not form part of the origi-
nal Bill, nor was it recommended by
the Sastri Committee. This proposal
was mooted by certain hon. friends in
the Joint Committee and was, of
course, accepted by the Committee. I
do not raise any quarrel so far as this
aspect of the procedure is concerned,
but I would like to submit that I do
not agree with the plea that was put
forward yesterday that this is some
sort of a compromise between two ex-
tremes—the circumstances  under
which no action need be taken and the
circumstances under which the inves-
tigation into the affairs of a company
may be ordered, Out of these two ex-
tremes it has been pointed out that
this is really a very satisfactory com-
promise, But I would like to say that
so far as the reputation or creditwor-
thiness of any company is concerned
it does not make the slightest differ-
ence whether the Government takes
action to appoint a special auditor to
go into the affairs of that company or
the Government appoints an investiga-
tion committee to investigate the
affairs of the working of that com-
pany. So far as the reputation or
creditworthiness of the company is
concerned the damage is equal in both
the cases,

Therefore, purely from the negative
point of view this compromise does
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not at all serve any purpose inasmuch
as the damage to the reputation and
creditworthiness of the company will
be equal whether the Government or-
ders a special audit by a special
auditor or orders the appointment of
an investigation committee. On the
orther hand, looking from the positive
point of view, this is nothing more
than a sort of a fact finding enquiry
to which the special auditor is en-
trusted to find out the various aspects
of the company’s working, So far as
the actual action to be taken against
the company is concerned, that action,
again, has to be taken under the var-
ious other powers which the Govern-
ment already enjoys under the Com-
panies Act and also the Industries
(Development and Regulation) Act,

My submission, therefore, is that
this clause does not give to the Gov-
ernment any other extra power tham
those enjoyed by the Government
already under the various other
clauses of the Companies Act as well
as the powers enjoyed by the Govern-
ment under the Industries (Develop-
ment and Regulation) Act. What I
would like to ask the hon. Minister is,
whether this sort of a fact finding en-
quiry could be conducted otherwise
than by having this public appoint-
ment of a special auditor. It has te
be announced by way of a Press note
by the Government that they have
appointed a special auditor to go inte
the affairs of a particular company,
My suggestion is that the same fact
finding enquiry cen be conducted
either by the Registrar or by any
other officer of the Company Law
Department to find out the nature of
the data and details which the special
auditor was supposed to find out dur-
ing the course of his special audit of
the accounts of the company,

Sir, the mischief or the injury te
the reputation and creditworthiness of
any company about whose affairs the
special auditor later on may have no-
thing to complain will be avoided if
this fact finding details could be found
out by a method other than the one
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contemplated in the clause under dis-
cussion. My submission is that there
<annot possibly be any difficulty for
the Registrar or for the Company Law
Department to ask for such explana-
tions or such details either from the
auditor appointed by the shareholders
or from the management of the com-
pany in the light of the printed
‘balance-sheet of the company. The
printed balance-sheet and accounts of
the company does indicate in a broad
outline the financial state of the com-
‘pany concerned, and if on the basis
.of that balance-sheet any further ex-
-planation or details are necessary, na-
turally, the Registrar has not only
got the powers to ask for explanations
‘but he can also ask for records and
accounts books of the company to be
produced before him. He can then
-make such enquiry as the special audi-
tor is supposed to make,

Sir, one of the criteria laid down to
-appointed a special auditor is that, if
ithe Government is of the opinion that
the work of the company is not car-
ried on on sound business principles or
-prudent commercial practices it can
-appoint a special auditor. I do not
‘think it will be possible for
‘any auditor or any special audi-
‘tor to give his judgment whether
‘the working of any company
‘is going on on these lines. I beg to
-submit, it is rather very vague, it can-
mot be defined and it gives certain
-powers to the Government which cer-
+tainly cannot be exercised in any pre-
‘cise manner,

Another criterion is that, if the
-working of any company is likely te
-cause any injury to the trade or in-
dustry the Government can appoint a
-special auditor. May I, Sir, in this
-connection, enquire one thing? Sup-
posing there is a very efficient unit in
-any industry and fhat efficient unit
chooses to undersell its goods com-
-pared to various other industrial units
of that industry then that underselling
by that efficient unit may also cause
a lot of injury to the rest of the inm-
dustry, Is it contemplated that be-
<cause a unit which is very efficient,
-which has got a very modern machi-

(Amendment) 2

Bill 3
nery, chooses to undersell its manu-
factured goods, at prices much lower
than what its other competitors cam
afford to sell and thereby the under-
sale by that efficient unit can cause a
certain amount of injury to the other
units of the industry, it will be the
duty of the special auditor to go into
the working of that efficient unit and
take action under this clause? I think,
Sir, it would be quite an absured
proposition to do so,

Shri Naushir Bharucha (East Khan-
desh): If it is an uneconomic rate
war, would it not be doing an injury
to the nation?

Shri Somani: That is not contem-
plated under this clause. The purpose
of this clause is not to go into the
question of uneconomic competition or
uneconomic rate war, whatever youm
may call it. That is something else
which has to be dealt with by some
other action of the Government. The
present clause is only inserted to en-
sure that the mismanagement of any
company is not allowed to continue
and whenever the Government feels
that there is cause for action then it
can appeint a special auditor, What
Shri Bharucha has in mind is certain-
ly not relevant to this clause,

‘Then, the question about solvency of
the company has also been referred to.
That, again, is hardly to be helped by
the appointment of any special audi-
tor; if anything, the appointment of
a special auditor will only cause fur-
ther damage to the solvency of the
company and the company will be put
to unnecessary loss and inconvenience.
It was argued yesterday that if the
special auditor clears the affairs of the
company, then the company at that
stage will come out with flying co-
lours. That does not serve the pur-
pose, The damage is already donhe,
and the management of that company
which may not at all be guilty of any
mismanagement will have to suffer
simply because the order for a special
audit has been issued,

My point in stressing all this is, that
while you ca~ serve the same purpose
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of making all possible enquiries about company simply because something

the working of a company through the comes to light. My complaint, and

office of the Registrar or any ather
officer of the Company Law Adminis-
tration, it will be something too pre-
mature to appoint a special auditor
only to find oui that there is no cause
for action. If genuinely there is a
case for action, then I say that it is
not the special audit which will help
the Government to take action. Then
it is the appointment of an investiga-
tion committee, the appointment of
some directors on the Board on behalf
of the Government or action under
certain other powers which are avail-
able to the Government under the
Indian Companies Act that will help
the Government. This power which is
being sought to be taken will not help
the Government when they have to
deal with real mismanagement cases
of the corporate sector, The powers
are already there under the Com-
panies Act or under the Industries
(Development and Regulation) Act,
Those powers can certainly be utilised
much more effectively than by the
appointment of a special auditor. So
why cause this unnecessary embar-
rascment and publicity for a company
on a slight suspicion which might
arise by one reason or the other. So
long as you can get the same thing
done in various other ways, by a de-
partmental enquiry, by an investiga-
tion or by the Registrar going into the
details of the working of the company,
I see absolutely no justification for
imposing a  special audit into the
affairs of any company.

Then, it is also indirectly, more or
less, a reflection on the work of the
existing auditor, If the existing audi-
for is at fault, by all means the Com-
pany Law Department can take action
and ask for explanation from that
auditor, Certainly all auditors func-
tion under certain code of conduct,
ethics and, naturally, there is enough
remedy so far as the defects or defi-
ciencies of the functioning of the
auditor are concerned. There is abso-
lutely no reason why any other out-
side auditor should be imposed on a

my submission in the past has always
been that the Government are already
armed with various powers under the
various Acts, What is required is to
take action in really sericus cases and
to take an effective aciion, It is no
use going on arming with powers
which are not utilised and which are
not necessary and which naturally
add to the appreliension of the various.
interests concerned. We are to pre-
sent on the threshold of certain ambi-
tious programmes of industrial deve-
lopment in the private sector where
the foreign investors are also to play
a very dominant and a very important.
rale, and it is, therefore, in the con-
text of the need to do everything pos-
sible to encourage the productive en-
terprises as far as possible and not to
create any discouragement o1 u:,; sort
of measures which are likely to prove
as a deterrent to the capital formation
or to the investment capital from
abroad, that I plead with all the ear-
nestness that I can command that the
purpose for which this clause is being
sought to be inserted can be served
very satisfactorily and to the same
extent by taking recourse to the var-
ious other measures. Indeed, so far
as any action that the Government
want to take against any company is
concerned, it is not the statutory obli-
gation; today, an industrial unit can-
not afford to ignore the advice of the
Government, Many other actions are
taken by the industry in a voluntary
manner simply on the advice of the
Government and there is no reason for
going on adding to the statutory
powers,

What is sought to be done can be
done by various other ways. I there-
fore submit that this clause is un-
necessary and that it will cause a lot
of difficulty and unnecessary appre-
hension in the minds of those who are
engaged in the corporate sector. T
therefore plead that this clause is not
necessary.
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Shri Jhunjhunwala (Bhagalpur):
Mr, Speaker, Sir, I do not want to
take the time of the House by repeat-
ing thc arguments which have already
been advanced by various hon, Mem-
bers. The previous speaker has dwelt
at length on the necessity or otherwise
of this new clause. There is only one
point which I want to make regard-
ing this clause. I fully agree with
what the previous speaker said, and
if this clause should at all be there, I
would say that there is great force in
what Shri Masani has said, namely,
that the company should be given an
opportunity to show cause as to why
the special audit is necessary, As I
said before, there is no necessity for
this clause, but, if at all the Govern-
ment thinks that this clause is neces-
sary, then, the amendment given by
Shri Masani should be taken into con-
sideration,

-

‘While replying on the general con-
sideration of the Bill, the hon. Minis-
ter said that if this opportunity is
given to the company, in that case,
the company might do away with the
record and the information which is
necessary to get from the company
will not be available. If that is so, I
would say that there is no necessity
for this clause at all. Under section
234 the registrar has got full powers
to ask for any information that he
wants, If the Government thinks that
the power which is given to the regis-
trar under section 234 is not sufficient
to ask for information which is re-
quired, then a small amendment to
section 234 may be made The exist-
ing provision says:

“Where, on perusing any docu-
ment which a company is required
t0 submit to him under this Act, the
Registrar is of opinion...”.

I would like to suggest that the
words ‘“on any information received
by him” may be added after the word
required.

Then, section 284 (4) says: =
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“If the campany, or any such per-
son as is referred to in sub-section.
(2) or (3), refuses or neglects to:
furnish any such information or ex-
planation,—
(a) the company, and each such.
person, shall be punishable with:
fine which may extend to fifty
rupzes in respect of each such
offence;”

This may be deleted. Then, in the-
place of the word “Court” in sub-
clause (4) (b), the word “Govern-
ment” may be substituted, so that the-
clause may read like this:

“(b) the Government may, on the
application of the Registrar and
after notice to the company, make
an order on the company for pro-
duction of such documents as, in the
opinion of the Government, may
reasonably be required by the Re--
gistrar for the purpose referred to-
in sub-section (1) and allow the
Registrar inspection thereof on such
terms and conditions as it thinks
fit”

My point in referring to this section
is this: the object for which the new
section for special audit is being intro-
duced is that if any information comes
to the Government and on the basis
of that information the appointment.
of an auditor in necessary, in that
case, the Government may direct
any special audit, Shri Masani says
that unless the company is given op-
portunity o explain why the special
audit is necessary, the special auditor
should no* be appointed. I fully agree
with him and say that if the Govern-
ment wants that a special audit is
necessary, the registrar may be given
the power ‘o ask for information not
enly regarding the document which
comes to the custody of the registrar
but also such information which might
be given to the registrar, and tne re-
gistrar may have power to ask for any
information regarding those materials
which come to the notice of the regis-
trar.

Under sub-section (4) (b), the Gov-
ernment may empower the registrar
with such powers to call for any other-
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information as may be necessary. So,
my point is that instead of putting in
this new clause—clause 234B, the
Government can take power to direct
the registrar to ask for any informa-
tion to inspect or give him such in-
structions as to the way in which he
should take the information. The pur-
pose will be equally served by acced-
ing to my suggestion, That would
avoid multiplication of more and more
clauses which would make the whole
law complicated. When the purpose
can be served by the existing law, it
should not be the policy of the Gov-
ernment to make more and more
stringent provisions of the law and
unnecessarily create a scare in the
minds of the public. Just as my hon.
friend Shri Somani said, it should be
the policy of the Governmnt to ad-
‘minister the law properly rather than
make more and more new laws, If
the existing laws are properly ad-
ministered, I do not think there will
be any necessity for bringing in this
new clause,

With these remarks, I would say
-that this clause is not at all necessary.
I think the purpose can be served by
introducing one or two amendments
of three or four words, by giving the
necessary power to the Registrar
whereby even the purpose of Shri
"Masani’s amendments will be served
by that and there will be no scare in
minds of the public as the Registrar
will ask for information as he does at
present in his usual course under sec-
tion 234.

Shri Tangamani (Madurai): I rise
to support clause 70 which has been
introduced after so much deliberation
by the Joint Committee. It is true
that the clause in the present form has
not appeared in the original Bill, but
there are several other clauses where
the intention of clause 70 has been
made abundantly clear, When the
new clause was introduced the criteria
for appointment of special auditor
‘have been very clearly laid down after
continuous discussion in the Joint
«Committee.
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I submit that amendments Nos. 8 to
12 and Nos. 94 to 97, which are more
or less same, are not conceived pro-
perly, because as Shri Morarka him-
self pointed out yesterday, the appoint-
ment of a special auditor gives really
more protection to the companies which
are functioning properly and where
there is solvency. By this clause, we
are introducing a new section 233A,
which says:

“Where the Central Government
is of the opinion—

(a) that the affairs of any com-
pany are not being managed in
accordance with sound business
principles or prudent commercial
practices; or

(b) that any company is being
managed in a manner likely to
cause serious injury or damage to
the interests of the trade, industry
or business to which it pertains;
or

(c) that the financial position of
any company is such as to endan-
ger its solvency,

"

the Centra] Government may . , .
ete.

During the first reading itself, seve-
ral Members referred to the observa-
tions in the annual reports of the com.
pany law administration where they
pointed out how even where the sol-
vency of the company is not sound,
dividends were also declared. Instanceg
after instances were given, I am mot
going into it. Even after the special
auditor is appointed, all that the Gov-
ernment says is, the special auditor
will have the same powers as the
auditor who is appointed under sgec-
tion 237, the only difference being that
he makes his report to the Govern-
ment instead of to the shareholders.
Sub-clause (5) makes this clear, The
powers of an auditor have been defin-
ed in section 227 and wherever there
has been ambiguity, that has also been
removed.

To show how much carefully the
Joint Committee has gone into the
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matter, I would refer to certain obser-
vations made in the Sastri Committee
report. In para 97, they say:

“Section 227(5) consists of one
sentence running into 17 closely
printed lines, which it is difficult
to interpret. The intention of the
draftsmen evidently is, where a
company by virtue of other statu-
tory provisions applicable to it is
not required to disclose certain
matters which under this Act the
company is required to disclose,
the balance sheet would neverthe-
less be regarded as presenting a
true and fair view of the com-
pany's affairs, provided that the
relevant statutory provisions are
specified therein. This simple mat-
ter may be expressed in a few sim-
ple words.”

This directive in the report has been
embodied in a very able manner in
clause 68, I must compliment the
draftsmen for this. Clause 68(c) says:

“(c) for sub-section (5), the
following sub-section shall be sub-
stituted, namely: —

“(5) The accounts of a com-
peny shall not be deemed as not
having been, and the auditor’s
report shall not state that those
accounts have not been, properly
drawn up on the ground merely
that the company has not dis-
clesed certain matters if—

(a) those matters are such
as the company is not required
to disclose by virtue of any
provisions contained in thig or
any other Act, and

(b) those provisions are
specified in the balance sheet
and profit and loss account of
the company.” "

My point is, even though we have
appointed a special auditor, we are not
clothing him with extraordinary pow-
ers. Shri Morarka has rightly said
that this really enhances the prestige
of the auditors. In the fifst instance,
the auditor will be much more careful,
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because he knows there will be a
checking auditor under clause 70 under
certain circumstances. This also
creates confidence in the minds of the
general public and fear in the minds
of those people who may not rum
the affairs of a company in accord-
ance with sound buciness principles.
Apart from that. this is a very
salutary provision and a reference to
section 227 will make it clear that

. those who have drafted this amending

Bill have applied their minds care-
fully,

The objection raised by Shri Masani
is this. His amendment says: the fol-
lowing proviso should be added:

‘“Provided that before directing
a special audit of the company’s
accounts, the Central Government
shall serve a notice on the com-
pany indicating the reasons why it
proposes to appoint a special audi-
tor and shall give the company an
opportunity to show cause why
such special audit should not be
directed if the company shows
such case to the reasonable satis-
faction of the Central Government,
the said special audit shall not be
directed.”

My submission is this kind of oppor-
tunity is given in other instances. Here
it is an extraordinary case. As soon
as we interfere under clause 70, the
reasons are implied. If for any other
matter we are going to interfere, there
are other provisions, This is a spe-
cial provision which will instil confi-
dence not only in the minds of the
general public, but also in the minds
of those who are running the admin-
istration of the company on sound
business principles. Under the circum.
stances, I submit that amendments 8
to 12 and similar amendments 94 to
97 should be rejected and the clause
should be adopted as it is.

Shri N. R. Muniswamy (VUellore):
8ir, we can advance arguments both
for the retention and also for the eli-
mination of this clause. The accepted
practiee usually varies from person to
person and from place to place. How
far sound business principles or pru-
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dent commercia] practices are to be
borne in mind and how they are to be
implemented is more of a subjective
nature. We know that banks have
been periodically checked by the
Reserve Bank of India, We alse know
that the Registrar of Co-operative So-
cieties or the Deputy Registrar occa-
sionally lays his hands on the accounts
of the co-operative societies in various
parts of India. Still, so far as the
internal affairs of the company is con-
cerned, it is purely an autonomous
body and any interference from the
Government or from anybody else will
create some sort of scare in the minds
of the people. The object for which
this clause is introduced is only to
safeguard the interests of the share-
holders, and we all appreciate the
principle. But if there is some an-
nouncement that there i mismanage-
ment of accounts in a company, or the
commercial practice conducted by a
company is not on a sound business
principie, certainly that would create
a scare. In the end, it is quite possible
that the auditor may be satisfled that
the accounts are quite correct. But we
may not be able to restore confidence
or allay the misgivings of the people or
the shareholders once a special audit
is ordered and it creates a scare,
Therefore, though I do not agree with
the wording of the amendment sug-
gested by Shri Masani, still I would
say that some via media course should
be thought of by the Government.

Now, take the case of co-operative
societies or banks, The accounts of
the banks are periodically examined
by the Reserve Bank. In the same
way, the Registrar of Co-operative
Societies examines the accounts of co-
operative societies, In the same way,
there can be a periodical check of the
accounts of the companies by the Gov-
ernment. It can be a special audit or
sudden audit, whatever it may be.
Suppose some information is received
by the Government or the Company
Law Administration as regards certain
aspects of the working of a company
which are not very conducive to that
particular company, they can order an
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audit without announcing it in the
paper or in public. If an announce-
ment appears in the paper, the reputa-
tion of the company might bz jeopar-
dized and ultimately the company may
fail, So, in the larger interests of the
firm and in the larger interests of the
shareholders also, no publicity should
be given to such an audit. We have
seen several cases where officers have
been arrested for doing something
which is in the interest of the admin-
istration. Then an enquiry is held
and the officer contends that what he
has done is in pursuance of his official
duties. Ultimately, what happens is
that the officer is put on some trial and
later on he is declared innocent. In the
same way, there are firms and firms,
belonging to various categories, Sup-
pose a firm does some mischief, which
is detrimental to the interests of the
shareholders, there is necessity for ap-
pointing an auditor. But an announce-
ment about special audit creates
thunder and lighting in the minds of
the people and, ultimately, there may
be no downpour of rain, Govern-
ment have got every right to have a
special audit or concurrent audit,
whatever it may be, but they should
not give publicity to it. Because,
every firm is supposed to have its own
autonomy to conduct iis adminis-
tration in its own away. If the
conventional method is being depart-
ed from by the company, that would
be rectified by the company in its
own way. Of course, the jugglery
in the maintenance of accounts should
be stopped. I am quite ignorant
of account, because I do not know
why a debit is actually shown as a
credit, a credit as a debit and ultimate-
ly by some other entry that is wiped
out. It is not discernible te an ordi-
nary man, We have to see that there
are no vagarles or juggleries in the
maintenance of accounts. For that we
have got the Company Law Admin-
istration, which is an expert body. If
a report comes either from the share-
holders or responsible quarters that
the accounts of a company are mis-
managed, Government should analyse
and scrutinise such reports and then
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order an enquiry. That enquiry can
very well be made without creating a
scare among the people, particularly
the shareholders.

Shri Achar (Mangalore): In the
general discussion I have supported
the clause on special audit, But here
I would like to make a submission,
with all humility, as to the actual
wording and the effect that the section
will have on the company. Firstly,
this clause on special audit says
“Where the Central Government is of
the opinion”, How exactly the Cen-
tral Government comes to an opinion
is not clear from this section. It can-
not be intuition or omniscience; it
must be based on some reports, re-
turng or information. If it is based
on them, well and good; nobody will
have any objection. It is not likely
that always this audit may be ordered
only on the basis of those returns or
reports; it is likely, sometimes, to be
on some information given by some
interested persons, probably a mino-
rity section of the shareholders. It
may happen that, in some cases, a
person wants to create some scare in
the minds of the people and so he may
send a report. Not that Government
will always act on this report imme-
diately; but a possibility is there. So.
my submission is that nobody should
be allowed to set the law in motion
without a corresponding responsibility
or obligation, A person should not be
allowed to make a statement and then
get out with it. Suppose an audit is
ordered on the basis of a report. Then
the company suffers in reputation,
shares go down and many things hap-
pen. So, such a contingency should
not be allowed to happen. If a per-
son makes a report, he must be
made fully responsible for tkat. For
.example, in the ordinary course of
law, if a search warrant is to be
issued, it must be supported by
evidence, So, if a person makes a
.report on a company, it should be on
affidavit for which he would be crimi-
nally liable. This is necessary so that
Government need not act on some in-
formation which, later on, may be
found to be absolutely without any
bas’s,
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Secondly, I feel that before a special
audit is ordered proper notice shoumld
be given to the company. It is one
of the basic principles-of jurisprudenee
that no person should be condemned
without being heard. Of course, the
special audit assumes there was an
earlier audit. Even then, the order-
ing of a special audit means certai
serious steps being taken by the Gov-
ernment. It is a very delicate matter.
When that rumour is afloat, the shares
may go down and people may suffer.
So, on such matters, before ordering
an audit, a prima facie case must be
made out; I de not say a conclusive
case, The notice can be given evem
three days before the date of audit.
So, I support the amendments of Shri
Somani and Shri Masani to that ex-
tent; not to the full extent. I am not
in full agreement with those amend-
ments, because I feel the audit is
necessary but I say that it should not
be done without notice. 1 was sur-
prised to hear even an experienced
lawyer like Shri Bharucha saying that
if a notice is given then the documents
may not be forthcoming and evidence
may not be forthcoming. I can under-
stand that sort of argument from a
person who is not an experienced
lawyer. So far ag a compapny is con-
cerned. we know what is the nature
of the dosument that is going to be
examined,

There is already an audit report,
The account books have already beem
produced. The documents are there.
If they are changed, that itself is a
condemnation. That is the end of the
matter. I presume that there is a pre-
vious audit and there is a previous
auditor’s report. If that is so, I sub-
mit that this short notice being given
will not increase the scope. 1 would
go a step further and say: Does the
Government think that it will ever be
possible that the companies would not
come to know that the Government is
contemplating special audit, knowing
as we do the present administration?

13 hrs.

I would give an instance of my own
personal experience during the sailt
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satyagraha days. Those days the
administration was much stricter. They
had better control. I’was in charge of
" the satyagraha, I remember that before
something was contemplated or even
thought of in the Colleclor’s office, the
information would come to our camp,
So I {eel that this will be one more
"source of revenue to the concerned
people. Nothing more. From that
point of view also it is not practical.

Not only that, I would go a step fur-
ther. What is the power that this spe-
‘cial auditor has got? He has the
power only of an ordinary auditor. If
‘really the Government wants to be
very strict about this matter, the spe-
cial auditor must be given all the
necessary powers to go with a search
warrant. He can take the police,
break open the doors and locks, if
necessary. That is if you really want
to make this section effective. As it
is, it is practically of no use. As a
lawyer I feel that it is absolutely in-
effective if it is with the intention
of seeing to it that the other side is
not allowed to concoct things. If we
really want it to be effective, it has
to be changed. The power of an ordi-
nary auditor will be absolutely insuffi-
cient. You must arm him with police
powers, if necessary, to go to the pre-
mises, break open the doors and the
boxes and arrest people if they ob-
struct. That sort of power must be
given.

Is it necessary to have such a provi-
sion, that is, to have special audit? As
I said, I am in favour of special audit.
T do not want to take more time. I
‘have taken sufficient time of the House,
The only point that I want to impress
is that there must be a prima facie
case to show that there is justification
for this.

An argument was put forward that
special audit may mean a reflection on
the first audit, I do not agree with
this. Take the case of the judiciary.
The first judge comes to a decision and
against that there is an appeal to the
High Court. That is no reflection on
the first court. Similarly, if there is
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an audit and if we ask for a second
audit by another gentleman, it does
not mean that there is any reflection
on the first audit. If really there are
circumstances and if a prima facie case
is made out, I can understand a spe-
cial audit being done. But I feel that
the clause as it stands is against the
ordinary principles of jurisprudence.
You cannot condemn a person without
giving him an opportunity to show
whether there is a prima facie case
or not. I have no doubt in my mind
that apart from anything else, it would
harm even innocent people who may
suffer due to this.

Shri H. N. Mukerjee (Calcutta—
Central): Sir, this provision in regard
to special audit is in our view one of
the most welcome innovations which
have been made by the Joint Commit-
tee. I participate in the discussion only
in order to reiterate our support to
new clause 70 where this provision has
been put in,

I did not have personally the advan-
tage of participating in the work of
the Joint Committee and I do not know
the factors which were brought to
their notice, but I have tried to look
up the annual report on the working
of the administration of the Companies
Act for the year ended the 31st March,
1959 and from the chapter in relation
to company accounts and audit I have
discovered material enough to justify
the provision of special audit as has
been made by the Joint Committee.

There is no question of damning all
auditors or all companies, My hon.
friend, who just now spoke, was refer-
ring to the desirability on the part of
the Government to break open all the
doors if things are bad enough. It
may be that occasionally the Govern-
ment may have to break open all the
doors, but for the time being it appears
that Government does not want to go
the whole hog and therefore all the
provisions that reasonably can be
adopted without too much detriment
to the companies which are now in
operation are being sought to be
adopted by Government. That is why
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Government wants to make sure that
in the conditions of our country, at the
rate at which we can progress accord-
ing to the Government’s own compu-
tation, there should be certain provi-
sions not only in regard to ordinary
audit, which is already there under
the law, but also special audit because
circumstances warrant that kind of
special provisions.

There are auditors in our country
who surely look upon their jobs and
profession as one of great value and
propriety and therefore they behave
very well. There is no question of
condemning all auditors of all compan-
ies, but the fact remaing from the
working of this, as the report for 1959
says, that the new obligations for
auditors which were implicit in the
change in the law in 1956 were not
appreciated by a large number of
them. That is why on page 99 of this
Report, it was said:

“An examination of the com-
pany accounts duly audited by the
auditors and filedq by the com-
panies discloses that there is as
yet no adequate realisation of
this obligation by a majority of
the auditors.”

It is because in the conditions of our
country it is not possible to secure a
condition of things where the compan-
jes would behave properly and the
auditors also would behave corres-
pondingly—it is because of that—that
some kind of special steps are neces-
sary.

We have discovered that in relation
to very big companies the auditors are
faced with a tremendous temptation
because, professionally speaking, of
their desire to be associated with the
work which they have been doing in
relation to these very big companies
and they know also that these very big
companies occasionally take recourse
to practices which have to be cloaked
over by some kind of professional
justification. In order to keep their
jobs, so to speak, only to ensure that
their occupation is not gone occasion-
ally they have to ketow to the imter-
ests of those who manipulate scenes
from behind. 1 am very sorry, but
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that is the condition of things ir our
country, which is why so many egre-
gious cases in regard to company dir-
ection have come to our notice,

Then again, an idea of a correct and
fair assessment of the position of the -
companies finances has not been
appreciated by a very large number of
auditors. A correct and fair assess-
ment of the position of the company
implies not only that the interests of
the company and the interests of the
shareholders alone have to be taken
into consideration but the interests of
the country’s economy at large have
also to be taken into consideration.
Even in British practice I find from a
quotation from a statement by one,
Mr. W. G. Campbell, that even in
Britain they recognise that in excep-
tional cases the economic interests of
the country have to be taken into con-
sideration by the auditors when they
certify that a correct and fair state of
the financial position has been given
out by a particular organisation. In
our country, today, the economic in-
terest, of the country as a whole, is
of paramount importance. But, to the
rather narrow and inhibited view of
the auditors and similar people, in
general, in our country, that idea has
no position in the picture. Therefore,
there have been many deviations from
the best traditions of Audit practice
and the department of Company law
Administration has pointed out how
failure of duty of auditors has taken
place in a rather calamitous manner.
The auditors have sometimes made
statements which were demonstrably
untrue. So many other instances of de-
fault have been listed on pages 102
and 103 of this report. We are also
told that the department investigated
failures on the part of auditors and in
11 cases, after hearing the explana-
tion of the auditors concerned, and
after considering all the circumstances
of the case. the Government decided
not to flle any complaint against them. .
They were, however, duly warned.
Eight cases were referred to the Dis-
ciplinary committee of the Institute of
Chartered Accountants for suitable
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action. Two cases were under exami-
nation in the deparuﬁent at the end of
the year. We know very well that
sometimes, the department also is not
quick enough in finding the guilty. But,
even the department has discovered so
many cases of failure by auditors in
the pursuit of their ordinary jobs.
‘Therefore, in spite of the Act of 1956
Rkaving iaid some special responsibility
on the Auditors, it is very necessary
that we have to take other extraordi-
nary measures. This idea of special
audit has commended itself to the
Joint Committee, and that is provided
for in the report which has come to
us. I do not think that any company
is going to be jeopardised on account
of this provision. 1 am sorry I did not
hear Shri M. R. Masani this morning.
I remember him saying earlier that if
a special audit is ordered in relation
to a particular company, that com-
pany’s name would be mud and that,
therefore, we should not order special
audit without giving that company
prior opportunity so to speak, of de-
fending iiself. I do not happen to
agree with Shri M. R. Masani's pro-
-position. After all, the interests of the
country as a whole are very much
more important than the reputation
which a particular company might
have, and perhaps, it is better that the
reputation of many companies which
operate today had turned to be mud,
not only in common parlance, but also
‘in the eyes of the Government of the
day, so that they can take special steps
in regard to the operations conducted
by these companies. Besides, I do not
see why the interests of the share-
holders should be jeopardised if there
is a special audit. Because, even
‘though there may be certain manipul-
-ations and manoeuvres going or in the
-stock exchange, that should not affect
the interests of the shareholders when
-a special audit is ordered and the Gov-
-ernment comes into the picture to see
to it that the company is put on the
-proper road, and the total interests of
‘the economy are subserved by the
-operation of special audit. I feel that
‘in view of the inadequacies of ordinary
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audit, even though the Act of 1956
tried to make certain improvements
i that regard, the provision for special
Audit at the discretion of the Govern-
ment is extremely impartant. This is,
therefore, a provision which we sup-
port with every enthusiasm.

The Minister of Commerce (Shri
Kanungo): This clause introduces a
new section with a new provision and
therefore, it is natural that it will
create a certain amount of apprehen-
sion. At the outset, I might say that
the Government is not anxious tc be
armed with powers more than is
absolutely necessary. Because, when
there are powers, whatever they are,
the Government is always answerable
in the exercise of these powers. There-
fore, I do not believe any Government
would like to expose itself to opportu-
nities of being accused and offering
explanations for their actions.

When we see the evolution of the
legislation regarding corporations not
only in our countnry, but in other
countries also, we find that various
measures of regulations become
necessary from time to time as com-
plexities of operation develop and
also opportunities are taken by the
more unscrupulous elements in
society to act in a manner which is
not conducive to the well-being of the
corporations themselves. The Govern-
ment is certainly armed with adequate
powers of investigation as envisaged
in the various sections, 237 onwards.
But, the Government is also hams-
trung. What I mean to say is this. Ac-
cording to Shri Somani, the Govern-
ment has large powers. The powers
that Parliament has conferred on the
Government are severely limited end
in actual practice it has been found
that the powers are not so adequate. I
shall give one example. Section 237 of
the Companies Act of 1956, which givés
powers to the Government along with
the courts and to the company reads
as follows: ’ :

-

e the Central Government
. (e) shall appoint one or . more
competent persons as inspectors {0
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investigate the affairs of a company
and to report thereon in such
manner as the Central Government
may direct, if—

(i) the company, by special reso-
lution, or’—

Here, the initiative is with the com-
pany.

(ii) the Court, by order, declares
that the affeirs of the company
ought to be investigated by an ins-
pector appointed by the Central
Government;

These are the unlimited powers of in-
vestigation of the corporation itself
and the court. Later on, in sub-clause
(b), when it comes to the powers of
the Central Government, says that the
Central Government may do so on its
own motion if in the opinion of the
Central Government there are cir-
cumstances suggesting—what are those
circumstances,

“(i) that the business of the
company is being conducted with in-
tent to defraud its creditors, mem-
bers or any other persons, or other-
wise for a fraudulent or unlawful
purpose, or in a manner oppressive
of any of its members, or that the
company was formed for any frau-
dulent or unlawful purpose; or

(ii) that persons concerned in the
formation of the company or the
management of its affairs have in
connection therewith been guilty of
fraud, misfeasance or other mis-
conduct towards the company or
towards any of its members;

(iii) that the members of the
company have not been given all
the information with respect of its
affairs which they might reasonably
expect, including information relat-
ing to the calculation of the com-
mission payable to a managing or
other director, the managing
agent . ..”

Only if these conditions are satisfied,
can Government on its own motion
order an investigation, which is cer-
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tainly an elaborate process of investi-
gation, for which there are adequate
powers. There can be circumstances
where these serious acts of fraud, mis-
feasance etc., have not happened; but
there are less objectionable operations.

Shri M. R. Masani (Ranchi-East):
Such as what?

Shri Kanungo: Such as defined in
the clause itself.

Shri M. R. Masani: That is no use;
too vague.

Shri Kanungo; It is not so vague. I
am coming to it. Mind you, the pre-
sent clause does not give powers to
Government for all the elaborate en-
quiries; it only gives powers to Gov-
ernment to appoint an auditor, a
chartered accountant, and  his audit
has to be like any other auditor, with
a little power added to it at the dis-
cretion of the Central Government
regarding production of documents
and that sort of thing. The clause
says:

“(a) that the affairs of eany com-
pany are not being managed in ac-
cordance with sound business prin-
ciples or prudent commercial prac-
tices; or

(b) that any company is béing
managed in a manner likely to
cause serious injury or damage to
the interests of the trade, industry
or business to which it pertains; or

(c) that the financial position of
any company is such as to en-
danger its solvency.”

Shri Masani was apprehensive that
these conditions under which the audit
can be ordered were rather vague and
might be used arbitrarily. I would
mention that it is not so vague because
these conditions are fairly understood
by the profession and by the auditors.

I would merely mention that in the
Select Committee of the UK Parlia-
ment, where the question was being
discussed about the nature of audit, or
special audit, by Government, of what
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we call public undértakings, the Insti-
tute of Chartered Accountants them-
selves suggested that these matters
might be looked into. The following
matters could be looked into on the
instructions of Government:

“Lack of proper -administrative
and financial control on revenue and
expenditure, including purchasing
procedures, assets and liabilities;

Substantial capital expenditure
incurred which was intended to be
productive, but which had not prov-
ed productive or upon which an ade-
quate return has not been received;

Expenditure incurred which is of

an extravagant or wasteful nature

" judged by normal commercial prac-
tice and prudence;

Any other matters concerned with
the financial administration of the
undertaking which appear worthy of
special note.”

Shri M. R. Masani: Surely there can
be no comparison between a Govern-
ment investigating its own companies
as in that case and investigating other
people’s businesses as in our case.

Shri Kanungo: I have mentioned
this~because, as I said, it refers to only
public undertakings.

Shri M. R. Masani: It is has no rele-
vance.

Shri Kanungo: It is assumed that the
shareholders can take care of their
own affairs. In fact, that is the basis
of the Companies Act. Unfortunately,
the 1956 Act had to be passed because
the shareholders were not able to
exercise the rights inherent in them.
That relates not only to this particular
provision. As Shri H. N. Mukerjee has
pointed out, the conditions in our
country are such that the bulk of the
shareholders are not in a position to
effectively ensure their rights. Let us
not argue about it, because that was
the reason for the Companies Act
becoming so elaborate. Possibly some
time in the future entrepreneurs and
managing personnel, by whatever

NOVEMBER 25, 1960

(Amendment) Bill > 366

name they are called, will be more
social-minded, and there will be no
occasion for invoking any of the pro-
visions of the Act as it stands today.
But conditions being as they are, we
have to face the situation as it arises.

Therefore, the reason for incorporat-
ing this new section in the Act is this,
that we do not want to go in for an
elaborate investigation as contem-
plated in the existing sections. As Shry
Somani has rightly pointed out, the
investigations with which he has been
associated as also others almost be-
come post-mortem investigations when
no remedy can be applied. If timely
remedies can be applied, not by Gov-
ernment necessarily but by the share-
holders even or by other agencies;
conditions will not come to that stage,
and it is exactly to meet such situa-
tions that these powers are being
taken. One of the functions under this
section will be taking a sort of preven-
tive or prophylactic action. No ac-
tion is going to be taken on that. All
the action arising out of this special
or any other audit or other circums-
tances can only be taken in court. The
whole struture of the Act is this, that
no penalty, barring what you call pro-
cedural penalties, can be imposed by
Government as such. All penalties
are to be imposed by courts. This is,
as Shri Somani as rightly said, a
fact-finding work. Today this fact-
finding work can be done only under
the powers of ordering investigations
and appointment of inspectors. With-
out going to that drastic stage, this is
a provision by which facts can be elu-
cidated, and those facts may enable
the shareholders to correct their own
affairs, or, if necessary, Government
can launch a prosecution. Government
cannot take any action otherwise,

It has been argued that the Regis-
trar, under section 234. has ample
powers, and that can serve this pur-
pose. Section 234 says:

“(1) Where, on perusing any
document which a company is re-
quired to submit to him under this

. Act....”
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That means the Registrar’s power is
confined to those obscurities and
doubts which he finds in the docu-
ments which are required to be filed
by the company with the Registrar,
and pothing more. Therefore, bet-
ween the Registrar and the Inspector,
this is really a very mild form of in-
vestigation and fact-finding for a
prophylactic  purpose, so that more
drastic action may not become neces-
sary by the Government, and this is
largely in the interests of the corpor-
ations themselves so that they may
not come to grief.

The argument hag been advanced,
and rightly so, that the party should
have an opportunity of showing cause
before any action is taken. I would
merely submit that under section 237
the hands of Government are com-
pletely unfettered. It only says that
the Government may take action if in
its opinion there are certain circum-
stances. In such cases, I can assure
the House that this power has not
been exercised without asking the
company for an explanation. I can
also assure the House even today
normally, the powers under this clause
70 will not be exercised, that means,
special audit will not be ordered with-
out giving an opportunity to the parties
or without the parties being informed
of it. But I may also make it clear
that in special cases, in extreme cases,
to which I need not make a reference
here, because cases are there, and
people who are in the business and the
legal world know about them, where
quick and immediate action is neces-
sary, it has got to be taken.

I can also assure the House that
these powers would not be exercised,
as has been suggested, by any sub-
ordinate officer as such. So far, all the
powers of investigation normally under
section 237 have been used only under
the final orders of Government, not
by any particular officer at whatever
level. Apart from the broad principle
that the Minister is responsible for
the actions of any officer at whatever
level, these powers of investigation
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can be used only by the Central Gov-
ernment, and Central Government
means, on the responsibility of the
Minister; the normal practice so far
has been that that Minister is con-
sulted.

Further, it is our intention that in
normal cases, where we think fit, we
might consult the commission also,
which is an independent body, because
section 411 gives powers to Govern-
ment to refer any matter to the com-
mission, and It contains the words ‘on
all other matters which may be re-
ferred to the commission by the
Central Government’.

Therefore, though the provisions of
the section as it has been proposed may
look rather severe, they are tempered
by the procedures that I have indicat-
ed, and some of these procedures can
a'so be laid down in the rules......

Shri Morarka (Jhunjhunu): Temper-
ed by your assurances.

Shri Kanungoe: ..... so that these
things will not be lightly dealt with.

1 am very grateful to Shri Somani
who has clearly indicated the scope of
this section, namely that it is merely
fact-finding in character.

It has been said that the reports of
such investigations should be made
available to the company or the cor-
poration as the case may be, as
quickly as possible.

Sub-section (6) of the proposed sec-
tion 233A reads ‘hus:

“Provided that if the Central
Government does not take any
action on the report within four
months from the date of its receipt,
that Government shall send to the
company either a copy of, or re-
lovant extract from, the report...”

So, the period of four months is a
statutory limit. That means that Gov-
ernment cannot delay for more than
four months, but I believe that it will
be possible to do so much earlier,
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where no action id taken. ‘Where
court action is necessary, I can only
assure the House that extracts of the
report may be made available. But,
in certain cases, it may not be made
available, because it might prejudice
action in courts.

I believe, in the broad context of
the happenings of the last several
years, and in the background of the
rather wild conditions which prevailed
before 1956, and in view of the ex-
planations that I have offered, namely,
that this section is much milder than
what it is imagined to be, this Bill
will allay the suspicions and appre-
hensions of people, and I believe that
after a year, the House will have an
opportunity to judge whether these

powers have been used arbitrarily or
not.

Therefore, I commend the clause as
it has emerged from the Joint Com-
mittee, for the acceptance of the
House.

Mr. Speaker: Need I put the amend-
ments to the vote of the House?

Shri M. R. Masani: Yes.

Mr. Speaker: I shall now put
amendments Nos. 8 9, 10, 11 and 12
to the vote of the House.

Amendments Nos. 8 to 12, moved om
24th November, 1960, were put and
negatived.

Mr. Speaker: I shall now put the
clause to vote.

Shri Kanungo: I think there are
some other amendments by Shri
Somani also.

Shri Somani: I am not moving them

Mr. Speaker: The question is:
“That clause 70 stand part of the
Bill.”
The motion was adopted.
Clause 70 was added to the Bill.
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Mr. Speaker: We shall now take up
the next group of clauses, namely
cliuses 72, 74, 75, 77 and 179.

There are no amendments to clause
72. Clause 71 has been adopted al-

ready. So, I shall put clause 72 to
vote now.

The question is:

“That clause 72 stand part of
the Bill”.

The motion was adopted.

Clause 72 was added to the Bill.

Mr. Speaker: Clause 73 has already
been adopted. Now, we come te
clause 74.

Clause 74— (Amendment of section
240)

Shri Naushir Bharucha:
move:

I beg to

Page, 42, after line 20, insert—

‘(cc) in sub-section (5), the
brackets, figure and word “(2) or”
shall be omitted;’. (63).

Clause 74 seeks to amend section 240
dealing with production of documenta
and evidence. It is being provided
now that:

“If any such person fails with-
out reasonable cause or refuses—

(a) to produce to an inspector
any book or paper which it is his
duty under sub-section (1) to pro-
duce; or

(b) to appear before the inspec-
tor personally when required to
do so under sub-section (2) or to
answer any question which is put
to him by the inspector in pursu-
ance of that sub-section;

the inspector may certify the
failure or refasal under his hand
to the court....”,

and the court would take action
against such persons.
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My object in moving this amend-
ment ig to see that the party who
appears before any such inspector
should not be made to answer ques-
tions which are likely to incriminate
him. I do not know whether indirect-
ly by the amendment of section 240
we could bring this in view of the
fact that under article 20(3) of the
Constitution, a person is exempted
from answering questions which are
likely to incriminate him. So my sub-
mission is that where a person says
that an answer would incriminate
him, he should not be compelled to
give answer to such a question. Whe-
ther he is a company inspector or for
the matter of that anybody e'se, he is
a person in authority. So I request
the hon. Minister to look into this
more closely.

Shri Kanungo: We have thought
over it, but in view of the possibility
of such a provision offending against
article 20 of the Constitution and in
view of the judgment of the Supreme
Court in what is knowp as the Hari-
nagar Sugar Mills case, we find that
it may not be appropriate to put in
this provision.

Mr. Speaker: Is the hon. Member
pressing his amendment?

Shri Naushir Bharucha: No.

Mr. Speaker: Amendment No. 68 is
not pressed.

The amendment was by leave with-
drawn.

Mr. Speaker: The question is:

“That clause 74 stand part of
the Bill”.

The motion was adopted.
Clause 74 was’ added to the Bill.

Clause 75— (Insertion of mew section

240A).
Shri Naushir Bharucha: I beg te
move:
Page 43,—after line 14, add—

2372

“Provided that no books or
papers seized by an Inspector
under sub-section (2) shall be de-
tained In his custody for a longer
period than sixty days without
obtaining the permission of the
Magistrate”. (64).

Clause 75 inserts a new section,
240A, and that deals with seizure of
documents. So far as the wording of
this new section is concerned, there
is no doubt that a provision of this
character is necessary. I suppose itis
part and parcel of any legislation
which gdeals wlih investigation of a
criminal character. But there is ab-
solutely nothing in this section to say
that the inspector seizing the books
of account should return them to the
company within a particular period of
time. .

I ghite appreciate that Government
are faced with two difficulties. If they
provide for a time-limit, it is conceiv-
able that the investigation may not be
over within' that period and the time-
limit may have to be exceeded.
Secdndly, there is the other difficulty,
that if they do not provide for a time-
limit, probably a lethargic inspector
may keep the books of account inde-
finitely and unnecessarily cause in-
convenience to the company.

As I have said all along, so far as
this Companies’ Act amendment leg-
islation is concerned, I am of the view
that sufficient and adequate powers
must be vested in the Government or
the Company Law Administration; but
at the same time, avoidable incon-
venience must not be caused. In this
particular case, I feel that there should
be imposed on the inspector an obli-
gation to be diligent; at the same
time, the contingency should be guard-
ed against that in case of an incom-
plete investigation, they should have
sufficient time to complete it.

Therefore, I have put down this
safeguard, that in the first instance,
automatically the inspector should
have 60 days time to carry on  his
investigation. But later on, if it be-
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cumes necessary, to have more time,
1t should be incumbent on him to
apply to the Magistrate for extension,
in which case the Magistrate will take
into consideration relevant facts and
see, probably after issue of a notice to
the company, whether there is any
jusiification for detention of the books
of account.

May I point out that while this new
clause relating to seizure of documents
is very important for investigation, it
is equally important that the day to
day business of the company must also
proceed? Detention of the books of
account must virtually bring the busi-
qess to a standstill. No company can
carry on business if its books of ac-
count are seized and indefinitely de-
tained.

Therefore, I have moved this amend-
ment as a precautionary measure. It
will make the inspector more diligent
in pursuing the investigation; at the
same time, it will give him reasonable
time to complete the investigation. If
there is an exceptional case, the bur-
den should be paut on the inspector to
ask for extension of time and not for
the company to make an application.
After all, the inspector knows how
far the inspection has proceeded. I
would then ask Government to look
into the matter.

Shri Kanungo: 1 appreciate the
point made by Shri Naushir Bharucha.
It was also discussed at the earlier
stages and it was decided that certain
safegnards had to be there to ensure
the quick return of documents which
were not necessary and to see that
the inspection or investigation was
nmot unduly prolonged. But we are
faced with a situation that an investi-
gation may take years. I do not want
to mention cases, but there are in-
vestigations which are taking more
#gan two years and are likely to take
some time more. Of course, I must
adimit that this situation has arisen
because the present powers and pre-
sent procedures are not adequate. All
1 can say is that we can provide by
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issue of departmental instructions for
the quick disposal of cases. Beyond
that I cannot go.

Shri Naushir Bharucha; Will de-
partmental instructions be issued to
this effect that any inspector requir-
ing more than a stipulated time must
approach the head of the Company
Law Administration for extension of
time?

Shri Kanungo: We will issue
instructions to the effect that an
inspector who requires more time
should get orders from an officer at
the higher level.

Shri Naushir Bharucha: I am not
pressing my amendment, No. 64.

The amendment was, by leave, with-
drawn.

Mr. Speaker: The question is:
“That clause 75 stand part of
the Bill".
The motion was adopted.
Clause 75 was added to the Bill
Clause 77 was added to the Bill.

Clause 79— (Substitution of new
section for section 250)

Shri M. R. Masani: I beg to move:
Pages 44 to 46,—

for clause 79, substitute—
“79. Amendment of section 250.—

In section 250 of the principal
Act,—

(a) after sub-section (2), the
following sub-sections shall
be inserted, namely:—

(2A) (1) Where as a result of
transfer of shares of a com-
pany, a change

(a) in the composition of the
Board of Directors, or

(b) where the managing agent is
an individual of the managing
agent, or



(c) where the managing agent is
a firm or a body corporate, in
the constitution of the mana-
ging agent,

of the company may take
place any members of the
company who claim that such
change would be prejudicial
to the interest of the Company
may apply to the Court for an
order under this section pro-
vided such members have a
right so to apply in virtue of
section 399.

(2) I on any such application the
Court is of opinion that any
such chance would be preju-
dicial to the interests of the
company, the Court may by
order direct that the voting
rights in  respect of those
shares shall not be exercisable
by the transferees of those
shares or any persons claim
ing through or under them for
such period not exceeding
three years as may be speci-
fied in the order.

(2B) (1) where any members of
a company have reasons to
believe that a transfer of
shares in a eompany is likely
to take place whereby a
change

(a) in the composition of the
Board of Directors, or

(b) where the managing agent is
an individual of the managing
agent, or

(c) where the managing agent is
a firm or a body corporate, in
the constitution of the mana-
ging agent,

of the company may take
place, such members may
apply to the Court for an
order under this section pro-
vided they have a right to
so apply in virtue of section
390,
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(2) If on any such application the
Court is of opinion that any
such change would be preju-
dicia] to the interests of the
company, the Court may by
order prohibit the transfer of
shares in the company for
such period not exceeding
three years as may be speci-
fied in the order”’ (13).

My amendment is in the form of a
substitute motion for the present
clause.

Mr. Speaker: Let me find out which
are the other amendments to be
moved.

Shri Nathwani (Sorath): I beg to
move:

Page 44, line 8,—omit “or other-
wise”. (89)

Page 44, line 15—for “three
to 39 and 1 to 10 respectively.
(90).

Page 45,—omit lines 6 to 10.
(91).

Shri Naushir Bharucha: I beg to
move:

‘Page 44, line 15—for ‘“three
years” substitute ‘“one  year”.
(65)

Page 44,—after line 15, add—
‘“Provided that the said period of
one year may, with the sanction
of the Court, be extended to not
more than three years”. (66).

Page 435, line 23,—for  “three
years” substitute “one year”. (67).
.Page 43, after line 24, add—

“Provided that the said period of
one year may, with the sanction
of the Court, be extended to not
more than three years”. (68)

Shri Somani: I beg to move:

Page 44,—after line 15 add—
“Provided that the Central Gov-
ernment shall not take any action
in pursuance of this sub-section
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if the company in general meeting
so decides by a resolution passed
by a tow-thirds majority.”. (98).

Mr. Speaker: These amendments
and the clause are before the House.

Shri M. R. Masanj: Sir, I was saying
that my amendment No. 13 substitutes
a new clause in place of the present
clause. It covers the same ground but
arrives at a different solution. Where
the composition of the Board of
Directors or the individua] personalily
of the managing agent or the composi-
tion of the managing agency firm is
substantially changed as a result of a
transfer of shares, this clause drafted
by Government gives the Government
a chance to intervene, again arbitrari-
ly, without any set criteria except
their own opinion to say that a trans-
fer of shares may not take place for
as long a period as 3 years. My
amendment meets the same situation
by suggesting that a minority of
shareholder, who would be 100 or
1/10th of the number of shareholders
as under section 399, should have the
right, in such a situation, to go to a
court of law and ask for an order
restraining the transfer of shares for
the same period of time.

Behind, this difference lies a very
profound philosophical and profound
practical difference. The difference is
this. How do you deal with what you
call a take-over bid? Let me say at
this stage that there is nothing wrong
whatsoever in shares changing hands
and in the management of companies
passing from  one set of hands to
another. It would be a very sad say
for this country if all businesses were
frozen in the hands of those who con-
trol them today. The essence of
joint-stock enterprise is competition
which is the law of efficiency. Where
a particular management does not
prove itself to be efficient by the yard-
stick of profit, it gives way to some-
body else who can do a better job of
that particular enterprise. And if that
safeguard was not there and if all
owners were guaranteed the rights
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of management for eternity, we would
soon have a country of bankrupt com-
panies and without any production.
Therefore a change in the composition
of management is a good thing. We
must keep that in our mind when we
deal with certain aberrations that take
place in that situation.

I eoncede that there may be occa-
sions where unscrupulous groups may
try to corner the shares of a parti-
cular company, not wih a view to
taking over the management for the
proper development of the enterprise
but in order to milk that company, to
shut it down or to prevent some pro-
cess and so on. When such a thing
takes place, which is called a take-
over bid, not of a good kind but of a
bad kind, then the poor shareholders
or a minority of them should have the
right to go to a court of law and ask
for protection. In other parts of the
Act that right is given to 100 share-
holders or one-tenth of the number of
sharehouders—a minority of one out
of ten.

They should have a right to go to a
court of law, a body which can be
expected to exercise a judicial attitude
which, certainly, the government of
the day cannot be trusted to do at all
times. Therefore, we have to deal
with the situation, which is contem-
plated in emergency cases, where the
protection of the shareholders of the
company becomes necessary. It is
the court, at the instance of the mino-
rity, a group of shareholders or a
majority group, that should be able to
intervene and not the administration
of his right in what is caled a right's
between my amendment and the gov-
ernment clause.

The clause is clearly expropriatory
in its nature. It divests people of
their rights. Not only is the share-
holder divested of the right in his
present shares but he is also divested
of lies right in what is called g right’s
issue and for as leng a period as three
years the government department is
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arbitrarily given the right to expro-
priate the people of their vested rights.

Shri Nathwani: That right is already
there in the existing Act.

Shri M. R. Masani: But here it is in
a new context; and that expropriatory
principle is further exiended. I am not
going to justify every part of the Act
of 1956. Some of its provisions may
be deficient and such defects may be
liable to the same, criticism.

Shri Nathwani: The power of Gov-
ernment expropriate does not seem
to be extended as you appear to make
it out because it is there under sub-
section (1). But in subsequent sub-
sections such power is not given.

Shri M. R. Masani: I am not at the
moment comparing the old section.
Maybe there is something in what the
hon. Member says. I respect his study
of this matter which is much more
profound than mine. What I am esta-
blishing is this: That for three years
the Government is entitled to prevent
the exercise of certain property rights.
I am told that this particular veto or
expropriatory action might even be in
violation of article 31 of the Constitu-
tion of the Republic. That, however,
is a matter for the courts of law, ulti-
mately, to decide.

The test given in the clause is also
objectionable. The test given is that
the take-over bid may be against “the
public interest”. I think that again is
opjectionable. The public interest has
nothing to do with the ownership of a
particular property or the control of
a particular management. It is the
shareholders’ interest and the interests
of the majority or minority of the
shareholders and of the enterprise that
we are concerned with in Company
Law. This bringing in of “public in-
terest” which varies with every man’s
intelligence and every man’s point of
view or ideology is unknown to com-
pany law. That is not sound. There-
fore, this reference to public interest,
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in my view, is irrelevant. The interest

of the company, of the shareholders

and also of the minority of share-

holders is the real test.

From this point of view I oppose the
present clause and move that the
clause embodied in my amendment
No. 13 be substituted for the present
clause.

Shri Nathwani; I rise to support my
amendments Nos. 89, 90 and 91. The
first amendment seeks to delete the
two words ‘or otherwise’, in sub-
section (1). It seems to give powers
to the Central Government to issue
directions which are of a very drastic
nature.

At the outset, I want to emphasise
this aspect that the powers which are
conferred under this section are of a
very drastic nature, even of an expro-
priatory nature. Of course, under
sub-clause (2) (d) the holders of
shares are prohibited from receiving
even rights issue shares, It is in this
context and against this background
that we have to see the provisions
which are mentioned in this sub-
clause which would enable the Gov-
ernment to exercise these powers.

In the original section power has
been given to Government to issue
these directions in connection with any
investigation under sections 247, 248
and 249 so that before Government can
exercise any of these powers investi-
gation had to precede. In the light of
that investigation or explanation or
information collected by Government,
Government was to form its opinion.
Its opinion had to be formed regarding
two matters; one is, that there is good
reason to find out the relevant facts
about shares. The facts about shares
are these, Who are the owners of the
shares in the company or who are the
real persons in charge of any mina-
ging agency company or who are the
real Secretaries or the Theasurers?
These are the relevant facts. In sub-
stance, who controls the company or
the managing agency firm or company;,
whatever it might be.
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Even after investigation or informa-
tion wag called for, if Government was
not able to decide about the owner-
ship of these shares, then, Govern-
‘ment was authorised to take the
action indicatd in one of the several
ways. This \ «s a salutary check.

Now, we find that
-words are added. It says;

two more

“wherever it appears to the
Ceniral Government whether in
connection with an investigation
under the three sections mention-
ed or otherwise.”.

14 hrs,

So, without going through the pre-
liminaries of sections 247, 248 or 249,
Government can exercise these
powers. I emphasise that this is not
an ordinary power. This is a
very drastic power. Are we going to
confer these powers on the Govern-
ment even without resorting to these
preliminaries? Even discretion is
never made absolute. If it is absolute
discretion, it i8 dubbed as absolute
tyranny. Therefore, di-cretion is to
be exercised according to law, accor-
ding to justice and according to well-
Adefined principles. Law has reached
its finest moment of achievement when
it sought to regulate discretion of even
kings, of officers and even Judges.
‘There is always danger in giving an
unfettereq discretion. As the provi-
-sions stand at present, these powers
.can be exercised even before the Gov-
ernment has conducted an investiga-
tion in the manner indicated. In the
absence of such an investigation, it is
open to the Government to say: we
have come to a particular opinion; we
have formed this opinion. The danger
of arbitrariness and absolutism lurks
there gnd our amendment seeks to do
.away with it. I hope the hon. Minis-
ter will give due consideration to this
aspect of the matter.

Then, I come to my second amend-
‘ment—No. 9 which seeks to do away
-with sub-section (8) altogether. The
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reason is not that I am very much
against the provisions. I feel that
there is considerable overlapping and
these powers are not necessary. If as
a result of transfer of shares change
in the composition of the board of
directors or change in the managing
agency is likely to take place, then the
Government can pass one of the two
orders specified in this sub-section.
But are there not ample powers under
the other provisions of the Act? I
shall briefly advert to them. Section
346 clearly states that no change in
managing agency will remain in force
for more than six months unless it is
approved by the Central Government.
Therefore, every change in the
managing agency has to be approved
by .he Central Government. This
further power, therefore, seems to be
unnecessary. Likewise, section 409
says that if, as a result of transfer of
shares, there is likely to be change in
the management which would preju-
dicially affect the interests of the
company, Government can pass an
order asking such a change not to
take effect. Are these powers not
sufficient or enough? If they are not,
what are the reasons? We would
like to be satisfied before such
drastic powers are taken. Again the
expression “public interest” used here
is wide. Public interest may be that the
quality of the goods to be produced
may suffer; maybe, the price may
fall or the labour interests may suffer.
Then, under the Industria] Regulation
and Development Act, you have got
ample powers. Are these powers net
sufficient to meet the kinds of con-
tingenciegs that would be visualised?
Therefore, unless the Government
gives cogent reason for equipping
itself with these additional powers,
we are not inclined to give these
powers.

Now, I come in our amendment No.
91 which seeks to do away with sub-
clause (2) of clause (8). We are
objecting to the gecond kind of power.
It says here: "
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“No resolution passed or action
taken to effect a change in the
composition of the Board of
directors ...... shall have effect
unless confirmed by the Central
Government.”

This power visualises that a resolu-
tion has been passed and therefore a
change has taken place in the composi-
tion of the board of directors. If so,
it conflicts with what is stated in the
main part because it says: “whereas
as a result of transfer of shares a
change in the composition of the
managing agency is likely to
take place...... ” It says that this
state of affairs is likely to arise. But
here we find that a resolution has
been passed; a change has taken place;
director has been appointed or re-
moved. If this is the state of affairs,
we fall to understand the reasonable-
ness of this kind of power being con-
ferred upon the Government. If we
g0 to the clause as it stood in the
Bill as it was introduced, we do not
find this kind of power. There it
does not visualise the second kind
of power at all. It is uncalled for.
‘unnecessary and does not fit in with
the state of affairs. Therefore, I
submit that all these amendments
which are moved by us should be
duly considered by the hon. Minister.
‘With these words, I commend our
amendments.

Shri Morarka: Mr. Speaker, I think,
that clause 79 is one of the most im-
portant clauses and deserves very
serious consideration of the House.
Under this clause you are not only
interfering with the managerial rights
of shareholders but you are also abro-
gating their proprietory rights and
therefore this clause 79 commends it-
eelf for the special attention of the
House.

14.09 hra
IMR. DEPUTY SemAxEr in the Chér]
Before I come to the amendment;

which my hon. friend Shri Nathwani
has just moved—they stand in our
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joint names—I would like to make a
few general remarks about this clause.
When I spoke at the time of general
debate on this Bill, I said something
about the proxy-pirates and also about
protecting good management from the
harassment of what I call blackmailers
ang professional shareholders.

I think, Sir, one can boldly ask of
this Government to give such protec-
tion to the company management
against such undesirable elements
particularly when the entire Company
Act is designed to impose so many
restrictions and so many shackles on
the management, You have given
rights to the shareholders, you have
given special rights to the minority
shareholders and you have protected
them—rightly, if I may say so—
against the oppression of the majority.
Having done that, I think there is an
equal duty on the part of the Gov-
ernment to give protection to the
management, that is the board of
directors and others from these un-
desirable elements which are now
coming up.

If I mistake not, there are only two
sections in the Companies Act which
give some such protection to the com-
pany management. One of them is
section 250 which, Sir, we are now
proposing to re-write by clause 79.
The other is section 409 to which my
hon. friend Shri Nathwani made a
brief reference just now. But even
the provisions of these two sections do
not go for enough because they do not
give any protection against black-
mailers or proxy pirates. The only
protection they gave is against the
people whom I may call “corporate
raiders”.

Sir, this clause of corporate raiders
is not so unknown in this country now
ag it used to be before, and it is now
fast coming up. The country’s eco-
nomy has suffered under the attacks
of these corporate raiders. I would
like, therefore, to say in some detail
about these corporate raiders, because
I would very much wish that the
Government take note of their activi-
ties and make enough provisions
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against the activities of such corporate
raiders, proxy pirates and also pro-
fessional blackmailers.

It is not so easy, in the first place,
to distinguish a corporate raider be-
cause he does not bear any special
identifying marks. As a matter of
fact, there are only two chief charac-
teristics of a corporate raider. One
is, he has money or an access to
money and, secondly, he has a nose
for the special situation. Then with
the help of professional finders he just
finds out his target i.e. the company
which he is going to attack. He finds
a company after he applies certain
tests. Those tests have been very
well enumerated by an American
writer, and I think this House would
benefit by making a note of how these
corporate raiders are functioning
there and how the same thing is being
applied in a lesser degree in this
country.

‘What are those tests which a cor-
porate raider applies before he launch-
es his attack? He selects a company
which has got accumulated cash re-
serve, i.e, cash reserve which is not
immediately needed by the company
or the cash reserve more than what
is needed for its actual business pur-
poses. Secondly, he selects a company
the shares of which are quoted, at a
price lesser than their actual worth,
in the market. Thirdly, he selects a
company which has got hidden assets.
Fourthly, he selects a company where
the management shares have got
some option, i.e. where the share-
holders are entitled to have further
shares because of their holding cer-
tain shares. Fifthly, he generally
attacks a company which has got a
very weak board of directors, where
there is conflict of opinion among the
directors,

Dr. M. 8. Aney (Nagpur): ‘Weak’
means ‘corrupt’?

Shri Morarka: Not necessarily cor-
rupt, ‘but where the directors them-
selves do not_hold many shares and
they are always at the mercy of the
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general body etc. Sixthly, another
test is, negligence on the part of the
shareholders and a company of which
the shareholders are widely spread.
It the shareholders of a company are
widely dispersed over a wide area and
they are not likely to come together,
that is one type of company which
this corporate raider attacks. Seventh-
ly, the final test applied is on the
working results of a company. In
order to create some sort of dissatis-
faction among the shareholders he
gelects a company which though
otherwise sound does not show fairly
good working results.

Mr. Deputy-Speaker, Sir, these are
the characteristics for which, as I
said, this corporate raider has a
special nose. Once he selects his
target, the company which he :
going to attack, with the help of his
professional finders, his next st n»
begins. His next task is to accumu-
late the shares of that company. He
goes on purchasing the shares of
that company. He does not,
generally, purchase the  shares
in ‘his own name. He purchases
shares in the name of benamis or,
what is called in America, in the
“street name”. After having purchas-
ed the shares he takes his third step.
That is, he comes out in the open. It
is made known that he is the person
behind all these purchases, he has got
the controlling interest or, in any
case, the dominating voice. He makes
that announcement and the veil of
secracy ig pierced.

Then comes the final stage. In the
final stage he goes to the board -of
directors, uninvited mostly, and makes
a demand for representation in order
to safeguard the interests of share-
holders, whom he has never met and
for whom he is never concerned.
When that demand is refused—which
is naturally likely to be refused—
he enters into what is known as the
‘proxy contest’. When he enters into-
the ‘proxy contest’ and the proxy
battle starts, 99 out of 100 times he is-
successful in pushing out the old
@irectors who knew something about:
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the company management and install-
ing himself there.

Shri Naushir Bharucha: Does he
justify clause 79?

Shri Morarka: I fully justify clause
79 subject to our amendments moved
and I shall try to justify our amend-
ments also.

Shri Tangamani: You are speaking
against your amendment.

Shri Naushir Bharucha: So far.

Mr. Deputy-Speaker: He will qualify
his observation when he comes to his
amendment,

Shri C. R, Paitabhi Raman (Kum-
bakonam): He spoke about proxy
pirates even during the general dis-
cussion,

Mr. Deputy-Speaker: That was very
interesting.

Shri Morarka: What 1 am saying is,
the powers given under clause 79 are
powers which are necessary, in a way,
to safeguard the rights of a good
management. Those powers need cer-
tain qualifications, they need certain
curbs. You cannot leave them en-
tirely to the whim of the bureaucracy.

I was speaking about the corporate
raiders. A corporate raider functions
in three ways: (1) He risks his own
money. Though his activities are un-
desirable, still one may not find fault
with him because, after all, he is
prepared to risk his own money and
undertakes such an adventure. (2)
His second way of functioning is, he
resorts to what is known as ‘“corporate
pyramiding”; he invests the funds of
one corporation in another, of a
second one in the third, of the third
in the fourth, of the fourth in the
fifth and like that he goes on building
up a pyramid.

Shri Tangamani: Like Mundhra.
Shri Morarka: That is how he

makes the entire structure weak. H
one link breaks the entire edifice col-
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lapses. (3) The third way he func-
tions is, he does not either invest his
own money to a large extent, nor does
he resort to building up a corporate
pyramidal, he only collects a group of
share brokers or, what you may call,
financiers. They form a group and
they start either purchasing shares or
canvassing proxies. Here, the major
interests does not belong to anybody.
It is a group, and then, their purpose
is only very temporary, and that is, to
upset the regular management of the
company, so that their own directors—
representatives may get in without
any substantial stake in the company
nor are they likely to have any sub-
stantia] stake in future. These are
the various activities of the undesir-
able corporate raiders which are being
resorted to, to a great extent in other
countries and to a smaller extent even
here. 1 think that the intention be-
hind sections 409 and 250 was mainly
this: that before the management of
a company is upset, you must satisfy
yourself that the persons who are
coming in are the genuine investors
and that they represent really aggri-
eved shareholders who want a change
in the management of the company
and that they are not coming in the
form of corporate raiders.

Now, as I said in the beginning, this
corporate raider does not wear any
special dress or has any special identi-
fication mark. How is the company
to identify them? The American
authorities have laid down one test
and that is a very sure test. It was
to ascertaih the period for which he
had been holding the shares. That
test, according to them, is a very sure
yardstick. If the person has been
holding the shares for a long time and
has been tying his fortunes with the
fortunes of the company, he cannot be
called a corporate raider. But, if a
person just entered only three or six
months ago and wants to dictate the
terms to the company and disrupts
the management and takes over the
company, then certainly he would
have the characteristics of a corporate
raider. I think, apart from the Gov-
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ernment preventing such corporate
raiders, there should be a provision
in the company law itself where a
duty must be cast upon the manage-
ment also to the effect that whenever
they come to know of any such acti-
vity the management must take all
the shareholders into confidence.

Shri Naushir Bharucha: How are
you to define ‘corporate raiders’?

Shri Morarka: I am afraid the hon.
Member is not listening to what I
have bean saying.

Shri Naushir Bharucha: You are
casting an obligation on the manage-
ment.

Shri Tangamani: The hon. Member
has been developing the point about
the kind of evaders. Is it not proper
then, that the two words which have
been added in this amending clause,
namely, ‘or otherwise”, are absolutely
necessary?

Shri Morarka: I hope to satisfy the
hon. Member, before I sit down, about
this amendment. I would request
him to wait and if he waits for a few
more minutes, I am sure to attempt to
give him such satisfaction as I am
capable of. I was saying that a duty
should also be cast upon the company
to inform the shareholders about the
activities of the corporate raider. But
how are the companies to know about
it? I think there are certain means
by which the companies can suspect. ..

Shri Naushir Bharucha: How will
the hon. Member legally define a cor-
porate raider?

Shri Morarka: I said that one has to
distinguish between a genuine inves-
tor and a corporate raider. I went
further and said that there is only one
test laid down by the American autho-
rities and that test is the length of
time for which the person has been
holding the shares. Anyway, let us
leave that point there for the time
being. I go further and say that a
company has certain means of know-
ing or of smelling a situation where
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such a raid is likely on the company.
What are those means? First, some
abnormal activities in the shares of
the company. Any company can
know whether on the stock exchange
the shares are being sold or bought
in a normal way or in an abnormal
manner. Secondly, whether the
share transfers are being received
as usual in the ordinary course or
whether there is concentration of
transfer in particular names. Thirdly,
there is what is known as the finan-
cial community. If the company is
alert, it can also listen to the rumours
in the financial community. These
rumours are often very helpful in
knowing whether there is going to be
any attack on a particular company.
Finally, whenever there is a demand
from a company for a list of share-
holders or of any other document of
that nature, the compan; may suspect
that there is going to be either a
pProxy battle or a raid on th: ~~mpany.
Therefore, under such circu:istances,
I think, the company must feel warn-
ed and take the shareholders into con-
fidence and give them the information
and alert them against such activities
of the corporate raider.

I was saying something about pro-
fessional blackmailers. These are
the people who have no real interest
in any company; they purchase one or
two shares which in some of the com-
Panies, the share value being only
Rs. 10 or even less, they acquire for
nominal investment.

Shri Naushir Bharucha: We under-
stand all these aspects. What is he
trying for through his amendments?
When is he coming to his amend-
ments?

Mr. Deputy-Speaker: He is coming
to his amendments.

Shri Morarka: Sir, I think it is your
province, and Shri Naushir Bharucha
is not the Speaker of the House. He
should not make inroads into your
domain. However, I was referring to
the professional blackmailers and
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when I was about to say something
more, I cannot understand why my
hén, friend wanted me to stop. 1
personally consider that it is a very
important aspect, especially when we
are legislating for these companies
and when we are giving so much pro-
tection to the minority shareholders,
whose cause Shri Naushir Bharucha
champions so very validly and so ap-
proximately, I think I have a right to
say something also on behalf of
managements and also seek the pro-
tection of this House fcr their proper
and good management.

These professional blackmailers are
becoming increasingly a menace.
These people have no interest but
they procure one or two shares to
attend a general body meeting or to
receive balancesheets and then create
trouble and bad blood among all the
other shareholders. Sometimes these
people are outsiders! sometimes they
are ex-employees and disgruntled
directors or some such other interest-
ed persons. The ultimate aim of
these persong is this: to rescll their
shares at a high premium. 1 have
known these things, and if anybody is
interested I can give a number of
instances where a person makes him-
self a nuisance—he has just a nuisance
value—and then the company direc-
tors who do not want to fight, gene-
railly call these people and say, “You
sell your shares” and they pay even a
higher price and purchase them.

My point is, while in section 250, we
have made certain provisions regard-
ing the corporate raiders, we have
made no provision at all against the
professional blackmailers, or, what I
ealled the other day, the proxy pirates.
Since my hon. friend Shri Naushir
Bharucha is anxious to speak and he
wants me to come to my amendments,
I will bow down to his wishes and
come to my amendments Nos. 89, 90
and 91. There three amendments have
been moved by my hon. friend Shri
Nathwani and he explained the pur-
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pose behind them. The only point
that I wish to make is, section 250 is
the operative section for sections 247,
248 and 249. Sections 247, 248 and
249 relate to the investigation about
the ownership of shares. If the
ownership of certain shares is not
known, then, under section 250, the
Government can impose certain res-
trictions. Unless one carries on some
investigations under sections 247 to
249, how is one to know whether the
ownership of a particular share is
known or not? You must make some
enquiries. Suppose you want to find
out the facts about certain shares, un-
less you make some enquiries and
call upon somebody to give the in-~
formation, how are you to know whe-
ther it is benami transaction or he is
the real owner or whether
he is not the owner at all of those
shares? 1 think that as soon as you:
find the real owner of the shares—
when the ownership of the shares is:
known—whatever other consequences
may follow, you cannot take action
under section 25G(1). In other words,
ycu cranot deprive a ghareholder of
his propritory rights if the proprietor
of the shares is not known. But once
the proprietor is known you may
deprive him of his rights of control
and rights of management. You can-
not, however, interfere with his pro-
prietory rights, namely the right to
receive dividends, the right to receive
right shares and the right to receive
a share in the assets of the company
in case of liquidation, etc. Without
there being a prima facie investiga-
fon, i.e. investigation under one of
the three sections, how are you to
know whether there is a7y real owner
of the shares or not.

Mr. Deputy-Speaker: Will the hon.
Member like to continue next day, or
will he like to conclude now?

Shri Morarka: I shall continue on
the next day.

Mr. Deputy-Speaker: H~ will con-
tinue on Monday. The House will
now take up non-official business.
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14.32 hrs,

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS

SEVENTY-SECOND REPORT

Shri Jhulan Sinha (Siwan): Sir, I
beg to move:

“That this House agrees with
the Seventy-second Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 23rd November,
1960.”

Mr. Deputy-Speaker:

The question
is:

“That this House agrees with
the Seventy-second Report of the
Committee on Private Members’
Bills and Resolutions presented to

the House on the 23rd November,
1960.”

The mot'on was adopted.

Mr. Deputy-Speaker: Shri T. C. N.
Menon—Absent. Shri Vittal Rao.

1433 hrs,

INDUSTRIAL DISPUTES (AMEND-
MENT)* BILL

(Insert’on of new Chapter VAA) by
Shri T. B. Vittal Rao

Shri T. B. Vittal Rao (Khammam):
Sir, I beg to move for leave to intro-
duce a Bill further to amend the In-
dustrial Disputes Act, 1947.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill further to amend the
Industrial Disputes Act, 1947.”

The motion was adopted.

Shri T. B. Viital Rao: Sir, I intro-
duce the Bill.

2394

1233} hrs

EMPLOYEES' PROVIDENT FUNDS
(AMENDMENT)* BILL

(Substitution of new  Section for
Section 6) by Shri T. B. Vittal Rao

Shri T. B. Vittal Rao (Khammam):
Sir, I beg to move for leave to intro-
duce a Bill further to amend the Em-
ployees’ Provident Funds Act, 1952.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill further to amend the
Employees’ Provident Funds Act,
1952

The motion was adopted.

Shri T. B. Vittal Rao: Sir, I intro-
duce the Bill.

12.34 hrs,

CHARITABLE TRUSTS BILL*
By Shri Ram Krishan Gupta

Shri Ram Krishan Gupta (Mahend-
ragarh): Sir, I beg to move for
leave to introduce a Bill to provide
for the better supervision and ad-
sninistration of charitable trusts.

Mr. Deputy-Speaker: The question
is:*

“That leave be granted to intro-
duce a Bill to provide for the
better supervision and administra-
tion of charitable trusts.”

The motion was adopted.

Shri Ram Krishan Gupia: Sir, 1
introduce the Bill,

*Published in the Gazette of India Extraordmary Part

dated 25-11-1960.

II—Sectio~
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1234} hrs,

BAN ON EXPORT OF CATTLE
FEED BELL

By Shri Jhulan Sinha

Mr, Deputy-Speaker: Shri Ajit
Singh Sarhadi: Absent. Shri Jhulan
Sinha.

Shri T. B. Vittal Rae (Khammam):
‘Wha* happened to the first Bill?

Mr. Deputy-Speaker: The mover 1
not present.

Shri T. B. Vittal Rao: Generally we
asg the Members whether they would
e present and then we put their Bill
on wtne Order Paper.

Mr. Deputy-Speaker: If in spite of
our asking and his answering, he re-
mains absent, what is to be done?

Shri T. B. Vittal Rao: Only those
Members’ Bills are put on the Order
Paper who say they will be present
in the House to move them.

Mr. Depu’'y-Speaker: I agree with
the hon. Member. This hon. Mem-
ber must have been asked whether
he would be present and he might
have answered also. But after
answering, if he is absent, what could
be done?

Shri Jhulan Simha (Siwan): Sir, I
beg to move: i

‘“That the Bill to provide for a
ban on export of cattle feed in the
country be taken into considera-
tion.”

Ag would appear from the State-
ment of Objects and Reasons this Bill
is intended to pin-point the attention
of the House to the deterioraiion of
the cattle wealth of our country. The
most anomalous position is that in-
spite of the paucity of ca‘'tle feed in
the country, its export has not been
banned and it is still being allowed
to be exported with the result that
the stock of cattle in this country is
deteriorating, the per capita consump-
tion of milk is going down and the
health of the whole cattle stock is
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suffering from which it is very diffi-
cult to recover, if adequate steps are
not taken in time.

I would in this connection read a
few lines from the Yojena, now pub-
lished under the auspices of the
Planning Commission:

“The livestock population ot

India is 30 crore, out of which
cows and bullocks number 16
crore and buffaloes 5 crore, A

cow supplies. on an average, 50
maunds of milk a year and a bul-
lock helps to harvest an average
of ten maunds of crops per year,
According to this calculation, the
income from a cow will be equal
to the total income derived from
5 acres of land. Dr. F. Ware has
estimated that “Indian cattle, in-
spite of the fact that they are un-
economically exploited, yield an
annual income of over Rs. 1,265
crore, which is more than the
value of India’s cash crops. Dr.
S. Dutta has estima'ed that the
total contribution from animal
labour put to agriculture and other
operations in India equals Rs. 1500
crore.”

It would thus apear that this is a
matter of very great importance in-
volving a sum of about Rs. 2,700 cro-
res, According to the computation of
the Planning Commission the annual
deficit of cattle feed is about 258 per
cent. In spite of this we have been
exporting from year to year not only
hundreds of thousands of tons of cat-
tle feed and concentrates, which
means our taking them away from the
mouths of cattle which are already
starved. I have been able to collect
certain figures from the Foreign Trade
and Navigation of India. This report
shows that in 1953-54 we exported
cattle feed to the tune of 6,883 tons
valued at Rs. 10,36,785; in the follow-
ing year, the export went up to 64,523
tons va'ued at Rs. 19,92,585; in the
subsequent year, that is 1955-56, the
export increased to  2,31,427 tons
valued at Rs. 6,97,00,374. The figures
for the next three years are equally
revealing, which show that the ex-
port is mounting up year after year.
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For the three years I have quoted, the
source is Foreign Trae and Navigation
of India, 1955-56. The figures for 1957
to 1959 which I am now quoting are
in answer to a question on the floor
of this House,

Dr. M. S. Aney (Nagpur): What is
their source?

Shri Jhulan Sinha: Their source is
the official source. For 1957, the
quantity of oil cakes, meal and vege-
table residues allowed to be exported
from this country was to the tune of
77,000 tons valued at Rs. 217 lakhs,
For 1958, the export went up further
to 2,36,000 tons valued at Rs. 745 lakhs.
The latest figures available with me
are for the 11 months January to Nov-
ember, 1959; during this period, the
export was 447,000 tons valued at Rs.
1652 lakhs. This is in respect of oil
cakes, meal and other vegetable resi-
dues. There are other cattle feed also
which are allowed to be exported.
They are as follows, according to an
answer given on the floor of this
House. In 1957, 6787 tons valued at
Rs. 13 lakhs; in 1958, 9118 tons valued
at Rs. 14 lakhs; during January to
November, 1959, 21,773 tons valued at
Rs. 43 lakhs. This is the appalling
figure of export of cattle feed allowed
every year from this country, when
our own cattle, including bovine spe-
cies, which are estimated to be 16 cro-
ress in value as I have just cited. This
cent deficit in the cattle feed alone,
apart from fodder and other things
which we are not discussing today.

In cat'le feed like oil cakes, guar
and other concertrates the deficit is
28 per cent and still we are exporting
not only hundreds and thousands of
tons, to the tune of rupees seven cro-
res in value as I have just cited. This
is the position, which it is very diffi-
cult for me to understand, compre-
hend and appreciate, The cattle stock
of our country is yielding such an
enormous income every year not only
by giving milk and other things which
are benefiting the pub'ic health in
this country, but by also helping in
carrying on agriculture and as draught
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cattle, But this community is ignored
and ill-fed in the way I have just cited
This is a position which this House
and this country can never appreciate.

This is not the only thing to which
I intend to draw the attention of the
House. The other aspect of it is that
production of milk and milk products
in this country is going down in such
an alarming way that the attention of
the House has got to be drawn to it
I am quoting some figures from Mar-
keting of Milk Report, 1941 and Indiam
Lavestock Statistics, 1956, The im-
port of milk and milk products in
1939-40 was 7826 tons of milk, 187
tons of butter, 2699 tons of ghee and
482 tons of cheese, valued at Rs. 80.83
lakhs. The latest figures available
with me are for 1955-56. They are:
45,381 tons of milk were imported in
1955-56. The import of butter had
risen from 187 tons to 639 tons. The
import of ghee has not risen, but gone
down by 400 tons; it was 2699 tons in
1939-40 and 2229 tons in 1955-56, The
import of cheese rose from 482 tons
in 1939-40 to 672 tons in 1955-56, The
total value of imports for the latter
year is Rs. 1119:87 lakhg ag against
Rs. 80-85 lakhs in 1939-40.

On the one side we are exporting
cattle feed, which is the mainsty for
the cattle in this country and on the
other side we are importing milk and
milk products. The production of
milk in this country is going down
and so per capita consumption. We
have to import such huge quantity of
milk and milk products. This is quite
anomalous position. It is a thing to
which our attention should be special-
ly given and the position remedied.

Some other things also have to be
taken into consideration in this regard.
I am quoting from the Planning Com-
mission’s report:

“The Planning Commission has
estimated that the quantity of
fodder available is about 78 per
cent of the requirements, while
the available concentrates and
feed would suffice only for 28 per
cent of the cattle.”



2399 BanomExport AGRAHAYANA 4, 1882 (SAKA) of Cattle feed Bill 2400

S0, I am sorry; I said 28 per cent was
the deficit, which is wrong, Only 28
per cent is available in this country,
Still, in spite of this alarmingly low
position of cattle feed in this country,
we are exporting it. Only 28 per
eent of the total requirements of cattle
feed is available in the country, ac-
eording to the Planning Commission
#self; it is not my figure. That means
T2 per cent is still lacking and that is
why our cattle are detariorating every
day in quality and quantity also.
These are certain basic facts of the
situation which have to be taken note
of.

Then, there is an article called guar,
which does not grow in any part of
the country, but which grows in large
quantities in Rajasthan, Punjab and
eertain parts of U.P. The value df this
article is estimated to be to the extent
Rs. 50 lakhs per year. That is the
main cattle feed in the part I have
just mentioned. The export of guar
was banned in February, 1957. But
eertain considerations weighed with
the Government—we do not know
what those considerations were—and
the ban was lifted in December 1957,
Only ten months before the ban was
imposed on the ground that it is a very
valuable cattle feed and so, it should
not be exported, After some months
the ban was lifted, po.sibly on the
ground that it will earn us some dol-
lars from America. But the export of
guar is going to give us foreign ex-
change only to the extent of about Rs.
50 lakhs per year. The earning of
that much dollar is not so beneficial
when compared to the deterioration of
the cattle wealth of the country be-
eause of the widespread definciency in
eattle feed, which in its turn means,
deficiency in cultivation and in respect
of traction power.

I have been able to come across
eertain reports saying that guar is al-
lowed to be exported only after ex-
traction of something and chuni and
bhusa are left behind as cattle feed,
But that argument is not very con-
vincing, Leaving out chuni and bhusa

and exporting the rest to a foreigam
eountry is not good.

Because of the deteriorating cattle
wealth of this country our milk sup-
ply is also dwindling. Heavy exports
of cattle feed and heavy import of
milk and milk products into the coun-
try is not a position to which we can
reconcile ourselves. I have, therefore,
taken this oportunity to bring this
position to the notice of the House to
request the House to consider this
Bill in this light and impress upon the
Government the desirability and the
urgent necessity of putting a ban on
the export of cattle feed from this
country so that the cattle wealth of
this country may grow richer - and
richer and result in the growth and
development of agriculture.

With these words, I commend the
Bil] to the acceptance by the House,

Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide for a
ban on export of cattle feed in the
country be taken into considera-
tion.”
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Shri Oza (Zalawad): While I am m
complete sympathy with the senti-
ments of the Mover of this Bill, I am
afraid it will be my painful duty
oppose it.

I entirely agree that next to agri-
culture, animal husbandry is the most
indusiry in this country, and
with that is connected the im-
provement of the lot of people resid-
ing in the rural areas. So long as
animal husbandry is not improved te
the extent that it can support the eco-
nomy of the people employed in agri~
culture, I think the standard of living
of those people will not go up, and
therefore we should do everything
possible to promote the improvement
of cattle in the country. But we shall
have to do it in a more scientific and
rational way, If we are carried away
by sentiment, I am afraid we will not
go forward, and perhaps we will jeo-
paradise the interests of the eattle
themselves,



2415 BanonExport AGRAHAYANA 4, 1882 (SAKA) of Cattle feed Bill 2416

As was said once upon a time, the
problem of the cattle in this country
s how to decrease their number. If
we extend the argument of Shri Jhulan
Binha that we should not export any-
thing which is required here....

Shri Jhulan Sinha: May I remove
@ misapprehension? I never said that
all that is required here should not be
exported. I said oil cakes and con-
eentrates required for our cattle should
not be exported.

Shri Oza: So long as we do not have
sufficient cattlefeed concenirates, we
should not export them. That is whap
be says, If you extend the same
argument to human requirements, so
long as a single child in this country
goes ill-clad, we should not expord
cloth; so long as a single human being
in this country does not have sufficient
earbohyd rates by way of intake of
sugar we should not export sugar. There
are so many vegetarians in this coun-
try the fat content of whose diet is
mainly vegetable oil. So, so long as
they do not have vegetable oil in
sufficient quantities we should not ex-
port oil. It will come to this. Then
@ backward economy like ours can
never develop. If we want to step up
exports and earn foreign exchange for
bringing in plant and machinery, we
bave to tighten our belts and forgo
our requirements for some time,
Bimilarly, it may be that our cattle are
not getting concentrates in sufficiend
quantity at present, but if we put a
ban on exports, I am afraid the con-
eentrates will not find their way to
the mouths of cattle, The lot of the
eattle will not improve, only we will
Jose earning foreign exchange.

H we want to improve the lot of
eur cattle, we should be very careful
about the policy that we adopt. We
should discard false and shallow senti-
ment and go ahead in a
rational  manner. Shri Jhulan
8Sinha said there were 30 crores of
eattle in the country, out of which 16
aerores were cows and 5 crores buf-
faloes, out of these 16 crores of cows

and 5 crores of buffaloes, how many
are yielding? A greater percentage of
these cows and buffaloes do not yield,
and we are feeding them at the cost of
those that can yield a good quantity
of milk, Therefore, we should iso-
late the non-yielding cattle and pud
them in go sadans. The idea of these
go sadans is not being pursued vigor-
ously now because there are pressures
and pulls from various directions, and
at least some of the State Govern-
men's succumb to them.

In season and out of season we are
asking our Ministers to promote ex-
port. We have set up export promo-
tion councils for this purpose, and we
need foreign exchange badly for re-
moving the poverty of the country.
8o, I think the remedy does not lie
in banning exports for the present,
but in following a wise and rational
policy to improve our cattle wealth
shedding all shallow sentiment,

Some Hon. Members rose—

Mr. Chairman: Only one hour is
allotted for the Bill. I am afraid I
have to call the hon. Minister.

Shri Jhulan Sinha: Let the time be
extended by half an hour more.

Mr. Chairman: There are other
Bills on the order paper. I do not
think we can extend the time.

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): At the
outset it is my burden duty to thank
Shri Jhulan Sinha, as also the other
speakers, not for the Bill that he has
brought here, but for the love and
affection that they have for the cattle
of this country.

Shri Oza said that animal industry
is next only to agriculture in this
country. I feel that animal husbandry
is the very foundation of agriculture
in this country. If agriculture has to
flourish and thrive, cattle has to thrive.
Unfortunately in this country the love
of the cattle-lovers has been misdirect-
ed; it is carried away more by senti-
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ment than reason. They do not have
a scientific approach to this nroblem.

After we became independent, the
Government, because of public opi-
nion in the country, had to pass cer-
tain legislationg with a view to deve-
lop cattle. The most important of
it is the ban on cow slaughter by most
of the States. It is time for us to
consider whether the ban has helped
to develop our cattle wealth. 1 per-
sonally feel it is working adversely.
The number of cattle is increasing day
by day. Shri Jhulan Sinha said that
the cattle population was about 30
crores. The live tock population in
India jg about 40 crores.

Shri Warior (Trichur): The live-
stock population is 40 crores, the
human population is also 40 crores.

Shri M. V. Krishnappa: Yes. I did
not want to compare livestock with
men. Forty crores of livestock, in-
cluding 30 crores of cattle, and 40
crore. of human beings, both have to
get sustenance f om the same land.
In that sense we may compare them.
Our land resources are also limited.

In Russia I am they they have six to
seven acres of cultivated land per indi-
vidual, and they have any amount of
land to cultivate. In America also it
ig about six acres of cultivated land
per individual, and they also have any
amount of land to reclaim. But in
India it is not so. We have about 30
crore; of acres under cultivation, and
we have hardly two to three crores
of acreg left in the country to bring
under cultivation. So, the land re-
sources in Ind‘a are very limited,
whereas the population here is going
up, the population not only of men,
but also of live-stock. As a result of the
ban on cow-slaughter, the number of
cattle has increased in such a way
that all useless, old and uneconomic
cattle have got to be looked after in
this country. We have 20 crores of
cattle, 10 crores of sheep, goat, camels,
donkeys and horses, and about 10
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crores of poultry; that is how we have
40 crores of live-stock in our country.
Out of these 40 crores, the cattle popu-
lation is only 20 crores,—15 croreg of
cows and bullocks and 5 crores of
buffaloes. The cattle population in
India is increasing in such a way that
the milk production is decreasing.

I had been to the best milk-produc-
ing countries in the world, namely
the Scandinavian countries, Holland,
Denmark etc. I found that they were
having a scientific and rational way
of imp:oving cattle. They have a plan
every year to reduce the number of
cattle and increase the amount of m'lk
in their country, and they are succeed-
ing in it. They reduce the number of
cattle, and con;equently, the produc-
tion of milk and milk-products is
going up in their country. It is so in
Denmark, Norway, Holland and so on.

Unfortunately, in this country, we
want to save all useless, old and un-
economic cattle. And who is to look
after them? Out of 20 crores of cat-
tle, nearly 2 crores are uneconomic
and uselegs cattle. To look after a
cow or a buffalo is as burdensome as
to look after a man. When even peo-
ple are not looked afier properly,
how can we look after these 2 crores
of cattle? Most of our people even do
not look after their own parents when
they become old; they neglect them.
When that is the position, how can
we expect the old cattle to be looked
after by our people? Our farmers,
therefore, even with the best of inten-
tions, let loose their cattle, and they
go about and graze on, other people’s
lands. In Punjab alone, today, there
are 2 lakhs of useless stray cattle, eat-
ing and destroying crops. While in
other countries, man eats the cow,
here, in India, the cow has started
eating the man. There are so many
cattle here which are stray and use-
less, and they destroy our crops.

Of course, out of sincere love, and
with the intention of developing the
cattle wealth of our country, Billg like
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these are brought forward. But if
Government were to accept a legisla-
tion like this, then, instead of improv-
ing the cattle wealth, they would be
adversely affecting our cattle popula-
tion.

It is high time now for India to
consider the question of reducing the
number of cattle here, as Shri Oza has
pointed out. That is the main p ob-
lem today before the country. If only
everyone in India knew that by giv-
ing more and more fodder to his cat-
tle, he can improve the milk produc-
tion, and get more milk, and such a
fine protein food, which we call amrit
in our country, then the condition of
cattle would have been quite different
in this count y, and they would have
been more useful to mankind than
what they are today. Unfortunately,
we are only worshippers of cows, and
we never think of feeding them. In
the houses of even the best protago-
nists of cattle wealth. I have seen
cow, t'ed in front of their houses in
a starving condition and probably
cursing the fellow for not having given
enough food to them. That is the
position in India.

So, the p-oblem in India is to reduce
the number of cattle and also upgrade
the breed. because he breed is also
very important. What is the position
of our cattle in the eastern and sou-
thern States of India? We have the
largest number of cattle ‘n South
India a5 compared to North India. In
fact, I once went to your State, Sir,
namely Orissa, and I was stayling in a
forest rest-house there. In the early
morning, when I came out, I found
that there were eight cows in front of
my rest-house. I asked the man
nearby why eight cows had been
brought there. He told me that he
had b-ought them to milk before me.
I asked him how much milk after all
would I require and why eight cows
had been brought He replied that
all the eight cow; put together might
give just a seer of milk. That is the
position in Orissa. If you go to
Holland, Germany or Finland etc. you

wil find that a cow will give 35 lbs
or 40 lbs on an average. In fact, there
are cows there which give a maund of
milk, whereas, here, a cow gives only
about half a seer or sometimes; even
less than half a seer of milk. All this
is happening because of the fact that
we love these cattle, and we worship
them, and that is why they are not
giving us enough milk. This is so
because our approach to the develop-
ment of cattle wealth in this country
has been a wrong approach. It is car-
ried away more by sentiments and
other things rather than by any reason.
There is no rational approach to
wards the improvement of our cattle
wealth.

So, I feel that in India, everyone of
us who i, interested in cattle, must
take up the question of doing propa-
ganda among the farme.s that they
should try to grow more fodder and
feed the cattle more, so that the fodder
mav be conver ed into milk, and the
milk yield may be more. In America,
nearly 30 per cent of the land is devot-
ed to fodder cultivation. In Russia,
it is so. In all the European count ies,
nearly 30 per cent of the land is
devoted to fodder. If a farmer has
100 acre; of land, 30 acres are reserved
for growing fodder, and cereals are
grown only in the remainder. He
grows fodder in 30 acre;, converts it
into s'lage, and gives it to his cattle;
and the cattle converts that fodder into
milk and gives also manure in addi-
tion. The milk is drunk by the man,
and the nation drinks the mi'k:
as for the manure, he gives it
back to the soil. In that way,
their agriculture is flourishing. Thus,
cattle have been the foundation of
their agr'culture, because they feed
them well.

But, in India, out of 33 crore acres
of land, our farmers rese ve hardly
an acre for growing fodder. The fod-
der that we give to our cattle is not
fodder at all. We give them only the
remains, only the straw, and that too,
straw which is fit only fo~ packing
purposes and not as fodder. The
bhusa or gehoom ka bhusa that we
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feed our cattle with is nothing at all
compared with the fodder given to
the cattle in other countries. So, it
is neces.ary that our farmers should
be told to grow mo:-e fodder in their
fields. They should be told that 3 out
of every 10 acres of land should be
devoted to fodder cultivation so, that
they can give that fodder to their
cows or buffaloes. these cows or, buff-
aloes can convert the fodder into milk
and manure; the manure can be given
back to the land, thereby keeping up
the fertility of the soil. That is the
economy that we have to follow. But,
unfortunately, we are not doing that.
We are only interested in worshipping
the cows. All our anxiety is only to
stop cow-slaughter etc.

Now, coming to the Bill itself, I
would like to point out that according
to the figure; that we have, we pro-
duce 4 million tons of oil-cake, (in-
cluding cotton seed). Besides we pro-
duce bran and other types of cattle
food. And do you think that al] these
4 million tons are given to the cattle?
If only we had given all of it to our
cattle, our cattle would have been
very happy, but it is not so. A signi-
ficant part of our oil-cake production
is used ag manure. If we do not give
fertilisers to our sugarcane-growers,
tobacco-growers and chilly-growers,
they use oil-takes as manure. That is
how, all of the oil-cake that is pro-
duced in India does not go into the
stomach of the cows but some of it
goes directly as  manure into the
sugar-cane or chillies or tobacco fields.
That sort of thing has to be prevented.

Y

When we export oil-cake, of course,
there is some contro] over the exports,
but our main idea of exporting oil-
cake is this. We thought of export-
ing oil-cake with a view to earn the
much-needed foreign exchange, for the
import of fertilisers. ,Oil-cake has 7
per cent of nitrogen in it, whereas
ammonium sulphate has; 21 per cent
of it, which means that instead of one
fon of ammonium sulphate, our far-
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mers have to use three tons of oil-
cake. And the value of oil-cake per
ton is much more than that of fertili-
serg per ton. So, we thought that by
exporting a few lakhs tong of oil-cake,
we could import three times or four
times the quantity of fertili.ers.
Whatever money we earn by export-
ing groundnut and linseed oil-cakes
was being used for the import of ferti-
lisers which the country requires.
These fertilisers are given to the
farmers who use them ag manure for
their sugarcane, tobacco or chillies
fields. In that way, India is exporting
now and then some quantity of oil-
cake, and tha! money is used again to
import fertilisers, in the absence of
which we would have used three
times the oil-cake.

So at intervals Government consider
these matters. Only when they feel
that the production is also going up,
export is allowed. As we go on ex-
porting oilcake, the price also goes up.
It gives an incentive to the farmer
to grow more groundnut. This is s0
especially in Andhra where most of
the groundnut is grown. If they get
good price, they will grow more. If
there are no good prices available, no-
body will grow it. The production
gets reduced. In recent years, the pro-
duction of oilseeds has been going up.
That is one way of producing more
cattle feed concentrates in the country.
W=~ also enquire from the States and
1.:> look into the price of the cattle
feed. T can say for the information of
Shri Jhulan Sinha that in three years
the price of oilcake, which is the most
important cattle feed, that is, ground-
nut cake, has gone up by Rs. 1.8 or
Rs, 2. If you look into the price of
groundnut, you will see that the
variation is so much. The price of
groundnut or any other agricultural
produce has risen more than that of
oilcake. Though oilcake is very im-
portant for our cattle, we have to earn
some foreign exchange because we
have to import much-needed fertiliser
and also some machinery. W2 require
dairy machinery for which we have
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% pay in foreign exchange. I am one
who feels that as more and more
dairies are established, more and more
well, will the cattle be fed and looked
after. We find that wherever there is
a milk supply scheme, there the cattle
are well-fed and well looked after.
Also the breeds are upgraded, and the
farmer gets more money out of the
sale of milk.

In this way, we have to have an
everall view of the situation. We have
at intervals decided that we should
export some cattle feed in order to
import some of these things and also
0 earn foreign exchange. Otherwise,
I entirely agree with Shri Jhulan
Sinha that cattle feed is very very
important, in a way much more im-
portant than the feed of mankind in
the country. We feed the cow in
order that it may feed us, give wus
more milk. Government have all
these things in view. In view of all
this, we are exporting some oilcake
now. .

I hope in view of what I have said,
Shri Jhulan Sinha will withdraw his
Bill.

Shri Warior: The position as ex-
plained by the Minister is not correct,
because the statement which was
made today in the House in reply to a
Calling Attention Motion on the sub-
ject says something which is just the
opposite,

Shri Braj Raj Singh: He has not
read it

* Shri Warior: It says:

“It was decided sometime ago to
-link the export of groundnut ex-
peller cake carrying a good margin
of profit with the export of ground-
nut oil to compensate the loss in-
curred in selling the oil at interna-
tional prices. The gap between the
internal and world prices widened
further during the current year and
this link of groundnut expeller cake
became ineffective”.

Mr. Chairman: That ig a different
matter.

Shri Braj Raj Singh: He did not
look into that matter.

Shri Warior: It has become ineffec-
tive. That is what it says.

Shri M. V. Krishnappa: Then we
have to stop it. Only when prices
are attractive, people export. If there
are no attractive prices, who will ex-
port it?

Shri Braj Raj Singh: The hon.
Member is saying that the Minister’s
argument is not valid.

Shri Jhulan Sinha: I am thankful to
those who have supported the motion
for consideration. I would just draw
attention of my hon. friend, Ch. Ranbir
Bingh, who unfortunately is not here,
to one point. He perfectly misunder-
stood the intention of the Bill. This
Bill does not ban the export of oil-
seeds. Of course, it may indirectly
affect the export of oilszeds, as the
hon. Minister has pointed out. But
so far as it goes, the Bill clearly de-
fines cattle feed as meaning ‘oilcakes
and other concentrates supplying
necessary nutrition to the cattle and
includes guar seeds and extracts like
gum therefrom’,

So far as my hon. friend, Shri Oza,
who also is not here. is concerned, he
only argued by extending my argu-
ment to other spheres. I am one who
has been studying the problem of
cattle feed, slaughter of cattle and so
on for a long number of years. I
know the Government’s position and
therefore, I did not venture to join
issue with them on that. I steered
clear of these controversies and tried
to put before the House a proposition
that I expected would be acceptable.
I only meant to ban the export of
cattle feed meaning oilcakes and other
concentrates which are meant not
only for sustaining the cattle popula-
tion in the country and developing it
but also for developing the species,
developing agriculture and improving
public health for which the Minister
stands as much as we stand. There-
fore, I was sorry to find that Shri Oza
was extending my argument to other
spheres, which I never meant. As an
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old Member of this House, I know the
Government’s policy in this regard.
They want to permit export so that we
may earn dollars and other foreign ex-
change to finance our development
plans. I would be the last person who
would in any way try to discourage
exports from this country, specially
when that course of action would be
conducive to our larger interests. What
weighed with me was not the amount
of foreign exchange that the export
of oilcake was earning but the loss
that the country was suffering by the
deterioration of the cattle wealth of
the country, specially the milk yield
and other necessary ingredients that
the cattle of this country supply. So
fa1 as Shii Oza is concerned, he mis-
under:tood my point and extended the
argument to other spheres, which 1
never meant,

So far as the Government position
is conc>rned, I am sorry I differ from
them fundamentally. I have all along
differed from them on this point. The
hon. Minister talked about the evil
effects of the ban on slaughtcr of cows
in this country. I did not intend to
join issue with him on that. This was
a point which I never intended to
cover in my opening speech, nor did I
intend to allude to it in my reply. But
as he has raised the point. I must
deal with it. I feel that the State
Governments which have banned the
slaughter of cattle, especially cows,
namely, the Governments of UP, Bihar,
Punjab and other States have realised
the importance of the problem. I do
not think that the Govornments of
these States represent the interests of
this land in any way less than the hon.
Minister there. All of us are working
for the uplift of the country; all of us
have dedicated our whole life for the
solution of the problems facing this
country. But we have th= right to
differ from Government. We have felt
all along that the ban on the slaught-r
of cattle has been imposed rightly, so
that it might only enure to the benefit
of the country. The deterioration that
has taken place in a way wbich we
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never expected is due to something
else, namely, that the Government
have been dealing with this problem
in a completely lopsided way. That is
my feeling. The ban on the slaughter
of cows has not add>d to the comple-
xities of the situation. It has very
much uplifted the country psychologi-
cally. It is not a matter of pure senti-
ment; it is sentiment based on reason.
1 think the whole history and culture
of this country are based on the cul-
ture of the cow and the things for
which the cow stands.

It is unfortunate that in Orissa, 8
cows had to be brought to give milk
to the hon. Minister for his tea or the
daily milk consumption. That is im-
material. The poor yield of those
cows may be due to something else. I
apprehend—I am not sure; you, Sir,
may be knowing it better—that the
breed and feed of the cattle the~e may
be very poor. In my part of the
country—I may Be excused for saying
that—the milk of 8 heads of milch
cows would be sufficient for the whole
lot of the Ministers here. That is the
position. The hon, Minister knows
that. If in some States, the cattle
wealth is very poor it cannot be put
forward as an argument for the whole
of this country for effecting the slau-
ghter of cattle or for ill-feeding them
or dwarfing them or putting them in
a way in which they cannot be milked,

He has also very eloquently laid
emphasis on the scientific rearing of
cattle, as is being done in other coun-
tries. The scientific method may be
possible or plausible in the state of
things in other countries. but our in-
terests and our culture have to be
judged in the state of things prevail-
ing in this country. I never stood
against cow-slaughter on grounds of
sentiment. But even if that be the
point. is it not the duty of the Gov-
ernment to take into consideration the
sentim-nts of 22 crores of people liv-
ing in his country professing a religior
which is as ancient and as venerable
as any other in the world? 1Is it not
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their duty to take note of this senti-
ment and administer the country in a
way which may enure to the benefit
of this country? Scientific method of
rearing cattle is certainly plausible and
should be adopted. But it does not
stand to reason to say that because
there is some cattle feed In this coun-
try, therefore, it should bz exported,
especially when a portion of oilcakes
is used as manure. Why not put a
stop to that? You have got the power
to do that. Come forward with a

proposal to stop the use of oilcakes’

and other cattle feed for purposes of
manure. You go on exporting it and
importing fertilizers and giving them
to the cultivators for increasing their
yield. That is an argument which
would stultify itself.

The third thing which the Minister
has urged is to base our case on rea-
son. We have all along held the view
that the approach to the problem of
the development of the cattle wealth
of our country, especially the bovine
species, has always been based on rea-
son. The scriptures of the Hindus, of
the Rishis and Maharshis who advo-
cated the cult of cow worship and
development of cow were never un-
reasonable. They hadq very good rea-
sons. But the concepts and the rea-
sons that appealed to them may
not be appealing to us. But to
say that they were not based on
reason but merely on  sentiment
#s not correct and I cannot accept
that. They had their own reasons; and
they were good for the development
of agriculture, for the development of
public health and for giving food to
the people and for giving manure, in
a way which might sustain humafi be-
ings and others also who needed that
food and crop. (Interruptions).

The last point that was urged—and
that is the only point that touches my
Bill—is that they have been exporting
oil-cake because they find that these
oil-sakes are getting a good price in
the foreign market and are earning
foreign exchange for us,
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The foreign exchange earned by
these oil-cakes is the weakest point in
their export policy. They are export-
ing oil-cakes not for the reasons which
they have urged. The oil-cakes are
being mis-used for manure purposes in-
the country. The country lacks
manure and they are used for that-
purpose. The hon. Minister of Agri--
culture has got statistics. He may
come forward and say that the deve-
lopment of food in this country is be-
ing very much hampered by lack of
manure. If any cultivator makes use
of the oil-cake for his area, for his
crop, what is wrong with it? You do
not give him the manure that is
needed.

It is said that the decrepit cattle
wealth has increased in such a way
and so enormously that the cattle eat
up the whole food of the human
beings. This is a position which only
a Minister on those benches can take.
I, as a fairly good kisan in my area,
have never found any person feeding
the decrepit cattle with jawar or oil
cake or cattle-feed concentrates and
other things which are used for good
cattle. They are just keot alive for
some days or some months by putting
them on grazing land or by giving
them things which are not required for
other good and useful cattle. They are
maintained only on waste things.

Mr. Chairman: The hon. Member
may conclude now,

Shri Jhulan Sinha: The last argu-
ment that 1 put forward is this. The
so-called stray or uneconomic cattle
give more than what they take. We
give them only waste things; they give
us cow-dung, skin and other valuable
things. I have got figures to show that
what is being spent on a head of cattle
in the Gosadan is less than what the
cattle give there. They are spending
about Rs. 23 per head of cattle; and:
from the calculations I have made the
output per head of cattle—these decre-
pit and uneconomic cattle—is
about Rs. 35. What is talked
of as being uneconomic  is
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not uneconomic in reality. If people do
not appreciate the sentiments and
logic behind the care of cattle in this
country we are helpless; we cannot
make them understand things which
they have not been able to understand.

Anyway, now the time is over, and
my Bill has served the purpose for
‘which it was meant. It was meant
only to pin-point the attention of the
House on the problem of cattle feed. I
‘never intended to raise the ancillary
problems which ths hon. Minister has
raised. I hope that this Government
composed of people who have been in
this field. as all of us have been, will
be able to take note of the urgency
of the problem and the requirements
.of this country. In this view of the
‘matter, I would like to ask the House
to permit me to withdraw my Bill.

Mr. Chairman: Has the hon. Mem-
ber the leave of the House to withdraw
the Bill?

The Bill was, by leave, withdrawn.

15.58 hrs.
ABOLITION OF EMPLOYMENT OF
CASUAL LABOUR BILL

by Shri Aurobindo Ghosal

Shri Aurobindoe Ghosal (Uluberia):
Sir, 1 beg to move:

“That the Bill to provide for
abolition of the system of employ-
ing casual labour in the employ-
ments of permanent character be ~
taken into consideration.”

Mr. Chairman, Sir, my Bill reletes
to tho question of a section of people
who are the worst sufferers in our
society. They are the casual workers.
They are employed in various spheres
of our society, from agriculture to even
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highly developed industries. Unfor-
tunately, no statistics are yet avail-
able about the number of casual labo-
urers in our country, their spheres of
work, their wage scales and their am-
enities. But we know that the sys-
tem of casual labour. their method of
recruitment, their working conditions
ete. have been condemned since the
British time. A Royal Commission
was appointed. The labour investiga-
tion committee was appointed by the
Govzrnment of India. Both of them
have condemned the method of rec-
ruitment of casual labour, both in the
public and private industries. They
recommended spzedy abolition of that
system. This section of casual labo-
urers are generally unskilted and as
such are victims of exploitation. In
the Governm:nt sector, a large num-
ber of casual labourers are employed
in the railways and PT departments.
In the private sector they arz engaged
through contrac ors in a’l sorts of in-
dustries because there are some res-
trictions about the direct appointment
of workers on a casual basis. They
are appointed as casual workers inten-
tionally through the contractors. The
supply of unskilled labour in our
country is more. So, they have uno
determined or fixed scale of pay nor
their wage is determined on the basis
of supply and demand. Their wage is
determined almost on the sweat will
of the employers. In all industries
where the employers or contractors
can engage them, they dictate their
wages and their terms. No legislation
like the Minimum Wages Act is appli-
cable to them and not even the bare
neccssities of an ordinary human being
are considered by the employers while
fixing their wages. Now a days, after
a long fight, the temporary workers
have attained some status not like
‘he permanent workers in some indus-
tries. But the casual workers are the
most neglected section. There is no
definition of casual labour in any
labour legislation. According to the
Oxford Dictionary, casual means ‘not
regular or permanent’ So, casual
worker is considered by some as tem-
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porary worker or that his work is not
of a continuous nature.

16 hrs.

A distinctive feature of the casual
worker is that they are not given con-
tinuous service; they are deprived of
the benefits of the permanent workers
or even temporary workers. They are
out of the purview of any labour
legislation. They are daily-rated and
they have no fixed wage scale. In the
public sector, the Railways are the
largest employers of casual labour and
not less than two lakhs are employed
by them. I would like to give one
instance. In the engineering section,
especially in the maintenance section,
track section and other miscellaneous
sections, a large number of casual
labourers are employed. This does not
mean that their jobs are casual. Their
jobs are of a permanent nature; only
the workers are casual. Some workers
are working in the same job for seve-
ral years—five or six years or even
more. But the authorities manage to
keep them casual by some means.
After one month’s service or “even
before the casual worker completes
one month’s service, when he will
attain the status of a temporary worker
—there is one day’s break and after
that he is re-employed. In that way
his service is kept casual. This sort
of practice is followed by the Railways
and the P. & T. This is not only detri-
mental to the interests of the workers:
it is bad from other aspects also. This
breeds corruption. Everybody knows
that the casual worker gets himself
appointed at the end of a month as a
new emplioye> and he has got to pay
some bribe to the overseers and en-
gineers or o'her officers. In that way
it is in the vesteq interest of the offi-
cials and engineers to continue them
as causual workers. The P. & T. also
follows the same procedure in respect
of casual labourers,

The First Pay Commission recom-
mended on page 192 as follows:

“It has been our general retom-
mendation that the daily rated

AGRAHAYANA 4, 1882 (SAKA) Employment of 2432

Casual Labour Bill

system, whether in the Railways
or in any other department under
the P&T, where the nature of the
work is casual. should be reduced
to a minimum.”

But, instead of being reduced, it has
extended to other spheres also and I
shall refer to some of them later.

In private factories, they are mostly
employed through contractors. The
tendency to employ casual workers
has gone up with the progress of
labour legislation. It is practised most-
ly by the small factories which want
to avoid labour legislations. In the
jute and cotton textile mills previous-
ly, they used to recruit casual labour
direct under the name of ‘badli’. They
used to be called upon when the per-
manent workers were absent. There
was no certainty of service. If a per-
son does not turn up for work, the
person who is used to be wa'ting at
the gate is called fcr work tha day
and he is paid wages for that day,
without any other amenity available
to the permanent workers. Various
tribunals have asked for the liquida-
tion of this system but it is still con-
tinuing in another form. Since the
last few years, the looms of jute mills
are being sealed and opened at the
sweet will of the mill-owners. When
looms are being sealed, the permanent
workers are retrenched or laid off or
compelled to retire and when the very
seals are opened again then the badli
workers are taken in the place of he
permanent workers. That way, they
deprive the employment of the perma-
nent workers.

16.10 hrs.
[SerRt MuLcHAND DUBE in the Chair}

The badli workers are also deprived of
their pr'vileges, because they are not
considered as permanent wcrkers.

Nowadays, Sir, in almost all the
small engineering factories in my State
employment of workers through con-
tractors is in vogue. The contractors
employ casual labour and they are
their employers for all purposes. In
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that way, the factory cwners are re-
lieved of all the rigours of the differ-
ent labour legislations. I know about
one big engineering factory in my own
consti‘uency which employs 2,000
workers through three labour contrac-
tors. Only these three contractors are
the employees of that factory. This
factory supplies important railway
materials like fish plates, etc., in
huge quantities. The factory has got
only three employees and 2,000
workers are casual workers who are
actually doing the job for the last ten
years. In that way they are depriv-
ing the regular workers of their right
to become regular workers, permanent
workers.

I would 1 ke to mention the instance
of a transport company. The Joint
Steamer Company of Calcutta is the
only link between West Bengal, Assam
and Bihar for carrying goods to Assam
and for bringing tea from Assam to
Bengal and Bihar. That company is
running the biggest river transport in
‘ndia. They carry tea from Assam to
Bengal and also the articles required
by Assam from Bengal. For loading
and unloading the steamers they have
got about e'ght stations in Calcutta.
About 5,000 workers are employed
there. They are doing this job for the
last more than 50 years. They have
been doing this same type of loading
and unloading all these years. The
work is also gradually increasing. Un-
fortunately, the whole 1lot of these
65,000 workers are casual workers em-
ployed through contractors.

There is one peculiar thing in this.
It is very difficult to get hold of their
main emplcyers. The ma'n employer
is one company which employs some
two or three contractors. Messrs. Bird
and Company employ more than two
- lakhs of people in all parts of India on
a casual basis. In an industrial dis-
pute, the Government tried to fix the
responsibility cn the employers. The
company evaded the whole issue and
went out of the picture saying that
they had got only three contractors as
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their employees. When the Govern-
ment caught hold of the contractors,
they said that they had under them 23
sub-contractors and those 23 sub-
contractors were their employees.
Those 23 sub-contractors said that they
had appointed 94 sardars and it was
ultimately found that those 94 sardars
were the real employers of the casual
labour. It was very difficult to get at
those sardars who always worked
under pseudo names. In other words,
Sir, from the real wages of these casual
wcrkers, from Messrs Bird and Com-
pany to these sardars everybody is get-
ting a share. If these workers are
directly employed by the company,
their wage scales and other things
might be improved. Therefore, this
sort of casual labour system should be
done away with.

There were also some attempts made
by some trade unions to fix up the
relationship between causual labour
and their employers. Under the Em-
ployees’ State ‘nsurance Act, the in-
dustries which come under the purview
of the Act have got to pay their con-
tribution to the workers. The legal
fiction here is that these casual labour-
ers should not be brought under the
purview of workers as defined in the
Industrial Disputes Act. I would like
to give you one example. It is report-
ed on page 1094 of the Calcutta
Gazette, dated 10th April, 1958. This
is a case between some engineering
factory owners and their workers on
the issue of the dismissal of 203
workers on the allegation that those
workers were casual workers and were
not directly employed by the company.
The union pleaded that th-se workers
came under the scope of the
Employees’ State Insurance Act and,
therefore, they could not be calied
casual workers. The court found like
this:

“Here the principal employer is
the company and the services of
these workmen have been tem-
porarily lent or let on h're to the
principal employer by the ¢ ntrac-
tors with whom these workmen
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whose services are so lent or let on
hire have entered into a contract
of service. So contribution is
payable by the Company for these
workmen who come within the
purview of the definition of em-
ployee in the Employees’ State In-
surance Act. But the definition of
a workman as given in section 2(s)
of the Industrial Disputes Act
contemplates existence of direct
relationship of employer and em-
ployee between the company and
its workmen and labour employed
through contractors is outside the
purview of the definition of work-
men in this Act (Industrial Dis-
putes Act). So these workmen
are employees of the company for
the purpose of Employees’ State
Insurance Act, 1948, but nst for
the purposes of the Industrial
Dispu‘es Act. The definition of
employee in the Employees’ State
Insurance Act is far wider than
that of a workman in the Indus-
trial Disputes Act and the result
is that all workmen for purposes
of Industrial Disputes Act may be
employees under the Employees’
State Insurance Act, but not vice
versa.”

In the end the court has observed like
this:

“....there may be a suspicion
that these contractors may have
been set up to depr've the work-
men of their dues, but mere sus-
picion is not enough and the court
would not be justified to probe fur-
ther into the terms and conditions
existing between the Company and
these contractors and to declare
that these so-called contractors
are but name-lenders to the com-
pany.n

So, even the courts, due to the absence
of legal definition or legal sanction, are
unable to give any relief to the
workers even though they wish to
give it.

I would now like to give another
instance as regards the recommenda-
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tions of industrial tribunals, regarding
decasualisation of casual labour in in-
dustries. I refer to page 600 of the
Calcutta Gazette, dated 29th January,
1959. It is stated by the court as
follows:

“The casual workers are
appointed during full season ac-
cording to requirement and Sar-
darni exercises the acts of super-
vision over them. The evils atten-
dant on the system of recruitment
of labour through an intermediary,
were noticed by the Royal Com-
mission of Labour in India and
the Commission condemned the
system. The system was also con-
demned by the Government of
India, Labour Investigation Com-
mittee.”

This was a dispute between the rice
mill owners and the‘r workmen. The
court further said:

“As a matter of fact, the Asso-
ciation as late as in August last
had expressed the willingness of
the members to extend some faci-
lities now enjoyed by permanent
workers to the casual workers,
who had put in 240 days of service
in a year. In my view, a certain
percentage of the present casual
workers can be made permanent
without experiencing any dffi-
culty, economic or otherwise. 1,
therefore, direct that 20 per cent.
or one-fifth of the total number of
casual workers employed, on an
average on a day in the last year,
be made permanent....”

I have given these illustrations be-
cause, sometimes, if relief is to be
given to the casual workers, it depends
upon the sweet will cf the particular
industrial tribunal, and they cannot
give it on the basis of any legislation.
Therefore, the system of casual labour
should be abolished and decasualisa-
tion as recommended by several com-
mittees earlier, should be expedited.

This system of casual labour has
been extended also to other spheres.
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For instance, in Calcutta, in the mer-
cantile offices, the clerks and even the
typists, at the present moment, are
appointed on a casual basis. If they
attend office for a full day, they are
paid at the rate of Rs. 1-8-0 or Rs. 2
a day. They are generally retired
employees from the services and they
are employed on these jobs, so that
the companies are relieved of giving
the dues to them as for regular em-
ployees on the clerical staff. Thus,
clerical staff is also employed on a
casual basis. There are so many
mercantile firms, whom I know per-
sonally, which follow such practices.
In spite of the recommendations of
several committees and in spite of con-
demnation of this system by different
Awards, this system of casual labour is
being extended from the sphere of the
working classes or workers to the
clerical staff also.

Therefore, the time has come when
the Government should formulate some
legislation in order to stop this nature
of work. With this purpose, I have
brought in this Bil] in order to end or
restrict the nature of casual work. I
have suggested in the Bill that after
three months’ work, whatever might
be the length of work, every worker
should be considered as a permanent
worker. At least the Government
should come out with some legislation
by which the companies will be bound
to declare those workers as perma-
nent workers when their jobs are per-
manent. I have already given instances
in the case of transport companies and
ergineering factories. While certain
factories are going on manufacturing
things for several years—40 to 50 years
—=till, how can they go on engaging
men on a casual basis and call them
casual workers through -contractors
ad infinitum? There must be an end
to this system.

With these words, I.éommend my
Bill to the acceptance of the House.

Mr. Chairman: Motion moved:

“That the Bill to provide for
abolition of the system of employ-
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ing casual labour in the employ-
ments of permanent character be
taken into consideraticn”.

Shri S. M. Banerjee (Kanpur): Mr.
Chairman, Sir, I congratulate my hon.
friend, Shri Aurobindo Ghosal, for
bringing in thig Bill and I support the
Bill. In his speech, he has mentioned
the position of the casual employees
both in the public and the private sec-
tors. Many questions have been asked
in this House as to when Govern-
ment are going to take a decision to
decasualise the casual workers in the
railways. First of all, I would try
to mention something of the public sec-
tor, and then say what is happening in
the private sector.

Who is a casual worker? Casual
worker, according to the defiinition
g.ven by various authorities, is that
worker whose job is for a specific
period. I can understand if Members
of this House or Ministers are termed
as casual workers, because we know

the period which is fixed as five
years. It is a specific period.
Our job may be perma-

nent, but because of the democratic
tradition, I may be there or may not
be there. Things are easier in the
Rajya Sabha, but in the Lok Sabha,
where direct election is the practice, it
is a problem, and so we know our
period, namely, that we have to be
here for a specific period, and so we
can be termed as casual workers. But
in an expanding economy or in a dev-
eloping economy of ours, where we
are thinking in terms of expansion of
heavy industries or expansion of the
existing industries, we cannot possib-
ly think hat the workers from year to
year will remain as casual employees.

I may now trace the history of the
casual workers in the public sector. I
must congratulate the Labour Minis-
try and the various other Ministries
for abolishing at least the term “extra
temporary establishment” or ‘extra
temporary artisans” from the various
Ministries. I remember the period in
1947, when all such hands were dis-
charged on 31st March. It was the
parctice during the years preceding it
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also. They were technically discharg-
ed on the 31st March of every year and
were re-employed on the 1st April of
the next clandar year. The idea was
net to give any benefit to those em-
ployees. But after 15th August, 1947,
afier Independence, steps were taken,
and now we can say with confidence
that at least in the public sector, though
a large section of employees have not
been made permanent, still they are
temporary or regular employees.

But in the railways, espec'ally, my
attention was drawn to the condition
of casual employees in the South-
Eastern Railway. The condition must
be similar in all the railways but
specially in this particular railway the
number of casual employees is much
more according to my information—
am speaking subject to correction —
than in any other railway. Recently,
after the strike, nearly 400 regular em-
ployees have been made casual em-
ployees. Here we are discussing how
casual workers can be made temporary
or even permanent according to Shri
Aurobindo Ghosal, bu: after the
strike, men had been penalised in such
a way that they have lost their jobs
first and then they have been reinstat-
ed, re-employed or re-entertained as
casual employees. So, I request the
Deputy Minister to consider this mat-
ter and make a reference to the Rail-
way Ministry if possible and if he
thinks proper.

There are various forms of casual
employment. In defence establish-
ments, in the ordnance depots, in the
technical development establishment or
in the ordnance factories, some orders
were issued that if a worker continues
for more than six months, then he will
become a temporary employee. I am
thankful to the Defence Minister for
ths particular order, but unfortunately
in many establishments these orders
have not been implemented, with the
result that after having working for
6 months or even 2 years, a worker
remaing casual.

In the CPWD, the* workers under
work-charged establishments are also
practically casual workers. I am
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grateful to the hon. Minister for tak-
ing certain sieps to bring them to the
temporary establishments. Now @
particular work load has been assese-
ed and the departmen: knows fully
we'! that in the CPWD, Defence or
Railway establishments, they are pub-
lic sector concerns which are expand-
ing. We cannot possibly anticipate that
with the present tension at the inter-
national level our defence production
wil] be less. So, we can safely assess
our requirements and declare the mem
permanent.

The same applies to Constructiom
work in the CPWD. We actually see
how Delhi has expanded twenty
times and it is still expanding. So, In
the CPWD also those working under
work-charged establishments can be
made permanent or at least temporary
for the time being, because as tem-
porary employees they can get the
benefit of provident fund, gratuity,
etc., which otherwise they are not
entitled to get.

In regard to contract labour, I un-
derstand the difficulty of Government
they may say, what will happen in
those projects which are completed
after a specific period? We cannot pos-
sibly expect that a particular project
will not be completed. Take the un-
skilled or semi-skilled workers in
various dams and projects. After the
completion of the project, there will
be an army of unemployed people.
Steps are being taken to re-absorb
them in other projects. So, it can be
argued. “How do you expect that
particular workers, casual or tempo-
rary, to be made permanent?” My sug-
gestion is, let there be a pool of such
workers and let the same workers
who have worked in, say, Bhakra dam,
be shifted to some other dam after
Bhakra dam is completed, so that
there may be continuity of service.

The worst thing about casual employ
ment is, he is not entitled to any social
security like provident fund, leave,
holidays, medical aid, etc. There is no
social insurance in his case. So, if a
pool is created, a roster is made .of
such employees whose work is likely
to be completed within say, six .
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months and his continuity in employ-
ment is ensured, this problem can be
solved to a great extent.

In the Survey of India under the
Scientific Research Ministry, there is a
category of employees working on the
departmental leave system; they form
nearly 40 per cent of the total number
of employees. This worker works for
& survey in a particular field for six
months and for the other six months
he gets only a meagre portion of his
salary, say, Rs. 8 or Rs. 10; he does not
get any D.A, house rent allowance,
city allowance, etc. There was some
struggle by the workers of the Cen-
tral Tractor Organisation where also
the departmental leave system was ap-
plied. The entire matter was referred
to adjudication before the Chief
Labour Commissioner. I did not see
that report, but I saw another report
concerning the same thing where it
was stated that the departmental leave
system is injurious; it does not give a
feeling of security to the worker and
—so it should be done away with.

Take the hot weather establishments
in hot weather, the khas khas boys
who are employed to sprinkle water
an khas-khas thatties for three or four
months are given only Rs, 30 per
month and no D.A. In the Central
Government, where an ordinary
worker gets Rs. 80 or Rs. 90, a casual
worker doing practically the same un-
skilled job for the entire day gets only
Rs. 830. A question was raised by us
not in the House, but outside as to
whether a minmum wage should be
established for such workers for
three months. The reply was, there is
no special grant for them and this
expenditure is met from the incidental
or miscellaneous expenses as hot
weather establishment; we are get-
ting enough people from the employ-
ment exchange at Rs. 30. I asked some
of the workers not to work on Rs. 30
and not to work unless they are given
thé minimum wage. The 1 was asked
by one worker. “Are you in a position
to give me Rs, 30 from your pocket?”
I could not reply, because the poverty

~
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is so much and unemployment is so
great that people are prepared to work
even for Rs. 15 or 8 annas per day. I
have given some examples in the pub-
lic sector, supposed to be model em-
plovers. I would like the hen. De-
puty Minister to give some reply to
this.

The Deputy Minister of Labour
(Shri Abid Ali): Where are they em-
ployed?

Shri S. M. Banerjee: In Kanpur,
Delhi, etc. on Rs. 30 or Rs. 35. They
are given jobs under the station order
at daily rate of pay.

Shri Abid Ali: You are wrongly in-
formed.

Shri S. M. Banerjee: My knowledge
is limited and I speak subject to cor-
rection. I accept the Deputy Minister
is a moving encyclopaedia. These are
employed by the station officers of
SSO and their pay is not more than
Rs. 30 in the cantonment area.

Shri Abid Ali: I request the hon.
Member to give more details, because
1 still assert that this information is
wrong that in Government employ-
ment there are persons who are get-
ting only Rs. 30.

Shri S. M. Banerjee: I am speaking
of the hot weather establishment—
khas-khas boys, etc.—appointed dur-
ing summer. All the Government
buiidings are not air-conditioned.

Shri Abid Ali: Is he sure they are
getting only Rs, 30?

Shri S. M. Banerjee: Rs. 30 or
Rs. 40, T am not sure.

An Hon. Member: He is coming
down.

Shri S. M, Banerjee: But they are
not getting the minimum wage given
to an crdinary regular employee of
the Central Government.

Shri Abid Ali: Does the hon. Mem-
ber stick to his statement that they
get ir af Rs. 30 only?
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Shri S. M. Banerjee: They are not
getling any D.A.

Shri Pa;lunath Singh (Varanasi):
How can they get it? They are only
casual labour.

Mr. Chairman: He should conclude
now.

Shri S. M. Banerjee: I will say a
word about textile workers. The
hon. Minister knows the condition of
the substitutes who are called
badlis. They get employment for 5
days in a month or for two days in a
week. There is an army of substitute
workers either in Kanpur or in other
places in the textile mills. I would
request the hon. Minister to kindly
consider this matter. Whether casual
employment is necessary for other
purposes is a different matter. But I
have suggested that where there is
construction work, which is likely to
be completed soon or in a short time,
there should be a common roster of
those unskilled workers and the same
workers should be provided alterna-
tive jobs in construction works in
other places and, in this way, the
continuity of their service is maintain-
ed. With these words, I support the
Bill and I would request the hon.
Deputy Labour Minister to tell me
what the water boys in Kanpur and
other places are being paid. 1 would
like to challenge him whether they
are being paid more than Rs. 30.

Shri Abid Ali: Then will the hon.
Member promise not to make incor-
rect statements?

Shri S. M. Banerjee: I am sorry,
I could not hear him.

Shri Abid Ali: When he gets this
information, will he promise not to
make incorrect statements in future?

Shri S. M. Banerjee: As a personal
explanation on incorrect statements I
may say that the hon. Deputy Labour
Minister has monopolised the making
of incorrect statements and I can
establish this if I am given a chance.
Now he takes the protection of the
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treasury benches and, unfortunately,
I am only here. Otherwise, I would
have established them. He has tried
to ridicule us but, unfortunately, he
has only ridiculed himself * * **

Dr. Melkote (Raichur): This ques-
tion of the employment of casual
labour is a very serious one and it has
now become nationwide. A remedy
for that is rather difficult to seek but,
even so, a remedy has to be found,
and found quickly and effectively. I
welcome the Bill that has been
brought forward on this subject by
Shri Aurobindo Ghosal. But I perso-
nally feel that the remedy he has
sought by this Bill is rather not suffi-
ciently effective. It is not enough.
The amendment that he has sought to
bring in through this Bill does not
confer on the workers that amount of
security that one would wish for. We
in this House have been speaking of
unemployment and employment of
casual labour several times in recent
times and we can say some improve-
ment has taken place. We cannot
deny that. Even so, as I said, it is
nationwide and extensive. It affects
many people in many sectors, whe-
ther it is Defence, C.P.W.D., railways
or public sector or private sector
industries.

The question arises: what is the
matter and what is the remedy? On
the one side, there is the exploitation
of labour and, secondly, the availabi-
lity of manpower. I remember in
this connection a nice story I happen-
ed to hear immediately after world
war I as to what happened in Ger-
many when demobilisation took place.
A medical man went in search of a
job to another part of the country and
saw another person waiting there. He-
asked him “What is your position
here? He replied: “My position is
the tenth unpaid assistant to the third
paid assistant”. That seems to be the
situation in India today. The man-
power is very large. So, contractors
and others try to exploite this man-
power. That is one side of the
picture.

***Expunged as ordered by

the Chair.
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There is the other side of the
picture. Tiils is allowed to take place
in the public sector and in the various
Government departments, which is a
very serious affair. Nobody could
deny that this should not take placg.
But it is there. Casual labour is
taken by Government under various
guises; you may cail them, temporary,
extra-temporary, casual, work-charg-
ed and so on, so many other denomi-
nations, but, all the same, they cover
the same group of workers. But the
term “casual labour” has a special
connotation in the sense that such an
employee is not temporary and so he
cannot aspire to become permanent.
He will always remain casual and he
can be thrown out at any time. It
may be that he may get a little more
than a temporary or permanent em-
ployee in terms of daily wage but his
insecurity of employment is very very
great. In big construction works like
dams, and other public sector under-
takings where the contractors engage
many of these people, and also in the
sugar factories and farms many of
these casual labour are employed,
thousands of them, and retrenched
within a period of three, four or six
months.

As 1 said, Government is aware of
the problem ang it is trying to do its
best. But even a fringe of the prob-
lem has not been touched so far. By
whatever name you may call them,
1 do not see why the benefits that
should accrue to the permanent
workers should not be given to the
casual labour. He should be paid
very much higher emoluments during
his employment of three or four
months. Also, provident fund and
other security measures should be
offered to him. In that case, in spite
of the nomenclature, the difficulties
that he encounters would not be as
much as it is obtaining now.

In clause 4 of the Bill Shri Ghosal
says that any casual worker, who
shall complete three months’ service
on the date this Act comes into force,
shall be considered as a permanent
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worker. While that should be the
aspiration of everybody that such an
eventuality should take place, in a
developing economy like ours, where
our employment potential is very
small, it is certainly very very diffi-
cult for anybody to implement. Even
if Shri Ghosal should get into the
Government, and at that time some-
one brings in a Bill of this type, he
will reply that it is very difficult to
implement. It is only people who
are in charge of administration that
know the practical difficulties.

Even so, the amendment that I
would like to bring forward to this
is, though I have not sponsored this,
that any casual labour who has put
in three months’ service on the date
of this Act should get every type of
amenity that a permanent worker
gets. Such a change in the Act would
certainly benefit the casual worker.
Unless this is brought forward, I
personally feel that this by itself will
be like saying “I have sympathy for
the casual workers, but I cannot help
them”. I would therefore say that
this amendment of mine should be
accepted and the measure should be
passed.

Shri M. C. Jain (Kaithal): Shri
Ghosal has drawn the attention of
this House and, through this House,
the attention of the country to a very
vital problem and I congratulate him
for doing this. But I believe, as the
previous speaker has stated, the pre-
sent Bill does not go far enough. How-
ever, he has done well in drawing the
attention of the Government towards
this vital problem.

There is no doubt that this business
of casual labour and its counterpart
in the Government departments, the
work-charged establishment, breeds
corruption. There is no doubt about
that. So, we have to devise methods
as to how we can stop this or reduce
the extent of this problem. So far
as I can see, casual labour can be
divided into two parts. Firstly,
there are- workers who continuously
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work for a period of time and they
will continue to work even in the
future. Yet, they are kept work-
charged or casual. I have no doubt
that they can be absorbed as perma-
nent employees, either in the industry
or in the Government departments.
I think the Minister and the Govern-
ment know that there are innumer-
able such persons working in the
factories in the private sector as well
as in the Government departments.
In the State P.W.D., Central P.W.D,,
railways and so many other depart-
ments innumerable persons are work-
ing as work-charged staff.

Those people have been working in
that capacity for a long period and
there is no indicatien that their work
will stop or those jobs will cease to
be there. VYet, they are kept as
workcharged. Therefore so far as
this class of workers is concerned I
see no reason why the Government
should not step in and do something
concrete for them.

Then there is the other class of
workers who work either in Govern-
ment departments or in factories for
a few days or for a month or so. It
is difficult to give such workers any
help, so far as this Bill is concerned.
I think the hon. Deputy Minister will
tell this House how he proposes to
help the first category of workers
that I have mentioned.

As 1 mentioned earlier, this Bill
does not go far enough. It says that
a worker who has worked for three
months on the date of the enforce-
ment of this Bill will be deemed to be
a permanent worker. Suppose, a
worker has not completed three
months when this Act comes into
force and the three months expire
after some time. Then will he not
be considered a permanent worker?
So there is8 a defect in the drafting
of this Bill.

Similarly, clause 3 provides that no
factory will employ,a man as a casual
worker in the permanent job. Sup-
pose a factory does so. He has not

AGRAHAYANA 4 1882 (SAKA) Employment of 2448

Casual Labour Bill

provided for any punishment, if a
factory does so. There is no clause
under which that faciory can be taken
to task. I have just mentioned a
few defects.

So far as this Bill is concerned, it
cannot be accepted in its present
form. I do not, of course, oppose
it. But I commend to the hon. Min-
ister that he should pay sufficient
attention to this problem. Some con-
crete remedy should be found out for
solving this problem which affects
the weaker sections of our population.
There is no doubt about it that in 99
per cent cases this casual labour
comes from the weaker sections of
our population. I am very sorry te
say that those weaker sections are
exploited the most in our country.
They have to be helped. As was
mentioned just now, they are poor.
They are unemployed and they can
be exploited because of their poverty.
So the Government has to come to
their rescue. At least those workers
whose positions of jobs are of a per-
manent nature but still whose incum-
bents are on the workcharged list,
can at once be brought on the perma-
nent cadre.

With these remarks I congratulate
Shri Ghosal for drawing the attention
of this House and the country to this
vital problem. I hope the hon. Min-
ister will give us some hope by say-
ing that he is contemplating some
solution of this problem.
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Shri Warior (Trichur): Sir, this
problem is a very wide one and at
the same time, a very vast one. The
system of casua] labour has become
almost a permanent feature in all the
fields of employment not only in the
public sector, but also in the private
sector. Their lessons are more drawn
from the public sector enterprises
than from the private sector enter-
prises. It has come to that. In 1947,
when we gained Independence, there
was some question raised about the
sysiem being ended. But, actually,
it was from that time that this system
has become almost permanent.
Before that, it was only casual
Because, casua] labour is employed
only for -asual purposes for casual
jobs. Burg, for ordinary regular jobs
which ran throughout the year with-
out even seasonable breaks, this casual
labour system was never adopted in
Indian industries. As far as we could
understand, there was casual labour,
but only for those purposes which
are casual, only for seasonal or that
sort of employment. But, from 1947,
this has become & permanent feature,
especially in the public sector. For
instance, the biggest employer in the
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country is the Railway Board which
has got a vast net work of employ-
ment throughout the country. In the
Railways, there are about 200,000 or
more of casual labour today, who are
working regularly throughout the
year, and for a number of years also.
For instance, there are workers who
have been in the Railways for a
decade and still they are called casual.
The break is fictitious. The casual
labourers are asked on the 30th of
June and 31st of December to leave
the job for that day. On the next
day itself, the man is put on the same
job. What is the ‘'difference
between this and their being
made permanent? If they are made
permanent, there are certain benefits
accruing to them which can be denied
for these workers although for all
practical purposes, they are as good
as permanent workers, or for that
matter, even temporary workers. But,
they are not given. Because, in the
Railways, when an ordinary tempo-
rary worker is paid Rs. 2-8-0 per day,
these casual workers are paid not
more than Rs. 1-4-0 or Rs. 1-6-0.
That depends upon the market rate
prevailing in the particular labour
market. If labour is cheap as, for
instance, in a famine area, this rate
may even go down, but it never goes
up to the minimum recommended by
the Pay Commission and accepted by
Government. The minimum wage for
an ordinary worker who is made
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either temporary or permanent is
Rs. 30 plus a dearness allowance of
Rs. 40, making a total of Rs. 70. But
casual labour is paid Rs. 35 or at the
most Rs. 40 only, though for all prac-
tical purposes the person is perma-
nent or at least temporary and can
be made permanent.

17 hrs.

This is the case not only in the
railways. The railways, being the
biggest employing agency, have go!
the maximum number, but this is the
case in the dockyards also. In the
Cochin Port dockyard, for instance,
there are two to three thousand
workers. They find work in one part
of the dockyard or other. They work
throughout the year without any
break at all. Still, for a number of
years during which the port has been
developing, these workers have been
treated as casual labour, and denied
all benefits and emoluments due to
them as permanent or temporary
workers.

Mr. Chairman: The hon. Member
may continue on the next day.

17.02 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, Nov-
ember 28, 1960/Agrahayana 7, 1882
(Saka).
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ORAL ANSWERS TO
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No.
453. Discovery of sulphur
pyrites in Bihar . 2235—40
455. Land routes to Goa . 2240—42
456. Rebate to handloom wea-
versin U.P. . . 2242—44
458. Coalfield Recrumng
Organisation . . 224445
459. Transistor radios . . 2246—49
460. Heavy Engmeemg Cor-
poration - 2249—54
461. Committee on a.llot.ment
of Government quarters . 2254-55
462. Disucussion about Goa
in U.N.O. 2256—60
463. X-Ray equipment . 2260-61
464. Sindri  Fertilizers and
Chemicals Ltd. . . 2262—64
465. Consumption of expona-
able items . 2264
482. Subsidy for export 226465
491. Export promotion . . 2265—67
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454. Micanite . 2270
457. Public Undcrmkmgs . 2270—72
467. Financial assistance to
States . . . . 2272
468. State enterprises . 2273
469. Trade with African
countries . 2273-74
470. Coir Industry . . 2274
471. Exploration of minerals . 2275-76
472. Atomic Power Station 2276—77
473. New A.LR. stations 2277-78
474. Handloom Weavers in
Andhra Pradesh 2278-79
475. Visa restrictions on In-
dians in Thailand . . 2279
476. Wire-broadcasting project 2280
477. Survey of Indian ocean . 2280
478. Small Scale Industries 2281
479. Indians leaving Afncan
countires . 2281-82
480. Fertilizer factory in U.P.. 2282
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Industrial pmoess instru-
ments .

Foreign goods in Indlan
markets .

Indian busmessmen sup-
plying articles to Chinese
Hospital at Madras
Assam Rifles

Sub-soil water level in
elhi

Workers in Pubhc Scc—
tor .

Extradition Treaty vmh
Pakistan

Manufacture of watches
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Tibetan refugees
Survey of contract labour

Indians kidnapped by
Pakistanis .

Production of automobx-
les

Motor cycles and Scooters
Ball and roller bearings
Power driven pumps
Export of beef nnd cow

Small Scale
in Maharashira

Recording of events con-
nected with Mahatma
Gandhi’s life .

Isotopes

Small Scale Indusmes
in Rajasthan .

Migration from Ccylon
to India

Release of Wakf property .

Bharat Sewak Samaj in
Uttar Pradesh

Passports for China

Bharat Sewak Samaj in
Orissa . .

Tibetan delégauou to
U.N.O.

Indusmes

Loans to dxsplaced pcr-
sons
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2282-83
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2283
2284
2284-85

2285
2285

2286
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2287

2287-88
2288

2288-89

228990
2290-91
229192
2292-93

2293-94
2294
229495
2295
2295

229596
2296

2296-97
2297

2297-98
2298

2298-99



2455
WRITTEN ANSWERS TO
QUESTIONS—contd.
U.S.Q. Subject
No.
798. Okhla Industrial Estate .
799. Agricultural tractors
800. Sale of car by a foreigner.
8o1. Beggars .
802. Irrigation works
803. Film production Bureau.
804. Auction of evacuee plots
in Punjab
80s. Indian cement factory in
Pakistan
806. Dams under Dandakara
nya Scheme . .
807. Printing and Writing pa-
per mills in U.P. .
808. Export of Sole Crcpe
rubber .
809. Report of the Economy
Committee for Printing
810. Export of manganese ore.
811. Promotion of exports
812. C.P.W.D.
813. Constructin of a hospunl
in Tripura .
814. Naga hostiles
815. Coffee .
816. Newsprint quota
817. Heavy  Machine Tool
Plant . . .
818. Effect of Wages on Agn-
cultural Prices
819. Crafts Museum
820. Mica bricks . .
821. Civil Administration in
Public Undertakings .
822. Indian Embassy at Bonn.
823. Employees’ State Insu-
rance Act . .
824. Cement Plant
825. Dry milk powder .
826. Cooperauve Tea Factory
at Kangra . .
827. Indian Alummxum
Company
828. Fire in Pure J hana Col-
liery . . .
829. Japa.nese Delegation on
Cottage and Small Scale
Industries s
830. Irrigation projects .
831.

Tea plantation in Palam-
pur . .
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2299 .
2299
2300
2300-01
2301-02
2302

2392-03
2303
2303-:4
2304-05
3305

2305-06
2306-07

2307
2327-08

2308
2308-09
2309
2310

2310-11

2311-12
2312
2312-13

2313
2313

2313-14
2314

. 3314—1I6

2316
2316
2317
2317-18

2318-19

2319-20

WRITTEN ANSWERS TO
QUESTIONS—contd.
U.S.Q. Subject
No.
832. Phizo’s campaign in
UK. . . . .
833. Price of rubber
834. Industrial estates in
Kerala .
83s. Subsndy for replannng
rubber . .
836. Bye-products of salt
837. Trade Unions of C.P.W.D
838. Import of dental goods
839. A.LR. Cuttack
840. Handloom weavers
841. Naga hostiles
842. Industrial survey of
Rajasthan N
843. Visit of Netaji Su hash
Bose’s daughter to India -
MOTION FOR ADJOURN-
MENT . . .
The Speaker withheld his

consent to the moving of
an adjournment motion

given notice of by
Sarvashn S.M. Banerjee and
Tangamani regarding
the simation arising ou of
the recent disturbances in
the modern Satgram colliery
near Asansol.

PAPERS LAID ON THE
TABLE - . .

(1) A copy of each of the fo-
llowing Notifications under
sub-sec ion (3) of Sec’ion 13
of the Central Silk Board
Act, 1948:

(i) G.S.R. 1291 dated the
sth November, 1960
making cer:ain further
amendmen’s to the Central
Silk Board Contribu-
tory Provident Fund Rules
1955.

(ii) G.S.R. 1326 dated the
12th November, 1960
making certain further
amendments to the Cen-
tral Silk Board Rules, 1955-

(iii) G.S.R. 1327 dated the
12th November, 1960
making certain further
amendment to the Cen-
tral Silk Board Study
Leave Rules, 1955.
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2320
2320-21

2321

2321-22
2322
2323
2324

- [2324-25

2325-26
2326-27

2327

2327

. 2327—32

2333
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TABLE—contd,
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(2) A copy of Notification No.
A.E. Ind. 1(90)/60 dated the
20th October, 1960 regard-
ing the appointment of an
Expert Committee on the
manufacure of a low cost
car in India. -

{3) (i) A copy of the Annua}. -
Report of the Praga Tools

Corporation Limired. Hy-

derabad forthe year 1958-59

along with Audited Accounts

and th: comments of the

Comptroller and Auditor

General thereon. under sub-

section (1) of Seciion 639

of the Companies Act, 1956 .

(ii) A copy of the review by
the Government of the work-
ing ofthe gbovc Corporation.

©CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

Shri P. Kunhan called the
attention of the Minister of
Commerce and Industry to
the situation arising our of
the policy of the Govern-
ment allowing exporters of
groundnu’ oil to import co-
conut oil and copra.

The Deputy Minister of Com-
merce and Industry (Shri
Satish Chandra) laid on the
Table a statement in the
regard thereto.

BILL INTRODUCED . .e

Tripura Excise Law (Repeal) |
Bill.

2339

BILL UNDER CONSIDERA-
TION . . . - 2339—92
Fur.her clause-by-clause con-
sideration of the Companies
(Amendment) Bill, as re-
ported by the Joint Com-
mittee coatinued. The
clause-by-clause considera-
tion was no: concluded.

[DAmLy Dicest]
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REPORT OF COMMITTEE
ON PRIVATE MEMBERS’
BILLS AND RESOLU-
TIONS ADOPTED . . 2393

Sevepty-second Report was
adop’ed.
-~

PRIVATE MEMBERS BILLS®
INTRODUCED

() The Industrial Disputes
(Amendment) Bill, 1960
(Insertion of new Chapter
VAA by Shri T.B. Virtal Rao.

(2) The Employees Provident
Funds (Amendment) Bill,
1960 (Substitution of new
section for section &)-by Shri
T.B. Vittal Rao.

(3) The Charitable Trusts
Bill, 1960 by Shri Ram
Krishan Gup.a.

2393-94

PRIVATE MEMBER’S BILL
WITHDRAWN . 2395—2429

Shri Jhulan Sinha moved for
consideration of the Ban on
Export of Cattle Feed Bill,
1958 and also replied to the
debae thereon. The Bill
was withdrawn by leave of
the House.

PRIVATE MEMBER’S BIL L

UNDER CONSIDERATION 2429—52

Shri Aurobindo Ghosal moved
that the Abolition of Emp-
loyment of Casual ILabour
Bill, 1958 be taken into con-
sideration. The discussion
was no: concluded.

AGENDA FOR MONDAY,
NOVEMBER 28, 1960/AG-
RAHAYANA 7, 1882 (SAKA)—

Further clause-by-clause con-
siderstion of the Companies
(Amendment) Bill and
passing of the Bill.
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